FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
SHRIVALLABH PITTIE RESEARCH AND TRAINING PRIVATE LIMITED OPERATING
IN TEXTILE INDUSTRY AT JHALAWAR, RAJASTHAN
(Under Regulation 36 A(1)of the Insolvency and Bankruptcy Board of India (Insolvency Resolution

Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
1. Name of the corporate debtor along with PAN/ Shrivallabh Pittie Research and Training
CIN/ LLP No. Private Limited
U26960MH2012PTC235199
2. Address of the registered office 97, Maker Tower F Cuffe Parade, Mumbai
City, Mumbai, Maharashtra, India, 400005
3. URL of website No Website Available
4, Details of place where majority of fixed assets Jhalawar, Rajasthan
are located
5. Installed capacity of main products/ services Not Known
6. Quantity and value of main products/ services NA
sold in last financial year
Number of employees/ workmen Not Known
Further details including last available financial Interested parties can obtain required
statements (with schedules) of two years, lists of information by sending email to:
creditors, relevant dates for subsequent events ip.cirpsvp@gmail.com
of the process are available at URL.:
9. Eligibility for resolution applicants under Interested parties can obtain required
section 25(2)(h) of the Code is available at URL.: information by sending email to:
ip.cirpsvp@gmail.com
10.. Last date for receipt of expression of interest 39 November 2026
11. Date of issue of provisional list of prospective 9" November 2026
resolution applicants
12. Last date for submission of objections to 14" November 2026
provisional list
13. Date of issue of final list of prospective 17" November 2026
resolution applicants
14, Date of issue of information memorandum, 19" November 2026
evaluation matrix and request for resolution
plans to prospective resolution applicants
15. Last date for submission of resolution plans 19" December 2026
16. Process email id to submit Expression of ip.cirpsvp@gmail.com
Interest
17. Details of the corporate debtor’s registration Not registered
status as MSME
Sd/-
Date: 19" October 2026 CA Sunil Kumar Kabra
Place: Surat Deemed RP of Shrivallabh Pittie Researvh and Training Pvt. Ltd.

IBBI Registration No.: IBBI/IPA-001/1P-P01011/2017-18/11662
301, 3rd Floor, Reegus Business Center, New Citylight Road,
Above Mercedes-Benz Showroom, Bharthana-Vesu, Surat-395007
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KMMI_., The Kerala Minerals and Metals Litd

1A Govl, of Kerala Underabing)  Sankaramangalam, Kollam 6891583
Phone: 04T6-2651215 to 217 e-mall: mdi@kmml.com

For more detalls pleass visit E-Tendering Poral, https:etenders kerala.govin or www.kmmi.com

___-_____

He, Tender 1D Itaem

1.12026 KMML_BB0231 1 Fabrication & Supply of Radiant Coll Assembly

2. | 2026_KMML_880340 1 Ea-lr .l'-'tllgI ||;£ %-iﬂnng with Dust Cap and Lid for
obe Digester

3, | 2026_KMML_B80184 1 51Jpp|j.l of Gear Box
4. | 2026_KMML_BB0692_1| Supply Pipe seamless C3

5, (2026 _KMML_880691 | Iron Oxide Brick making in KMML

Chisdarma 17 10,2026 L2+, M:mnErlg Cireckar oF Thi Barala Minerals and Malats Lid

MOTICE OF LOSS OF SHARE CERTIFICATE

Motice 15 hereby given that the following eguity share cerfificate]s) of Grasim indesiries Limited
{CIN: LTT124MP134TPLCO00410) = reported b be lost oe misplaced and tha holdes claimant
tharol |-.EI.IF' .-I[IF||I'HI:| for issuance -1:-1 duplcale shares |:Pr1|r=ra‘v [shin B2y Ihl;"em

5 Ham& al the H&mu of the {:urtilli::ll Ellsllnullvl Hn ol Faca
No.| sharehoiders | companyand | MNofs). | Mois). | Equilty |yajue
Folio No, Shares
1 | Shyam Pahlajrai Grasim JN0426 | BREZZITOZ-| 495 2
Bhatia (Deceased). | Industries BL5223108
Bharat Shyam Limited
Bhatia (Surviving) | (GRAOST0426)
& Eamila Balram
Bhatia [Deceased)

abe = 1910 2026

Mame of the Holdes: Bharal Shyam Bhatia

PUELIC NOTICE

TO WHOMSOEVER IT MAY CONCERMN

Thes b5 bo infarm he Ganeral Pubilic faf folowing share certificate of Ambuja Cements Limited having
itz Rapisberad Office at Adani Corporate Howse, Shantigeam, 5G. Highway, Khadiyar, &Ahmedabad
I824T1, Gugarat registensd in tha nameoal tha faliowing Shanshoidans have baen lost by them

8| WNameofthe | Folio | Certificate| Disfinctive Numberis) | No. of Shares

Ho | Shareholderis) | Mo. Mo, FROM | 10 with face value

1. | Lakhi Tulsidas | LOS145 | 10273 | 11545881 - 11547120 1880 aquity
Dengra and aind shargs of
Janki Dengra Q06440025 - 06440644 | Rs, 2/- each

Thie Pulili are herety cautoned agalnst parchasng o dealing in any way with the ahoes rafered
share cedificaies. Any parsan wha has eny oaim in respactof the said share cerdificatals should lodge
sugh ciaim with fe Cor |H-11| ar ils Regislear and Transher Agents MUF G Intime India Py, Lid., G101,
247 Park, L.B.5. Marg, Vikhroll (west], Mumbal, Maharashira 400083 Tel; 022 481 8 6270 within 15
days of publcalion o 'this nalice aftar which no cleim wil be entartained and tha Company shall
procesd fassus Dhaglicate Share Caficale's.

Placa @ 19102025
Date : MUREAI

Mame of the Claimant:
Manish Lakhmichand Dhingra

W

NOTICE INVITING
E-TENDER o Y
Gujaral Energy Limited {GEL}, desires to invile bids against Tender(s) under two
bid system throwgh e-tendering portal from eligibée and interested parties for the
folflowing calegories:
Tender ID

Tender Description
Mechanical Works for CNG Stations/LCNG Stations across GEL
operating locations

Maintenance activity in ExistingUpcoming CNG/LCNG Stations in
l'.'ladhg,'a P{anesh Fstajasthan i) wedl as Pu 'ual:l E. Haryana

= L p——— i

355683 Fn::pn:xs-al fanaIe of Gas f-.'ﬂm CE!- l:‘.-m-: E'EII'.‘rIEIH E'-::u:k

456210 Rate Confract For Supply of Leak Surveyor with Comprahensive AMC
Across GEL

Hiring of Work Over Rig Services on Firm & Callout Basis in GEL
aperated Blocks

interested bidders can access the Tender Documents and related updates on
https: Hgaitandar nprocure.com and ttgs W, gularat energy. t:urm'gg

356314

to stay updated on 1hJa aforamentioned tender.

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
SHRIVALLABH PITTIE RESEARCH AND TRAINING PRIVATE LIMITED
OPERATING IN TEXTILE INDUSTRY AT JHALAWAR, RAJASTHAN
[ Lol @ F I'-IF_!;|uI.'11IrIn J04 1ol the Incolve Ny ano Banknipicy Board of ndia
(Insolvency Hesolution Process lor Gorporale Persons) Regulations, 2016)

RELEVANT PARTICULARS

1 I"r-rJ"I'E“ af Wb corparate debbor aleng '-lu'-'ll ahnallabh F'Ir[F" HHE[IIEI'I il.r'HI Training
PARCGIAY LLP Ne | Privali Lirmifted

| 2EREOMHE0T 2FTC 235154

| 57 Miaker Tower F Cuffe Parade, Mumbal

| Gity: Murnbai, Maharashira [rdin, 00005

| i Wehsite Availabie

Jaidn, Rifasihan

3, | Address of the registered office

| R of wehaite
[eedants 0f place velhire rr'm:_ull-,- ol Al
| assuls ard I0cate

B b

5, |stalled capacity of main prodscss’ | Mot Knoam
SEIVICES
&, | Duanidy and valee of main products” | A
| services sobd in last Hnancial year f
7. |Number of employees’ workmen | Mot Knivan

8, |Further details including [t availabin
fnancial stataments {with schadides)
of eea years, lists of creditors, relevan
ianes for subimegient events of the

| process are avaiable al LAL:

g | Emgibility Tor resoliion applicants

ndey sectan 252901 of the Gade &
_|availsbleat URL:

10. | Last date far receipt of expression of

| Inerasd

" Deade o issue of prosasicaal st al

| prospectie fesohilion applicants

Interested parthes can obtan reguired infommatan
bry sendng email ioc ip.cirpsep@genail.com

[ Interested parties Gan abten reguired informatian
by Sending email fod iporpedpigiil.com

| &rd November 2026

| Gih Nevesnber 2026

AL | Last date for submission of abjections | 74tH Mavamber 2025
| to pravisianal st |
13, |Date of isgue of final Bsf of prospecte | 17 Movamber 2026

| resdligtion applicants
14 | Date of Issue of miarmation
ini o, evalualion matie snd
ruguest for mesclulion plans ta
praspechwe resolubion applicants

| 749th Movember 2026

15, [Lasy izta for submis=ion of resoiution | 19t Decembear J00E
___|pans S I
16, | Process email [d io submil Expression of | [pcrpsep@gmaicom

| Imbernst frisis TS S

17. | Details of the corporate debtor's fal ragistered

ragistration status as MEME

GA Sienfl Kumar Eabra

Deemed AP of Shrivallabh Pitlie Rezearch and Training Put. Lid.
IBBI Registralion No.: 1BEIPA-BD1AP-POII 1201 T-1 811662
301, 3rd Floor, Reegus Business Center, Mew Citylight Road,
Above Mercedes-Bonz Showroom, Bharkana-Vesu, Sural-3%5007

Date: 1910 Detaber 2026
Place: Swral

"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

-cantinued fram previous pega

AVAILABILITY OF THE RHP: Investors are advised to refer to the RHP and the section titled “Risk Facfors"™ beginning on page 25 of the RHP
before applying in the lssue. Acopy of the RHP will be made avaitable on the website of SEB| at www.sebi.gov.in, the website of the BRLM, Unistone
Capital Private Limited, at www.unistonecapital.com, the websites of the Stock Exchanges at www.nseindia.com and www.bseindia.com,
respectively, and the website of the Company at www._blspolymers.com.

AVAILABILITY OF THE ABRIDGED PROSPECTUS: A copy of the Abridged Prospectus shall be available on the websiles of the Company, the
BRLMand the Registrar to the Issue at www.blspolymers.com, www.unistonecapital.com and www. kfintech.com, respectively.

AVAILABILITY OF BID CUM APPLICATION FORMS: Bid cum Application Forms can be obtained from the Registered Office of the Company, BLS

This advertisement is for information purgoses only and does not constifute an offer or an invitation or 3 recommendabion fo purchase, to
hold or seli securities. This is not an announcement for the offer document. All capitalized terms wsed herein and not defined herein shall
have the meaning assigned Lo therm in the Letter of Offer {"LOF") dated October 08, 2026 fed with the Securities and Exchange Board of
India ("5EBT") and the Stock Exchanga namaly BSE Limited [* BSE').

Conmventar ConrroLs Lwrep

CONTINENTAL CONTROLS LIMITED
CIN: L66110MH1995PLCOBG04D
Registered Office : Plol No. A 356/357, Road No-26, Wagle Industrial Estate, MIDC,

Plesrsp an thie Thane-200504, Maharashira, India; | Tel : No. D22-4184 2280,
QR Code E-mail: compliancei@continentaloontrad.in; | Website: www.continentalcontral in
1o view the LOF Contact Parson; Anusheee Tekrival, Gompany Secratary and Compliance Officer

OUR PROMOTERS: ONE LIFE CAPITAL ADVISORS LIMITED

FOR PRIVATE CIRCULATION TO THE ELIGIBLE EQUITY SHAREHOLDERS OF CONTINENTAL
CONTROLS LIMITED {OUR “COMPANY" OR THE “ISSUER") ONLY

WE HEREBY CONFIRM THAT NOMNE OF OUT PROMOTERS OR DIRECTORS IS A WILFUL
DEAFAULTER AS ON THE DATE OF LETTER OF OFFER

ISSUE OF LIPTO 1.96,68,015" FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF T 1(0/- EACH ('RIGHTS EQUITY SHARES")
OF OUR COMPANY FOR CASH AT A PRICE OF T 104- EACH RIGHTS EQUITY SHARE [THE “ISSUE PRICE"), AGGREGATING
UPTOT1966.80 LAKHS" ONARIGHTS BASIS TO THE EXISTING EQUITY SHAREHCLDERS OF OUR COMPANY IN THE RATIO OF
16 (SIXTEEN) RIGHTS EQUITY SHARES FOR EVERY b (FIVE) FULLY PAID-UP EQUITY SHARES HELD BY THE EXISTING
EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT 15 ON OCTOBER, 14, 2026 (THE *ISSUE"). THE ISSUE PRICE FOR THE
RIGHTS EQUITY SHARES IS ¥ 104- WHICH IS EQUAL TO THE FACE VALUE OF THE EQUITY SHARES. FOR FURTHER DETAILS,
PLEASE SEE THE SECTION TITLED“TERMS OF THEISSUE® ON PAGE 72 OF THELETTER OF OFFER

*Assuming full subscriplion inthe Issue. Subject bo inalisation of Basis of Allatment.
HDTICE TO THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR l:#:rhl'IF.liul'vI"lr

ISSUE PROGRAMME

ISSUE OPENS ON lLAET DATE FOR ON-MARKET RENUNCIATION OF RIGHTS ENTITLEMENTS®| [SSUE CLOSES ON™

|Friday, October 23, 2026] Monday, October 26, 2026 ~ |Friday, October 30, EEEE

“Eligitée Equity Shareholders are reguested o ensure that renunciation through off-market iransfer s completed insucha rnannerthar
the Righls Entitlements are cradited o the demat account of the Renounceals) an or prior fothe lssue Clasing Date.

**No withdrawal of Application shall be parmithad by any Applicant after the lzsua Closing Data

Simple, Safe, Smart way of Application - Make use of it!!!

| ASBA® | "Application Supported by Blocked Armount (ASBA) 15 a better way of applying to ssues by seriply blocking the fund in the
| bankaccount investors can avail the sams.

SPECIFIC INVESTORS: Our Promoters/Pramoter Group have confirmesd that they will not be rencuncieg thelr respeclive Rights
Entitlernants in favour of any specific invesior(s). Furthar, the company confirms that the company will not allof any under-subscribad
portion of the iasue in terms of Regulation 80(2)(d} of the SEBI HCDR Reguiations to any specific mvestors identified by the Company, as
per Bagulation B4 1)(0(il) of the SEBIICDR Regulations.

FACILITIES FOR APPLICATION IN THIS ISSUE

In accordanca with Regulation 76 of SEBI ICDR Regulations, the SEBI Master Circular, and ASBA Circulars, all investors desiring to
make an application in this lssue are mandatorily required fo use the ASBA process. Investors should carsfully read the provisions
applicable 1o such applications befare making their apphcation thraugh ASBA. For details, please sea “Making of an Application through
the ASBA process” on page 74 of the Letter of Offer.

Pleaze note that subject to SCEBs complying with tha requirements of SEB| Carcutar No. CIRICFDVDIL1/2013 dated Septarmbar 25,
2012 within the periods atipulated therein, Applications may be submitted at Designated Branches of the SCSBs. Further, in terms of the
SEBI Circukar CIRICFINDILM2013 dated January 2, 2013, it clanfied thal for making Apphcations by SCSBs on thair own acoount
using ASBA facility, each such SC5Bs should have a separata account in its own narma with any other SEBI Registerad SCSB(s). Such
account zhafl be used solely for the purpose of making Applicstion inhe [ssue and clear demarcated funds should be svaifable in such
account forApplications

CREDITOF RIGHTS ENTITLEMENTS IN DEMAT ACCOUNTS OF ELIGIBLE EQUITY SHAREHOLDERS:

In accordanca with Reguiaton 77A of the SEBI ICDR Regulations read with the SEB| ICDR Master Circular, the credit of Rights
Entillernents srd Allotment of Equity Shares shall be mads in dematerialized formoonly.

Pursuant to the provisions of the SEBI ICDR Requlations and ather applicable laws, Rights Entitlements hava bean cradited to
the demat account of the eligible equity shareholders {“RE Holders™) under the ISIN: INES5B20014 on or about October 19, 2026.

RE halders can apply for Rights Essue or renounce tha RES in full or in part. The renunciation can be done using the secondary market
platiorm of the Stock Exchanges (the “on Market Renunciation”) or through &n offer market fransfer (the "Off Market Renunciation”™) within
the timeline menticned in the table above,

PLEASE NOTE THAT CREDIT OF RIGHTS ENTITLEMENTS IN THE DEMAT ACCOUNT DOES NOT, PER SE, ENTITLE
INVESTORS TO THE RIGHTS EQUITY SHARES AND INVESTORS HAVE TO SUBMIT APPLICATION FOR THE RIGHTS EQUITY
SHARES ON OR BEFORE THE ISSUE CLOSING DATE BY MAKING FULL PAYMENT TOWARDS SHARES APPLIED, FOR
FURTHER DETAILS, PLEASE SEE "ISSUE INFORMATION ON PAGE 72 OF THE LETTER OF OFFER.

PLEASE NOTE THAT THE RIGHTS ENTITLEMENTS WHICH ARE NEITHER RENOUMNCED NOR SUBSCRIBED BY THE INVESTORS
ONOR BEFORE THE ISSUE CLOSING DATE SHALL LAPSE AND SHALL BE EXTINGUISHED AFTER THE ISSUE CLOSURE.

Pleass nole that our Company has openad a separate demat escrow account (namely, CONTINENTAL CONTROLE LIMITED) {"Demal
Escrow Account”™ and has cradited the Rights Entiiemants an the basis of the Equity Shares: () held by Eligible Equity Sharaholders
which are held in physical form as on Becord Date; or{blwhich are held in the account of the Invesior Education Prodection Fund {"IEPF"}
authonly; or {c) of the Ebgible Equity Shareholder whose demat accounts are frozen or where the Equity Sharss are lying In the
unclaimed ( suspense escrow account’ demal suspense account (including those purstant 1o Regulation 39 of the SEB| LODR
Reguiations) or detads of which are unavailabie with our Company of with the Registrar on the Record Date or where Equity Shares have
been kepl m abeyance or where entillement cerificale has been issued or where instruction has been issued for slopping issue or
transfer or where latter of confirmation lying in escrow account; of (d) where credit of the Rights Entitlamants hawve
retlumedraversedifailad for any reagon or {8) where ownership i currently under dispute, inchuding cowrt or any regulatory proceedings
arwhers legal notices have been issued, if any or {f) such other cases where our Company is unable to credit Rights Entittemants far any
ather reasons, Plaasa also nole thal aur Company has credited Rights Entitlernents 1o the Demal Suspensa Account, on the basis of
information available with obr Company and to serve the interesi of relevant Eligible Equity Shareholders {o provide them with a
reasonable opportunity to padicpate in the Issue. The credil of the Rights Entiflements 1o the Demat Suspense Account by our Company
dhoes nod craate any nghit in favaur of the relevant Ebgible Equity Sharehotders for fransfer of Rights Entitlerment o thesr demat account or
i recehe any Equity Shares in the [ssue.

With respect to the Rights Entitlemants credited to the Damat Suspense Account, the Elgible Eguity Sharaholders are requestad 10
provide relevant details’documents as acceptable. fo cur Company of the Registrar [such a3 applicable regulatory approvals, self-
attested PAN and chent master sheet of demat account, details’ records confirming the legal and benehicial ownership of their respective
Equity Shares. efc.) 1o our Company or the Registrar not tater than two clear Working Days prior to the |ssue Closing Date, |e.. by
Dciober 30, 2026, to enable credit of their Righis Entitlersents by way of iransfer mom the Demat Suspense Account to their demat
account & least one day befare the Issue Closing Dale, o enablesuch Eligible Equity Sharehalders to make an application in this issue,
and this communication shall séryva as an intimation to such Eligibla Equity Sharahosders in this regard,

Such Eligible Equity Shareholders are aiso requested o ensure that their dematl accound, details of which have been provided 1o our
Company or the Registrar accounts active o facilitate the aforementioned fransfer. In the evant that the Eligibla Equity Shareholders ang
ot able to provide relevant details to our Company or the Reqgistrar by the end of two clear Working Days priorto the Issue Closing Date,
Rights Enlitlements credited to the Dematl Sespense Account shall lapse and extinguish in due course and such Eligible Equity
Sharaholder shall not have any claim against our Company and cur Company shall not ba liable to any such Eligible Equsty Shareholdar
i any form o manner,

COMPLETION OF DISPATCH OF ISSUE MATERIAL

The dispatch of the Application Form, Letter of Offer dated October 08, 2026 and RE Entillarment lefter (|ssue Matadal”) has baan complated
on Ootober 17, 2026 for dispatch through email and Speed Post (Mon-Email), as confimed by the BTA. In case of Eligible. Equity
Shareholders who have prowided their valid e-mail address o our Company, e lssue Matenal has been sent ko their e-mail address and m
cases where Eligible Equity Sharehoiders have not provided their e-mail address, then the lssue Materials, as applicable has been phisically
dspatched, ona reasonabla effort basis, tothe Indian addresses provided by them.
PROCEDURE FOR APPLICATION THROUGH THE ASBA PROCESS: Investors desiring 1o make an Application in this lssue through
ASBA process may submit the Application Form to the Designated Branch of the S3CSB or onlinedelactronic Appcation through the website
of the SC58s (if made available by such SCSB) for suthorising such STSE to block Application Money payable on the Application in their
respaciive ASBA Accounts. Investors shoukd ensure that they have comectly submitted the Application Form, or have otherwise provided an
authorisabion bo the SC3B, via the electronic mode, for blocking funds in the ASBAAccound eguvalent tx the Application Money mentioned in
ihe Application Form, 23 the case may be, atthe time of submisaion of the Applcation. For the &stof banks which have been nofified by SEBI to
aclas SC5Bs ko the ASBAprocess, please ralerio hifps: Hw i, gy ind s et henOthearAction doTdoRecognisedFpi=yesinimid=54
APPLICATIONS ON PLAIN PAPER UNDER ASBA PROCESS; An Eligiole Equity Shareholder in India who iz eligible to appéy under the
ASBA process may make an Apphcation fo subscribe o the lesue on plain paper in case of non-recaipt of Application Form as detailed
above and only such plain paper applications which provida all the details required in terms of Regulation 78 of SEBI ICOR Regulations
shall be accepted by SU-SB5. In such cases of non-receipt of the Appication Form throwgh physical delivery (where applicable) and the
Eliglble Equity Shareholder nol being in a pasition to oblain |t from any other source may make an Applcation to subscribe bo the [ssu0e on
plain papar with the same dedails as par the Application Form that i available on the website of tha Ragistrar, the Stock Exchanges. An
Engible Equity Shareholder shall submit the piain paper Application to the Designated Branch of fhe SCS8 for authorizing such SCEB to
blotk Appdication Maney in the sad bank account maintaimed with the sams 5C58, Applications on plain paperwill not be accepled from
any Eligible Equity Shareholder who has not provided an indian address. Please nota that in terms of Reguiation 78 of SEBI ICDR
Reguiations, the Eligible Equity Shareholders who are making the Application on plain paper shall not be entitled to renounce their Rights
Enlitlernents and should not ulllize the Apphcation Form for any purpose inchueding renuncislion even if L is recetved subseguently
The Application on plain paper. duly signed by the Eligibls Equity Sharsholder including joint holders, in the same order and &s per
spacimen recordad with his/her bank, must reach the offica of the Designated Branch of the SCSE belore tha Issus Closing Dataand
should contain the following particulars:
1. Narmeof our Cormpany, being Continental Controés Limited;
2, Name and address of the Eligible Equity Sharsholer Including jeint hodders (in the same order and a3 per specimen recorded with
our Company or the Depasitory);
3. Folionurmber {in cage of Elgible Equity Shareholders who hold Equity Shares in physical form as on Record Date)'DP and Cliant D in
which RE held;

4, Exceptfor Applications on behalf ofthe Cenral or State Governmeant. the residents of Sikkimand the officials appointed by the courts,
FAN of the Eligibée Equity Sharehodder and for each Elsgible Equity Shareholder in case of joint names, imespective of the total value
of the Equity Shares apphed for pursuant 1o the Issue;

Numberof Equity Shares hed as on Record Date;

Afiotment aplion - onky demaleriafsed form

Number of Rights Equity Shares entitied bo;

Nurmiber of Rights Equity Shares applied for within the Rights Entithemanits,

. Wumberof Adddtional Rights Equity Shares appéied for, f any (apphicable only if enlire Rights Entitlements have been applisd for);
*'EI Total number of Rights Equity Shares appied for;

11. Totalamount paid aithe rate of Rz, 10V- per Rights Equity Share;

B Do =g g

| I We undersiand and agree that the Rights Entitlarnant and Rights Equity Shares may nof be reaffered, resold, pledged or othenwise

12, Detads of the ASBAACCount such as the 3CEE account number, narme, addrass and branch ofthe relevant 3CTSE;

13, In case of non-resident Eligible Equity Shareholders making an application with an Indian address, details of the NRE | FCNR! NRO
account suchas the accouni numbes, name, address and branch of the SCEE with which the aceount is masained;

14. Authorisabon tothe Designated Branch ofthe SC-3B tolbéock amamount equivalent to the Application Money in the ASBAACCouRE;
15, Signature of the Eligitle Equily Shareholder (in case of jaint holders, loappsar in the same sequence and order as they appaar in the
records of the SCEB), and
V&, All such Elgibde Equily Shareholders shall be deemed 1o have made ihe representalions, warranlies and agreemenis set forth in
“Restrictions on Foraign Cwnership of Indian Securlies’ on page 100, of the Latter of Offer and shall include the following;
"I'We understand that nerther the Rights Entitlerment nor the Rights Equity Shares have been, and will be, registered under the Linted
States Securities Act of 1933, as amended ["US Securties Act”) or any United Stales stale securilies iews, and may not be offersd, sold,
resold or otherwize iransferred within the United States or 1o 1he territones of possessions thersal ["United Siates™) of o, or for the
accountor benafit of a United Siates person as defingd in the Regulation S of the US Securities Act ("Regulation 57), |/ we understand the
Rights Equity Shares referred to in this application ame baing offerad in India but not i the United States. UV'we understand the offening to
which this applicaton relates is nol, and under no circumstancas is 1o be construed as, an offering of any Rights Equity Shares or Rights
Enlitlernent for sala in the United States, or as & solicitation therein of an offer fo buy any of the said Righis Equity Shares or Rights
Enfitiement in the United States. Accordingly, If wie understand this application shotsd not be forwarded to or transmitted in or to the
United States at any lime, | we confirm that I/ we ane not in the United States and understand thal neither us, nor the Registrar, or any
other person acting om behalf of us will accept subscriptions from any person, or the agent of any persan, who appears tobe, or who we,
the Regisirar, or any olher person acting on behalf of us have reason to believe 5 a resident of the United States "LLS. Person” [as
defined in Ragulation 5) aris meligible to participate in the lssue under the securities laws of their jurisdicton,
U 'We will not.offer, sell or ofherwise fransfer any of the Equity Shares which may be aoquied by us'in any jurisdiction. of undes any
circumstancas in which such offer or sake is not authorized or fo any person to whaom it s unlawful to make such offer, sale or invitation
except under clrcumstances thal will resultin compliance with any applicable laws or regulations, We satisfy, and each account for which
we are acting salisfies, all suitabilly standards forinvestors in investments of the type subscribed for hereinimposad by the jurisdictionof
U residence,

iransferred excepl in an ofishore ransackon in compliance with Regulafion 3, or otherwise pursuant to an exemplion from, or in a
fransaction not subject o, the regisiration requirements of the US Secunties Act

1\ (i amiara, and tha parson, if any, for whose account lwe am/iare acquiring such Rights Enfitamant. andior the Eguity Sharas, is/are
ourtside the United States or a Qualified Institutional Buyer (as defined in the US Secunfies Act), and {1} isfare acquiring the Rights
Enlitlement andlor the Equity Shares in an offshore transaction mesting the requirerments of Regulation 5 or In & ransaction exempt
from, ornat subject to, the registration requirements of the LS Secunties Act.

I"'¥e herety maxe representations, warrantes and agreements set forth herein

I'Wa acknowladge that the Company, ils affiiates and athers will raly upan the truth and accuracy of tha foregoing representations,
warmaniies and agreemenis set forth therein.”

Investors are requasted to striclly adhere to these instructions. Failure fo do so cotld resull in an Application being refected, with our
Company and the Registrar not having any liability 1o the investor. The plain papar Application format will be availabla on the wabsite of
the Registrar at wew purvazhare.com . Qur Company and the Registrar shall not be responsible if the Appications are not uploaded by
the SCS8 or funds are not blockad In the Investors’ ASBAAGcounts on or before the Issus Clasing Date

if the sharehchders make an application using the Application Form as well as plain paper, both the application shall be liable to be
regected st the opbions of our Company,

OVERSEAS SHAREHOLDERS : The distribution of the Draft Letier of Offer, Letter of Offer, Application Form and the Rights Entitlement
Letter (*lssue Materials™) and the issue of Rights Entitemants and Equity Sharas on a rights basis to parsons in certain jurisdictions
cutside Indrz is resinicted by kegal requirements prevailing in those junsdictions, Persons o whose possession thes Drafi Letier of Offer,
Letter of Offer, Application Form and the Righls Enlitlerment Letier may come ana required to inform themselves aboul and observe such
restrictions. Formore defails see *Resfrictions on Purchases and Resales” baginning on page 101 of the Lettar of Offer. Dur Company is
making this [sawe on @ nights basis tathe Eligible Equity Shareholders of our Company and will dispaich the Letter of Oifer, Application
Farm and the Rights Entitiement Letter only 1o Eligible Equity Shareholders onfy 1o their valid e-mail addresses who have provided an
Indian addrass to our Company and who are located in jurisdictions whara the offer and sala of the Rights Entitlament or Rights Sacurities
is permitied under faws of such jungdicions and does nof result in and may not be construed a3, & publicoffering i such junsdictions. In
case tha Eligible Equity Shareholders have provided their valid e-mal address, the Issue materal = senl only ko their valid e-mall
address, and in case tha Eligible Equity Sharaholders hava not provided their a-mail addrass, then the [ssua material is dispatched, on a
reasonable effor basis, o the Indian addresses provided by them. Investors can-also access the Letterof Offer, and the Application Form
from the websites of the Registrar to the Issue, our Company, BSE

NO OFFER IN THE UNITED STATES : Tha Rights Entiflernents and the Rights Equity Sharas have nol been and will not ba registerad
umder the United Siates Securibes Act of 1033, ag amended {the "Securifies Act’), or any U.5: Slale Securilies kxws and may not be
offered, sold, resold or otherwiss fransfered within the United States, except in 8 Iransachon exempt from the regisiration requirements
of tha sacurities acl. The rights entitlerments and eguily shares refarrad to in the latter of offer are baing offered in India, but not in the
United States. The offering towhich the Letter of offer relates is not; and under no circemstances is bo be constreed az, an offering of sny
equily shares or ights enfilerments for sale in the United Stales or as a solicitation thersin of an offer to buy any of the said secunties.
Accardingly, the letter of offer should not be forwanded ko o transmitted in or info the United States at any time.

LAST DATE FOR APPLICATION: The ias! date for submission of the duly filed in the Application Form or a piain paper Application iz
October 30, 2026, 1.2, Issue Closing Date. Ifthe Application Form is not submitied with a SCS, uploaded with the Stock Exchanges and
the Application Money s not blocked with the SC5E on or before the lesue Closing Date, the invitation bo offer contamned in the Letter af
Mfer shall be daemed fo have been declined and our Board or any commities thereof shall be at liberly to dispose of the Equity Shares
hereby offered, as provided under “Issue Informabion - Basis of Allotment’ on page 107 of the Letter of Offer

Please note that on the lssue Closing Date, Applcations through AS8A process will be uploadad until 5.00 pom. (indian Standard Time) or
suchextended ime a5 permétted by the Stock Exchanges.

Please ansure thal the Application Form and necessary details are filled in. In place of Application Number, Investors can mention the
refarance number of the email received from Registrar informing about their Right Entitlement or [ast eight digits of the demat account.
Atematively, SCSBs may mention theirintemal reference number in piace of application numbser

LISTING : The existing Equity Shares of our Company are listed on BSE Limited ("BSE") {ihe “Stock Exchange'’), Our Company has
racaived in-principle’ approval from the BSE for listing the Rights Equity Shares to be allotted pursuant to the lssue through the lattar
dated September 29, 2025, Dur Company will also make applications o BSE ko oblain trading approvals for the Rights Entittemenis a3
required under the SEBIHICDR Master Circular, For the purpose of this issue. the Designated Stock Exchangeis BSE.

DISCLAIMER CLAUSE OF BSE (THE DESIGNATED STOCK EXCHANGE) : Ii= to be distmctly undersiood that the parmission given
by B3E Limited should nodin ampway, be deemad or construed that the Letter of Offer has been deared or approved by BSE Limited, nor
does it certify the corraciness or compistensaas of any of the contents of the Letier of Offer, The Investors are advised to refer o the Letter
of Orffer for the full text of the *Desclaimer Clause of BSE® on page 69 of tha Latter of Orffer

AVAILABILITY OF ISSUE MATERIALS : Pursuant to the reguirements of the SEBI ICDR, Fegulations and other applicable [aws, the
Rights Entitiements will be credited to the demat account of the Eligible Equity Shareholders who are Equity Shareholders as on the
Record Date, howaver, the [ssye Matenals will be senl dispatched only so such Eligible Equity Shareholders who have provided an Indian
address to our Company and only such-Bligible Equity Shareholders ara permitted to parficipate in the Issue. The credil of Righis
Entitiement does not constitute an offes, invitation 1o offer or solicitation for partiopation in the |ssus, whether direcly or imdirectly, and
only dispalch of the lssua Malarial shall constitule an offer, inviation of solicitation for partcipation in the issue in accordance with the
terms of the issue Material. Further, receipt of the issue Materials {including by way of alectronic mians) will not constitute an offer,
invitation to or solicitation by anyone In (i) the United States or (il) &ny junsdiction or in &ny circumstances inwhich such an offer, Invitation
of solicitation is unlawlul or not authorized or 1o any person to whom itis unkawful o make such an offer, Invitation or salicitation, In those
circumstances, the Letber of Offer and any other [ssue Matenials maust be treated as sent for information onby and should not be acted
upon for subscripbion to Rights Equity Shares and should not be copied or redistributed, in part or full, Accordingly, persons receiving a
copy of the [ssue Materals should nol dsirbute or send the bssue Materials in or into any jurisdsction where 1o do so, waould or might
contravene local sacurifies laws or reguiations. orwould subject our Company or its affiliates to amy filng or registration requiramant (other
than o India). i Issue Material is received by any person n any such junsdiction or the United States, they must not seek to subscribe to the
Righits Equily Sharas. For more dalails, see "Restactions on Purchases and Resalas” baginning an page 101 af this Latter of Offer,

The Issue material will be sent dispaiched only to the Efgible Equity Shareholders who have provided an Indian address bo owr Company.
In casa stch Eligible Equity Sharsholders have provided their valid e-mail address, this Issue material will be sent only bo their valid e-
mall addrass and in case such Elgible Equity Shareholders have not provided their valid e-mail address, Issue matarial will be physically
dispatched, on a reasonable efior basis, o the Indian addreszes provided by them. Further, the Letter of Offer will be sent! dispatched to
the Eligible Equity Shareholders wha have provided their Indizn address and who have made a request in this regard

Investors can access the Letter of Offer and the Application Form {provided that the Eligibée Eguity Shareholder i eligible to subscriba o
ihe Righis Equity Shares underapplicable laws) on the websites of:

1. Our Company al www conlinentaicontral.in

Z. The Regisirar at wenw purvashare.com

3. The Stock Exchanges at www,baeindia.com

To update the respeciive Indian addressesie-mail addressesiphane or mobile numbers in the records maintained by the Registrar or by
oir Company, incase shares hefd in physical mode of contact with their Depository paricipant in case shares held mdemat mode,
Eligible Equity Shareholders shoubd visit waww. purvashare com

Eligible Equity Shareholders can also oftain the detads of thair respectiva Rightzs Entitlements from the website of the Registrar [i.a.
i purvashare.com) by entering their DF 1D and Chent 1D or foéo number (for Eligible Equety Shareholders wha hold BEquity Shares in
physical form as on Record Date), The link for the same shall also be available on the website of our Company al
wiwv. continentaizoninol.in

Further, our Company will undertake all adequate sieps to reach out the Eligible Equity Shareholders who have provided their indian
address through other means, as may be feasible, For sk factors and ather details please rafer io the Letter of Offer,

if yau have gueries or grievances in connection with the Rights issue. you may contact the Registrar io the issue at details given below
with copy to Company Secretarg.r at compance@continentalcontrolin

REGISTRAR TO THE ISSUE

Purva Sharegistry {India) Private Limited
Tel No : 022-41343264 [ 496141352

Email : newissue@purvashare.com

Contact Person : Deepali Gaonkar

Website : www purvashare.com

SEBI Registration Number ; INROD0O01112

Investars may contact the Registrar fo the izsue orour Company Secretany and Comgliance Cificer for any pre-lssue of post- 1ssue
relaled matters. All gnevances relating io the ASBA process may be addressed to the Registrar fo the [ssue, with a copy to the SC58,
giving full details such as name, addrass of the Applicant. contact nurmber(s), a-mail address of the sole! first holdar, Tolio number or
demal accound, number of Righls Equity Shares applied for. amount Blocked, ASBA Account number and the Designated Branch of the
SCEB where the Application Forms, or the plain paper application, as the case may be, was submitted by the Investors along with &
phaotocopy of the acknowledaemant ship. For details on the ASBA process, see “1ssus [nformabion” beginnmg on page 72 ol the Lettar of Offer.
Applicant, contact numben's), e-mail address of the-soled first hoider, folio numder or demat sccount number, number of Righfs Equity
Shares applied for, amount blocked (in case of ASBA process), ASBAAccount number and the Designated Branch of the SCSBs where
the Application Form or the plam paper application, as the case may be, was submitted by the Investors along with a pholocopy. of the
acknowledgement slip (in case of ASBAprocess). For details onihe ASBAprocess, see "issue Information™ at page 72 of the Letter of Offer.

For Continental Controls Limited

On behalf of the Board of Directors

Sdi-

Anushres Tekrival

Company Secretary and Compliance Officer

Date : 17th October, 2026
Place = Thane

Polymers Limited (Tel.: +91 114 352 §312); BRLM —Umistone Capital Private Limited (Tel.: +91 22 4604 6494); Syndicate Member— L F C Securities
Private Limited (Tel.: 022-35006999 / +91 8291002988); and at the select locations of the Sub-Syndicate Members (as given below), Registered
Brokers, Designated RTALocations and Designated CDP Locations for participating in the |ssue. Bid cum Application Forms will also be available on

the websites of NSE (www.nseindia.com)and BSE (www.bseindia.com) and at all the Designated Branches of SCSBs, the list of which is available

Bank Limited

on the websites of the Stock Exchanges and SEEI
BANKERS TO THE ISSUE-ESCROW COLLECTION BANK, REFUND BANK, PUBLIC ISSUE ACCOUNT BANK AND SPONSOR BANK: ICIC]

UPI: UPI Bidders can also Bid through the UPI Mechanism.

All capitalised terms used herein and not specifically defined shall have the same meaning as ascribed to them in the RHP.

Flace: Naw Delhi
Date: October 17, 2026

For BLS POLYMERS LIMITED
On Behalf of the Board of Directors

Sdl-
Meha Kumar Sunit
Company Secretary and Compliance Officer

DISCLAIMER : BLS POLYMERS LIMITED is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvals, market conditions and other considerations, to undertake an initial public offering of its Equity Shares and has filed the RHP dated October 17, 2026 with the Registrar of
Companies, National Capital Territory of Dethi-Il, at Central Delhi {"ReC"). The RHP shall be available on the website of SEBI at www.sebi gov.in, the website of the BRLM at www.unistonecapital.com, the website of the Company at www.bispoiymers.com and the websites of the Stock Exchanges at www.nseindia.com and
www bseindia.com, respectively. Any potential Investor should note that investment in equity shares involves a high degree of isk and for details relating to the same, kindly refer “Risk Facfors " beginning on page 25 of the RRP. Potential investors should not rely on the DRHF filed with SEBI and the Stock Exchanges for
making any investment decision and should instead refy on the information included in the RHP filed by the Company with the ReC, SEBland the Steck Exchanges.
The Equity Shares have not been and will not be registered under the U.S. Securities Act of 1933, as amended ("LLS. Secunbes Acl’) or any state securities laws of the Uniled States and may nol be offered or sold within the United States excepl pursuant o an exemption from, or in a transaction not subject to, the
reqistration requirements of the U.5. Secunties Act and applicable state securiies laws. Accordingly, the Equity Shares are being offered and sold only outside the United Stafes in “offshore transactons” as defined in, and in reliance on, Regulation S under the U.S, Securities Act and the applicable faws of the jurisdictions

where those offers and sales ocour.
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The Kerala Minerals and Metals Ltd

K.._MMLp (4 Gowt. of Korala Undertsiongl - Sankaramangalam, Kollam 691583
e : Phone; B4TE-2651215 to 217 e-mail; mdikmml.com

S ———
TEMNDER MNOTICE
For more details please visit E-Tendering Portal, hitps:Meténders keralagovin ar www kmmicom

M. Tender 1D Item

1.12026 KMML 8230231 1| Fabrication & Supply of Radiant Coil Assembly

2 |2026 KMML 880340 1| Seli-Aligning Bearing with Dust Cap and Lid for
Rotary Globe Digester

3 |2026 KMML 830184 1| Supply of Gear Box
4| 2026 KMML 880692 1| Supply Pipe saamless CS

5.12026 KMML 380691 | Iron Oxide Brick making in KMML

Chavara 17102026

Soi- Managing Director for The Berale Minarals and Matals Lid.

NOTICE OF LOSS OF SHARE CERTIFICATE

Motice is-herely given that the fallowing eguity share certificaie(s) of Grasim indwsires Limited
(CIN: L1T124MP184TPLCOOS410) &5 reported bo be lost or misplaced and the holdesciaimant
thereof have apphied for issbance of duplicate shares cerfificate(s) in beuthereof,

E. Name of the Name of IMrJ Ee;ﬁl{i:;ale E]If'lllil:;lﬂ Eu- _ﬂ Face
0. shareholders COMmpany an o{s). ois]. fqui
_ Folia No. _ Shares “i’ﬂ“
1 | Shyam Pahlajrai Grasim 3310426 |B5H56222T02-| 485 2

Bhatia (Deceased), | Indusiries BEE22I196

Bharat Shyam Limnited

Bhatia (Surviving) | (GRADIT0425)

& Kamla Balram

Bhatia (Deceased)

Date - 19102026 Mameof the Helder: Bharat Shyam Bhatia

PUBLIC NOTICE

TO WHOMSOEVER IT MAY CONCERN

Thiz=is b Inform tha Ganaral Public Bal lolowing share cerificata of Ambuja Cemants Limited having
it Hegsiereﬂ Dffice at Adani Corporate House, Shantigram, G, Highway, Khadiyar, Ahmedabad
382421, Gujarat registenad in the neme af the folowing Sharehoider’s heve been lost by them

8r.| Mameofthe | Folio | Certificate| Distinctive Number{s) | Mo. of Shares

No | Shareholder(s) | Mo. No. FROM | 1O with face value

1. | Lakhi Tulgidas | LOSH45 10273 | 11545881 - 11547420 1880 equity
Dengra and and sharas of
Janki Dengra 006440025 - Q06440644 [ Rs. 2/- each

The Puslic an hareby cautaned against purchasng o dealing in any way with the abova: malered
share certificates. Any parson wha has any o&aim in respect of the said share certificate’s should lndge
such claim with the Company ar ils Registrar and Transferdgents MUFG Intime India Pyi. Lid., €101,
247 Park, L.B.5. Mary, Vikhroli (west), Mumbai, Maharashira 400083 Tal: 022 4818 6270 wittiin 15
days of publcation of 1his ralice after which ng claim wil be enterained and ihe Gompany shall
proceed o iasus Dunlicate Ehare Cardficale's,

Place ; 19102057
Date @ MUMBAI

Mame of the Claimant:
Manish Lakhmichand Dhingra

This advertisement is for informalion purpases only and does not constitute an offer or an mvitalion or a recommendation 1o purchass, 1o
hold or zell securities. This & not an announcement for the offer document. A% caplialized terms esed hesein and not defined harain shall
have the meaning assigned bo themin ihe Letter of Offer {"LOF™) daled October 08, 2026 fled with the Securities and Exchange Board of

Conmventar Controws Limren

CONTINENTAL CONTROLS LIMITED
CIN: LEGT10MH1995PLCOBE040
Registerad Office : Plot No. A 356/357, Road No-26, Wagle Industnial Estate, MIDC,
Thane-400604, Maharashira, India; | Tel : Mo, 022-4184 2289,
E-mail: compliancei@continentalcontred.in; | Wabsite: www.conlinentalcontrolin
Contact Person: Anushree Tekrval, Company Secretary and Comphiance Officer

Please scan ihe
R Code
fo view he LOF

FOR PRIVATE CIRCULATION TO THE ELIGIELE EQUITY SHAREHOLDERS OF CONTINENTAL

CONTROLS LIMITED {OUR “COMPANY" OR THE “ISSUER™) ONLY
WE HEREBY CONFIRM THAT NONE OF OUT PROMOTERS OR DIRECTORS IS A WILFUL
DEAFAULTER AS ON THE DATE OF LETTER OF OFFER

ISSUE OF UPTD 1,596,688 019" FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF ¥ 10/- EACH {"RIGHTS EQUITY SHARES")
OF QUR COMPANY FOR CASH AT A PRICE OF ¥ 10¢- EACH RIGHTS EQUITY SHARE (THE "ISSUE PRICE"), AGGREGATING
LUPTO1966.80 LAKHS ONARIGHTS BASIS TO THE EXISTING EQUITY SHAREHCLDERS OF QUR COMPANY IN THE RATIO OF
16 (SIXTEEN) RIGHTS EQUITY SHARES FOR EVERY 5 (FIVE) FULLY PAID-UP EQUITY SHARES HELD BY THE EXISTING
EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT 15 ON OCTOBER 14, 2026 (THE *ISSUE"). THE ISSUE PRICE FOR THE
RIGHTS EQUITY SHARES |33 10/ WHICH 15 EQUAL TO THE FACE VALUE OF THE EQUITY SHARES, FOR FURTHER DETAILS,
PLEASE SEE THE SECTION TITLED "TERMS OF THE ISSUE" ON PAGE 72 OF THE LETTER OF OFFER.

*Assuming full subscription in the Issue. Subject to finalisation of Basis of Allotment.

NOTICE TO THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY {
| ISSUE PROGRAMME |

[SSUE OPENS ON | LAST DATE FOR ON-MARKET RENUNCIATION OF RIGHTS ENTITLEMENTS'| [SSUE CLOSES ON™ I
}Fﬂdajl. October 23, 2026 Monday, October 26, 2026 JIFrIul:la.-l.l. October 30, EDEE]
"Eligible Equity Shareholders are reguestad 1o ensure that renunclation through off-market iransfer is complated In such a manner that

ihe Rights Entitlements are credited io ihe demat account of the Fenounceels) onor priorio the Issie Closing Daie.
*"Nowithdrawal of Application shall be permitied by any Applicant after the 1ssue Closing Date

12, Detads of tha ASBAAccount such as the BCEB aceount number, nams, address and branch of the relevant SCSE;

13: In case of non-resident Eligible Equity Shareholders making an application with an Indian address, details of the NRE f FCNRS RRO
account such as the account number, name, address and branch of the SCSB with which the account is maintained;

14, Authorisabon to the Designated Branch ofthe SCSE to bock an amount aquivalent 1o the Application Manay in the ASBAAccount,

15, Signature of the Eligibée Equity Shareholder {in case of joint holders, to appearin the same sequence and order as they appearin the

records of the SCSB); and

16. All such Eligibe Equity Sharaholdars shall be deamed to have made the reprasantations, warranties and agreemants sat forth in

"Restrciions on Foreign Dwnership of Indian Secunties’ on page 100, of the Lefter of Offer and shall include the Following:

“I'viie understand that neither the Rights Entitlernent nor the Rights Equity Shares have been, and will be, registered under the Linded
Slates Securities Acof 1933, as amended ("US Securties Act™) or any Uinited States state securities laws, and may not be oiferad, sold,
resold or otherwise fransferred within the United States or to the territonies or possessions thereof ("Unded States") or fo, or for the
account or banefit of a United States parson as dafined inthe Regulaton 5 of the US Securities Act {"Regulation 5%), [/ we understand the
Rights Equéty Sharaes refamed toin this application are being offerad in india but not intha United States, I we undarstand the offening to
which this applicataon relates is nol. and under no circumstances is fo be construed as, an offering of any Rights Equity Shares or Rights
Enlitlement for sale in the United Stalas, or as a solicitaion therain of an offer fo buy any of the said Rights Equity Shares or Rights
Entitlement in the United Statas. Accordingly, If we understand this application shoukd not be forwarded to or transmitted in or to the
United States at any time. |/ we confirm that I we ane not in the United States and understand that neither us, nor the Registrar, or any
other person acting on behall of us will accepl subscriptions frarm any person, or the agent of any person, who appears to be, or who we,
tha Regisirar, or any other parson acting on behalf of us have reason to believe is a resident of the United Statas "LU.5. Person” {as
defined in Requistion 5] oris ineligible to participate in the [ssue under the securities laws of their jurisdiction,

I We will not offer, sall or otherwise transfer any of the Equily Shares which may be acquired by us in-any jurisdiction or under any
circumstances in which such offer or sabe is not authorized or fo any person to whom it is unlawful to make such offer, sale or invitation
excapt under circemstances thatwill result in compliance wilh any applicable laws or reguiations. We sabsty, and each sccount forwhach
we arg 3ciing salisfies, all suilabity standards forinvestors in investments of the type subscribed for herainimposead by the jurisdiction of
U residence.

! We understand and agree that the Rights Entiflerment and Rights Equity Shares may nof be reoffered, resold, pledged or ofherwise
transfermed excepd in an offshore transaction in compliance with Regulation S, or otherwize pursuant to an exemgplion from, or in-a
transaction not subjectto, the registration requirements of the LS Securifies Act.

I'We (1) amiare, and the persan, i any, for whoss account |/we amiare acquining such Rights Entitlement. andior the Equily Shares, is/are
outside the Lintad States or & Qualified Ingtitutional Buyer {as defined in the US Saecurities Act), and (¥) is‘ara acquiring the Rights
Enfitlement andior the Equity Shares in an offshors fransaction meeting the reguirements of Begulation 3 orin a fransaction exempt
fram, or not subject 1o, the registration requirements of the LIS Securities Act,

I'We hareby make representations, warranties and agreements 2et forth herein,

W

NOTICE INVITING
E-TENDER Summreesy

Gujarat Energy Limited {GEL), desires to invite bids against Tender(s) under two
bid system throwgh e-tendenng portal from eligible and interestad parties for the
folkowing cateqories:

Tender [D Tender Description

954845 Mechanical Works for CNG Stations/LCNG Stations across GEL
operaiing locations

TErTTTEE—T—

i 154893 Maintenance activity in Existing/Upcoming CNGILCNG Stations in
Madhya Pradesh, Rajasthan as well as Punjah & Haryana
3550683 [Proposal for Sala of Gas from CB-ONN-2000/1 Bock

956290 Rate Contract For Supply of Leak Surveyor with Comprehensive AMC
Across GEL

Hiring of Work Over Rig Services on Firm & Callout Basis in GEL
operated Blocks
Interested bidders can access the Tender Documents and related updates on

https:/igeltender.nprocure.com and https:iiwww.gujarat-energy.com/ggl-
current-tender!. Interested bidders are advised fo reqularly visit above websites
to stay updated on the aforementioned lender.

356314

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
SHRIVALLABH PITTIE RESEARCGH AMD TRAINING PRIVATE LIMITED
DPERATING IN TEXTILE INDUSTRY AT JHALAWAR, RAJASTHAN
{Ureder Regulalion J6A(1)of the Insalvency and Bankruptey Board of India
{Insolvency Resolution Process lor Corporale Persons) Regulations, 2016)

RELEVANT FARTICULARS

hiame af ke corparale dabtar aloag wth | Shewallabh Pitts Ressarch and Training
PANS CIN LLP N | Frivate Limitad
{ LREAEOMH0T 2PTC 235164
97, Meaker Tower F Caifta Parade, Mumbai
| Lity. Muribae. Maharashin, [ndia, s00005
Moo Wabsie Avarlabee

| Jhalawar, Rajasthan

2 | Andress of the registered ciice

~3 [UAL of website
4, |Defaite of placo wheare magarity of fixed
iy |a55Rls are jorate g
5. |Installed capacity of maln products’
| Servibs |
& |Cuandity ard vahee of main products’ feby
survices sald in lasl irancisl yeas
7. |Mumber of emaloyees warkmen
& |Furiher details inchiding last awailabie
fmancial staiements (with schadues)
G} Bl years, hstsof crsditors, relevant
xes har subsequent edents of tha
| process ang avadable at UAL:
4, | Elgibility for rescfution applicants
umier seckinm 25(230h) of the Code &
| avaltanle at AL
0 | Lt oate for receqt of axpression of
. |Imkprest Ly
11. | Data of issue of prowisicnal list of
____|prospactive esolution applicants
15 [Last date for submibsian of objections
| b poowigional Bt
13 | Dade od issue of Tisa G5t of peaspecive
| resofudicn applicants
14. | Do ofissue af infarmation
memprarklem, gvakiation matn ano
request for resciition plans to
I|'.'|":I5[IEI3|I-'-'E esnlytan ili'll"lliﬁﬂ_'t‘%
13, | L oade bor Sugnyesson of resolubon
| pans |
16 |Process email id to- submid Expression of | ip.crpsvp@omad.com
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"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.
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AVAILABILITY OF THE RHP: Investors are advised fo refer to the RHP and the section titled “Risk Factors"” beginning on page 25 of the RHP
before applying in the Issue. Acopy of the RHP will be made available on the website of SEB| at www.sebi.gov.in, the websile of the BRLM, Unistone
Capital Private Limited, at www.unistonecapital.com, the websites of the Stock Exchanges at www.nseindia.com and www.bseindia.com,
respectively, and the website of the Company at www.bispolymers.com.

AVAILABILITY OF THE ABRIDGED PROSPECTUS: A copy of the Abridged Prospectus shall be available on the websites of the Company, the
BRLM and the Registrar to the |ssue at www blspolymers.com, www.unistonecapital com and www.kfintech,com, respectively,

AVAILABILITY OF BID CUM APPLICATION FORMS: Bid cum Application Forms can be obtained from the Registerad Office of the Company, BLS

| Sirmple, Safe, Smartway of Application - Make sse of it
| ASBA*|*Application Supported by Blocked Amount (ASBA) iz a better way of applying to =sues by smpéy biocdking the fund in fe
| bankacoounl, iwvestors can aval the sams

SPECIFIC: INVESTORS: Our Promoters/Promoter Group have confirmed that they will nob be renouncang their respeciive Righiz
Enfitlerments in favour of any specific investor(s). Furlhar, the company confirms that the company will nol allot any under-subscrbed
portion of the i5ue in terms of Regulation 90(2)(d) of the SEBI ICDR Requiations o any spacfic mvestors identified by the Company, as
perRequlation 840 1)) of the SEBI CDR Regulations.

FACILITIES FOR APPLICATION IN THISISSUE

In accordance with Regulation 76 of SEBI ICDR Requlations, the SEBI Master Circular, and ASBA Circulars, all investors desiring Lo
make an application in this Issue are mandatorily required o use the ASBA procese. investors should carefully read the provisions
applicable to such applications before making their appéication through ASBA. For details, please see “Making of an Application through
the ASBA process” on page 74 of the Letter of Offer

Flease note that subjlect to SCSBs complying with the requirements of SEBI Circular Mo, CIRICFDIDILA2013 daled Seplember 26,
2012 within the periods stipulated thesein, Applications may be submitted at Designated Branches of the SCEBs. Further, in tarms of the
SEBI Circutar CIRICEDVDILM 2013 dated January 2, 2013, i is clasified that for making Applications by SCSBs an their own account
wsing ASBA facility, each such SCEBs should have a separate acoount inils own name with any other SEBI Regisiered SC35B(s), Such
acoount shall be used salely Tor the purpose of making Application i the |ssue and clear demarcated funds should be avalfabla in such
account for Applications.

CREDIT OF RIGHTS ENTITLEMENTS IN DEMAT ACCOUNTS OF ELIGIBLE EQUITY SHAREHOLDERS:
In accordance with Regulation 774 of the SEB| ICOR Regulabions read with the SEB| ICOR Master Circular, the credit of Rights
Entitlaments and Allotment of Equity Shares shall be made in damateralizad foarm only,

Pursuant to the provisions of the SEBI ICDR Regulations and other applicable laws, Rights Enfitlements have been credited to
the demat account of the eligible equity sharshalders (“RE Holders™) under the ISIN: INE545B20014 on or about Detaber 19, 2026,

RE holders can apply for Rights issue or renounce the RES in full or in part. The renunciation can ba done using the secondary market
platiorm of the Stock Exchanges (the “on Market Renunciation™) or through an offer market transfier {the *Of Market Renuncsation”) within
ihe timeline mentioned in the fable above.

PLEASE NOTE THAT CREDIT OF RIGHTS ENTITLEMENTS IN THE DEMAT ACCOUNT DOES NOT, PER SE, ENTITLE
INVESTORS TO THE RIGHTS EQUITY SHARES AND INVESTORS HAVE TO SUBMIT APPLICATION FOR THE RIGHTS EQUITY
SHARES ON OR BEFORE THE ISSUE CLOSING DATE BY MAKING FULL PAYMENT TOWARDS SHARES APPLIED. FOR
FURTHER DETAILS, PLEASE SEE "ISSUEINFORMATION ON PAGE 72 OF THE LETTER OF OFFER.

PLEASE NOTE THAT THE RIGHTS ENTITLEMENTS WHICH ARE NEITHER RENQUNCED NOR SUBSCRIBED BY THE INVESTORS
ON OR BEFORE THEISSUE CLOSING DATE SHALL LAPSE AND SHALL BE EXTINGUISHED AFTER THEI1SSUE CLOSURE.

Please note that our Company hasopenad a separate demat escrow account [namely, CONTINENTAL CONTROLS LIMITED) {"Demat
Escrow Account’) and has credited the Rights Entitiements on the basis of the Equity Shares: {a) held by Eligile Equity Sharsholders
wihich are hedd in physical foem as on Record Date: o (B) which are held in the acoount of th Investor Education Prodection Fund {"IEPF"}
authosity; or (¢} of the Elgible Equity Shareholder whose demat accounts are frozen or where the Equity Shares are lving in the
unclaimed { suspense escrow account’ demat suspense account (including those pursuant to Regulation 39 of the SEBI LODR
Requiations) or detaits of which are unavailabée with our Company or with the Registrar on the Record Date or where Equity Shares have
been kept in abeyanca or where entiltement cerlificale has baen ssued or where instruciion has been issuaed for stopping issue of
fransfer or where letter of confirmation lying in escrow account; or (d) where credil of the Rights Enbtlerments have
relumedireversedifalled for any reasan or (@) where ownership is currently under dispute, including cour ar any regulatory proceedings
or where legal nofices have been issued, f any or {1) such other cases where our Company is unable to credit Rights Entilemenis for any
other reasons, Pleass also note that our Company has credited Rights Entilerments 1o the Demat Suspense Acocount, on the basis of
infarmation available with our Company and o sarve the interest of relevant Eligible Equity Sharehalders 1o provide them with a
reasonable oppordunity b paricipate in the 1zsue. The credit of the Rights Enfitlerments io the Demat Suspense Acoount by our Company
does not create any rght in favour of the relevant Eigible Equity Shareholders for franster of Rights Entitlement fo their demat account or
1o réceive any Equity Shares In the [S5us

With respect o the Rights Entitlements credited o the Demat Suspense Account, the Eligible Equity Shareholders are raquested to
provide ralevant detailz/documents as acceptable to our Campany of the Registrar (such s applicable reguiatory approvals, sell-
attested PAN and client master sheet of demat accobint, detalls! reconds confirming the legal and beneficial ownership of their respeciive
Equity Shares, efc.) o aur Company or the Registrar not tater than two clear Working Days prior to the Issue Closing Date, |.e,, by
Oclober 30, 2026, 1o enable cradil of their Rights Entitlernents by way of transfer from the Damat Suspense Account o thelr demat
account at least one day before the ssue Closing Date, toenabée such Eligible Equity Shareholders to make an application in this Bsue,
and this communication shall serve as an intimatiaon fo such Eligible Equity Sharehotders in this regard,

Such Eligible Equity Shareholders are also requested fo ensure that their demat acoount, delails of which have been provided to our
Company or the Regisirar aceounls active lo facilitate the aforementioned transfee, In the event that the Eligible Equity Shareholders are
not able to provide relevant details to our Company or the Registrar by the end of two chear Working Days priorto the |ssue Closing Date,
Righis Enfiflemsnts credited fo the Demat Stspense Account shall lapse-and exfinguish in due course and such Eligible Equity
Shareholder shall not have any claim against our Company and our Company shall not be liable to any such Eligible Equsty Shareholder
inany form of manner.

COMPLETION OF DISPATCH OF ISSUE MATERIAL

The dispatch of the Application Fom, Letier of Offer dated October 08, 2026 and RE Enfiflernent ketter [*|ssua Matenal™) has been completed
on Oglober 17, 2008 for dispatch through emall and Speed Post (Non-Emall), as confimed by the RTA. In casa of Eligible Equity
Shareholders who have provided their valid e-mail address to our Company, the [ssue Matenial has been sant io their g-mail address and in
cases where Eligible Equity Sharehoiders have nol provided their e-mail ddress, then the Issue Malerials, as applicable has besn physically
dispatched, on areasonable effort basss, tothe indian addresses provided by them,

PROCEDURE FOR APPLICATION THROUGH THE ASBA PROCESS: Investors desiring to make an Apphication in this lssue through
ASBA process, may submit the Application Form to the Designated Branch of the SCSB or onlinalslectronic Apphcation through the websits
of the 3CEBs (if made available by zuch S3C3B) for authorizing such SC3B o block Application Monay payable on the Application in their
respecive ASEAAccounts. Investors shoukd ensure that ihey have comectly submitted the Apphcabion Form. or have otherwise provided an
autharisaton ko the SCSB, via the electronic made, for blocking funds in the ASBAAcooun egquivalent 1o the Application Manay mentioned in
the Application Form, a5 the case may be, atthe fime of submission of the AppBcation. For the Estof banks which have been notified by SEB o

APPLICATIONS ON PLAIN PAPER UNDER ASBA PROCESS: An Eligible Equity Sharsholder in India wha is eligible to appfy undar the

ASBA process may make an Application §o subscrbe to the Issue on plain paper m case of non-receipt of Application Form as defailed

above and anly such plain paper applications which provide all the details required in tarms of Regulabon T8 of SEBI ICDR Regulations

shall be-accepted by SCSBs. In such cases of non-receipt of the AppScation Form through physical delivary (where applicabla) and the

Eligible Equity Sharehodder ot being in a posstion to obtain i from any other source may make an Applcation to.subscrbe to the |ssws on

plain paper with the same details as per the Application Form thal is available on the website of the Registrar, the Stock Exchanges. An

Eligible Equity Shareholdar shall submit the ptain paper Application to tha Designated Branch of the SCSB for authorizing such SCSE o

block Appdication Money in the said bank account maintained with the same SCEB. Applications on plain paper will not be accepted from

any Eligible Equity Sharehalder who has nof provided an Indian address. Pleass nole that in terms of Reguiation 78 of SEBI ICDR

Requiations, tha Eligible Equity Shareholders who are making the Application on plain paper shall not be entitlad to reapounce thair Rights

Entiflernents and shoufd not utilize the Applcation Form for any purpose inchuding renunciation even If i is receved subsaguently

Tha Application on plain paper. duly signad by the Eligitte Equity Shareholder including joint holdars, in the same order and as par

specimen recorded with hisfher bank, must reach the office of the Designated Branch of the SCSB before the kssue Closing Date and

shiould contasn the fallowing partsculars:

1. WName of our Company, being Continental Controds Limited;

2. Mame.and zddress of the Eligitle Equity Shareholder including joint holders (in the same order and 85 per specimen recorded with
our Company of the Depasitory),

3. Folionumber in case of Eligible Equity Shareholders whao hokd Equity Shares in physical form as on Record Date)/DF and Client IDin
which RE hald;

4, Exceptfor Applications on behalf of the Central or State Government, the residents of Sikkim and the officials appointed by the courls,

PAMN of the Eligible Equity Sharehokder and for each Elgible Equity Shareholder in case of joint names, imespective of the total value

of the Equity Shares applied for pursuant to the kssue;

Nurmberof Equity Sharas heid as on Record Date,

Alotrmant opdion - ooly demalenalsed form

Numberof Rights Equity Shares entilled to;

Wumberof Rights Equity Shares applied forwithin the Righis Enfilemenis;

. Mumber of Additicnal Rights Equity Shares applied for, if any (apphcable only i entire Rights Entiflernents have been applied for);

10, Total number of Rights Equity Shares appdied for;

11. Total amount paid atthe rate of Rs. 10/- per Righls Equity Share;

n

LR e =]

I'We acknowledge that the Company, s affiliates and others will rely upon the truth and accuracy of the foregoing representations,
warrantias and agreements sl Torh tharean,”

Investors are requested 1o siriclly adhere to thesa instructions. Faiure {0 0o 50 could resull man Application bekng rejected, with our
Company-and the Registrar nof having any liability to the Investor. The plain paper Application formal will be available on the website of
tha Registrar at www. purvashare com , Our Company and the Registrar shall not be responsible if the Apglications are not uploadad by
the 3C3B or funds are not blocked in the Investors’ ASBAACcounts on or before the Issue Closing Data.

Il the sharehoiders make an applicabon using the Application Form as well as plain paper, both the application shall be liable to be
rejected at the options of our Company.

OVERSEAS SHAREHOLDERS : The distribadion of the Draft Letier of Cifer, Letter of Offer, Applicaiion Form and the Rights Entitiersent
Letter (*lssue Materials™) and the issue of Rights Entilements and Equity Shares on a rights basis lo persons in certain prisdichons
oufside India is restricted by kegal requiramants pravailing in those jurisdictions, Persons into whose possession thes Oraft Letter of Offer,
Letter of CHfer, Application Form and the Rights Entdlement Letier may come are required bo inform themselves about and observe such
restrictions, Formore details see *Restrictions on Purchases and Resales” beginning on page 101 of the Letter of Offer, Dur Company is
making this Isswe on a rights basis to the Eligible Equity Shareholders of our Company and will dispatch the Letlar of Offer, Application
Form and the Rights Enfiflement Letier ondy 1o Eligible Equity Shareholders ondy 1o their vaid e-mail addresses who have provided an
Indian address to our Company and who are located in jurisdicions where the offer and sale of the Rights Enfitiement or Rights Securibies
5 parrnitted under laws of such junsdictions and does not resull in and may not be constreed a5, a public offering in sech jursdiclions. In
case the Eligible Equity Shareholders have provided their valid e-mail address, the lzsue material & sent only to their valid e-mail
address, and in case the Eligible Equity Sharsholders have not provided their e-mail address, then the lssue material is dispalched, ona
reasonable effort bass, tothe Indian addrasses provided by tham. invastors can also accass the Letter of Offer, and the Application Fom
from the websites of the Registrar to the Issue, cur Company, BSE.

NO OFFER IN THE UNITED STATES : The Rights Entilernents and the Rights Equity Shares have not been and will not be regisiered
under the United States Securities Act of 1833, as amendad (the "Securilies Act’), or any U5 State Secunties ws and may nol be
offered, sold, rescld or olherwise transferred within the United Siates, except in & transaction exempt from the regiziration requirements
of the sacurities act. The rights entitlements and eguity shares referred to in the |etter of offer are being offered in India. but not in the
United Statas, The offering o which tha Latter of affer relates i not, and under no circumstancas is to be construed as, an offering of any
equily shares or rights entilerents for sale in the United States oras a solicitation therein of an offer-to buy any of the said secuntias.
Accordingly, the letter of offer should not be forwanded to or transmitted in orinta the U nited States atany time.

LAST DATE FOR APPLICATION: The last date for submission af (he duly filled in the Application Foem or 8 plain paper Application is
Cctober 30, 2026, 1.8, Izsue Closing Date. [fthe Application Form is not submitted with a G5, uploaded with the Stock Exchanges and
the Application Money is not blocked with the SCSEB on or before the lssue Closing Date, the inviation to offer contained in the Letter of
Offer shall b deemed to have been declined and our Board or any commitlee thereof shall be a1 liberty 1o dispose of the Equity Shares
hereby offerad, as proviced underlssua Information - Basis of Allotmant’ on page 107 of the Latter of Offer.

Piease note that on the lssue Closing Date, Applications through ASBA process will be uploaded unbil 5.00 p.m. (Indian Standard Time) or
such extended lime as parmetted by the Stock Exchanges.

Phease ensure that the Application Form-and necessary detals are filled in. In place of Application Mumber, Investors can menfion the
referance number of the email recaived from Registrar informing aboul their Righl Entitiement or last sight dsgits of the demat account,
Altarmatively, SC5Bs may mention their intemal referance numberin piace of application numbsar.

LISTING : The exisling Equity Shares of our Company are listed on BSE Limited ("B3E") (the *Stock Exchange}, Our Company has
received ‘in-prncipie’ approval from the BSE for listing the Rights Equity Shares to be allotted pursuant to the [ssue through the letier
daled Seplambar 26, 2026, Our Company will alsa make applications to BSE to obtain trading approvaks for the Raghts Entitlemants as
required under the SEBHCDRE Magter Circular, For the purpose ofthis Issue, the Designated Stock Exchangeis BSE.

DISCLAIMER CLAUSE OF BSE {THE DESIGNATED STOCK EXCHANGE) : It is fo be distincily undersiood that the permission given
by BSE Limited should nof inanyway, be deemed or construed that the Lather of Offer has been cleared or approved by BSE Limited, nor
dioes it certify the correciness or compieteness of any of the contents of the Letier of Offer. The Investors are advised to refer to the Lettar
of Orffer forthe full text of the *Disclaimer Clause of BSE” on page 6% of the Latter of Orffer

AVAILABILITY OF ISSUE MATERIALS : Pursiant to the requiraments of the SEBI ICDR Regulations and other applicabde laws, the
Rights Entitiemanis will be credited to the demat account of the Eligible Equity Shareholders who are Equity Shareholders as on the
Record Date, however, the |ssue Matenizls will be sent dispatched only fo such Eligible Equity Sharehotders who have provided an Indian
address 1o our Company and only such Ehgible Eqguity Sharehalders are permitted to participate in the lssue, The credil of Rights
Entitiemant doas not constitute an offes, invitation 1o offer or soficitation for participation in the |ssue, whathar directly or indirectly. and
ondy dispalch of the issue Maienal shal conslibde an offer, invilation of solicitaiion for participation in the issue i accordance with the
terms of the issue Matenal. Furher, receipt of the issue Malerials (mcluding by way of alectronic means) will nol constitute an offer,
invitation to or solicitation by anyona in (i) the Linited States or (il any jurisdiction or in any circumstances inwhich such an offr, invitation
or solicitation is untawful or not authorized or to any person to whom itis unlawful to make such an offer, Invitation or soliciation, In those
circumstances, the Letter of Offer and any other |ssue Materials must be trealed as sent for infarmation only and should not be acted
upon fior subscription to Rights Equity Shanes and shouwld not be copied or redistributad, in part or full. Accordingly, parsons recaiving a
copy of the [ssue Materials should not distribute or send the Isswe Matenals in or into any jurisdsction where to do so, would or might
conlravens kocal sacurilies laws or raguiations. or would subiect our Company or its affiliates to any Ming or ragistration requirarment (other
than in India). If Issua Material i received by any parson in any such jusisdiction or the Linitad States, they must not seak to subscribe to the
Rights Equity Shares. Formore details, see "Restnctions on Purchaszes and Resales” beginning on page 101 af this Letterof Offer.

The lssus material will be sent dispatched only to the Elgible Equity Shareholders who have provided an Indian address to our Company.
In case such Eligible Equity Shareholders have providad thedr valid e-mail address, this 1ssue material will be sent only to their valid a-
mail address and in case such Eligible Equity Sharehaolders have not provided their vaiid e-mail address, Issue matenial will be physically
dispatched, on a reasonable effort basis, to the Indian addresses provided by them, Furthes, the Letter of Offer will be sent! dispatched 1o
the Eligibla Equity Sharaholders who have provided thair Indian address and who have made a ragquest in this regard

Investors can access the Letler of Otfer and the Application Form (provided that the Eligible Equity Shareholder is eligible to subscribe to
the Righis Equity Shares under applicable taws) on the websites of:

e

2. The Registrarat www.purvashare com

3. The Stock Exchanges ai www.bsaindia.com

To updaie the respective Indian addressesle-mail addressesiphone or mobile numbers in the records maintanad by the Registrar or by
our Company, in case shares held in physical mode or contact with their Depository paricipant in case shares held in demal moda,
Elgible Equity Sharsholders can also obtain the detads of thelr respective Rights Entitlements from the websie of the Ragistrar (..
whian punvashare. com) by entering thedr P 1D and Client 10 or folio number (for Eligible Equity Shareholders who hold Equity Shares in
physical form as on Record Date), The limk for the same shall also be available on the website of our Company at
W, continentaicontrol in

Further, our Company will undertake all adaquale steps to reach ouf the Eligible Equity Sharehalders who have provided thedr Indian
address through othermeans, as may be feasile, For risk factors and other details please refer to the Letter of Offer.

I yau have quarias of grevanceas in connaction with the Rights Issue, you may contact the Registrar io the issue at delails givan below

with copy to Company Secretary at compfancefoonfinenialcontrolin

REGISTRAR TO THE ISSUE

Purva Sharegistry {india) Private Limited
Tel No : 022-41343264 1 49614132

Email : newissue@purvashana. com
Contact Person : Deepali Gaonkar
Website ; wivw purvashare com

SEBI Registration Number ; INRODDDD1112

Investors may contact the Reqistras lo the Issue or our Company Secretary and Compliance Officer for any pre-lssue or post- lssue
refated matters: All grievances relafing io the ASBA process may be addressed to the Registrar to the Issue, with 2 copy o the SCSE,
giving full details such as name, address of the Applicant, contact number{s), e-mail address of the sole/ first holder, folio number or
demat account, numbser of Rights Equity Shases applied for, amount blocked A58A Account number and the Desigrated Branch of the
SC3E where tha Application Forms, or- the plain paper applicalion, as the case may be, was submitted by the Investors along with a
photocopy ofthe acknowledgemeant siip. For details on the ASBAprocess, see “lssue Information” beginning on page 72 of the Letter of Offer
Applicant, contact numbers), e-mail address of the soled first holder, folio number or demal account number, number of Rights Equity
shares applied for, amount blocked (in case of ASBA procass), ASBAAcoount number and the Designated Branch of the SCSBs where
the Application Farm or the plan paper application, as the case may be, was submitled by the Investors along with a phodocopy of the
acknowiedoemant slip (in case of ASBA process). For datails onthe ASBAprocess, sea "lssee Information” at page T2 of the Letter of Offer,

For Continental Confrols Limited

Omn bahalf of the Board of Directors

Sdi-

Anushree Takrival

Company Secretary and Compliance Officer

Date : 17th October, 2026
Place : Thane

Polymers Limited (Tel.: +91 114 352 6312); BRLM - Unistone Capital Private Limited (Tel.; +91 22 4604 6394); Syndicate Member - L F C Securifies
Private Limited (Tel.: 022-35006998 / +91 8291002988); and at the selact locations of the Sub-Syndicate Members (as given below), Registerad
Brokers, Designated RTA Locations and Designated CDP Locations for participating in the |ssue. Bid cum Application Forms will also be available on

the websites of NSE (www.nseindia.com) and BSE {www bseindia.com) and at all the Designated Branches of SCSEBs, the list of which is available

Bank Limited

on the websites ofthe Stock Exchanges and SEEI
BANKERS TO THEISSUE - ESCROW COLLECTION BANK, REFUND BANK, PUBLIC ISSUE ACCOUNT BANK AND SPONSOR BANK; ICICI

UPI: UPI Biaders can also Bid through the UP| Mechanism.

All capitalised terms used herein and not specifically defined shall have the same meaning as ascribed to them in the RHP.

Place: New Delhi
Drate: October 17, 2026

For BLS POLYMERS LIMITED

On Behalf of the Board of Directors

Sd/-

Neha Kumar Sunit

Company Secretary and Compliance Officer

DISCLAIMER : BLS POLYMERS LIMITED is proposing, subject to applicable statutory and reguiatory requirements, receipt of requisite approvals, market conditions and other considerations, to undertake an initial public offering of its Equity Shares and has filed the RHF dated October 17, 2026 with the Registrar of
Companies, National Capital Territory of Dethi-ll, at Central Delhi ("RoC"). The RHP shall be available on the website of SEBI at waww. sebl_gov.in, the website of the BRLM atwww unistonecapital.com, the website of the Company at www. bispolymers.com and the websiles of the Stock Exchanges at www.nseindia com and
www.bseindia.com, respectively. Any potential investor should note that investment in equity shares involves a high degree of risk and for details relating to the same, kindly refer "Risk Factors " beginning on page 25 of the RHP. Potential investors should not rely on the DRHP filed with SEBI and the Stock Exchanges for
making any investment decision and should instead rely on the information included in the RHP filed by the Company with the RoC, SEBI and the Stock Exchanges.
The Equity Shares have not been and will not be registerad under the U.S. Securities Act of 1933, as amended ("L.5. Secuntes Act”) or any state securities laws of the United States and may not be offered or sold within the United States except pursuant to an exemption from, or in a transaction not subject to, the
registration requirements of the U.S. Securities Act and applicable state securities laws. Accordingly, the Equity Shares are being offered and sold only outside the United Stales in "offshore fransactions” as defined in, and inreliance on, Regulation 5 under the U.5. Securities Act and the applicable laws of the jurisdictions

where those offers and sales coour.
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K | The Kerala Minerals and Metals Ltd
MM b iA Govi. of Korala Underisiong] — Sankaramangalam, Kollam 691583
":__r“ f_._:'_,r_*' Phone: 047TE-2651215 to 217 e-mail: mdi@kmml.com

For more details please visid E-Tendering Portal, hitps:Meténders keralagovin or www kmmicom

M. Tender 1D 1tem

1.12026 KMML 8280231 1| Fabrication & Supply of Radiant Coil Assembly

2 |2026 KMML 880340 1| Self-Aligning Bearing with Dust Cap and Lid for
Rotary Globe Digester

3.|2026 KMML 850184 1| Supply of Gear Box

4| 2026 KMML 880692 1| Supply Pipe saamless CS

5. 12026 _KMML 880691 | iron Oxide Brick making in KMML

Lhavara 17102026

Sov- Managing Directar for Tha Berala Minarals and Matals Ld.

NOTICE OF LOSS OF SHARE CERTIFICATE

Motice is herely given that The fallowing eguity share certificaie(s) of Grasim indwsires Limited
(CiM: L1T124MP1847PLCOOO418) &5 reporied bo be lost or misplaced and the holdes ciaimant
thereof have apphed for issuance of duplicale shares cerfificatefs) i beuthereod,

E. Name af the Hama ﬂflh!d Eelitil{iﬁale Ell:rz'lllil:;l-.ll Eu-iﬁl Face
0. shareholders COMmpany an o{s). ois). fqu
_ . l_-‘nlln i - - Shares w“
1 | Shyam Pahlajrai Grasim 3310426 | GRGZZITO2-| 405 2

Bhatia (Deceased), | Indusiries BEEZEI106

Bharat Shyam Limited

Bhakia (Surviving) | (GRADIT426)

& Kamla Balram

Bhatla (Deceased)

Date - 19102026 Mame ol the Holder: Bharat Shyam Bhatia

PUBLIC NOTICE

TO WHOMSOEVER IT MAY CONCERN

Thizsis b inform tha Ganaral Public Bal loliowing share cerlificata of Ambaija Cemeants Limited having
it Fﬁefsiereﬂ Dffice ot Adani Corporate House, Shantigram, 3G, Highway, Khadiyar, Bhmedabad
382421, Gujarat registenad in the neme af the following Sharehoider’s heve been lost by them

8r.| Mameofthe | Folio | Certificate| Distinctive Number{s) | MNo. of Shares

Mo | Shareholder(s) | Mo. No. FROM | 71O with face value

1. | Lakhi Tulsidas | LOS45 | 10273 | 11545881 - 11547120 1880 equity
Dengra and and sharas of
Janki Dengra 006440025 - 006440644 | Rs. 2/- gach

The Puslic an horeby cactaned against purchasng o dealing in any way with the above: malered
share certificates. Any person wha has any o&aim in respect of the said share certificate’s should lodge
such claim with the Company ar its Registrar and Transfes fgents MUFG Intime India Pyi. Lid., 101,
247 Park, L.B.5. Mary, Vikhroli (west), Mumbai, Maharashira 400083 Tal: 022 4818 6270 witin 15
cdays of publcation of this nalice after which ng claim wil be enterained and (ha Company shall
proceed o iasus Dunlicate Share Cartficale's,

Placa : 1910 2055
Date : MUMBAI

Mame of the Claimant:
Manish Lakhmichand Dhingra

W

NOTICE INVITING
E-TENDER (CUIARAT EMERGY

Gujarat Energy Limited {GEL), dasiras to invité bids againsi Tender(s) undar two
bid system throwgh e-tendenng portal from eligible and interestad parties for the
following categories:
Tender ID

354845

Tender Description
Mechanical Works for CNG Stations/LCNG  Stations across GEL
|operatnglocations 0 0
Maintenance activity in Existing/Upcoming CNGILCNG Stations in
Madhya Pradesh, Rajasthan as well as Punjgh & Haryana
Proposal for Sale of Gas from CB-ONN-2000/1 Block

Rate Contract For Supply of Leak Surveyor with Comprehensive AMC
Across GEL

Hiring of Work Over Rig Services on Firm & Callout Basis in GEL
operated Blocks
Inferested bidders can access the Tender Documents and related updates on

hitps://geltender.nprocure.com and https:iwww.gujarat-energy.comigal-

current-tender!. Interested biddars are advised fo reqularly visit above websites
to stay updated on the aforementioned lender.

354881
J55683
6230

356314

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
SHRIVALLABH PITTIE RESEARCGH AMD TRAINING PRIVATE LIMITED
DOPERATING IN TEXTILE INDUSTRY AT JHALAWAR, RAJASTHAN
(Uredar Regulalion J6A[1)of the Insalvency and Bankruptey Board of India
{Insolvency Resolution Process lor Corporale Persons) Regulations, 2016)

S.N0. | AELENANT PARTICULARS
1. |lame af (ke corparale debbar along with | Shavaallabh Pittss Resaarch and Training
PANS GINY LLP N | Frivate Limited
{ LRECEOMH0 T 2PTC 235104

g7, Maker Tower P Culte Parsde, Mumba
| Lity. Murmba. Maharashind, [ndia, s00005
Mo Website Availabie

| Jhalawar, Rajasthan

2 | Andress of the reglstered o

3, | AL of website
4, |Detaite of place where magarity of fised
__ |BsEEls arElocEtR e
3, |ingtalled capaciy of main products’
| Servibss |
G | Chuantity arsd valims 0f misn procucls i
survices sald in lasl irancel yeas
7. |Wumber of emaloyesswarkman
| Furiher details inchiding iast availabie
fmancial statements (with schadiges)
o P yeirs, hsts of coilitong, relevant
destes far Subssqueenl everils ol T
| process aré avaiable at UAL:
4, |Elgibility for rescfution applicants
umier sectinn 25(23(h) of the Code &
(duailanie at AL
10 | Lasq o2te far receipt of fxpressan of
— g
1. | Ceta o issue af prosisicnal list al
| prospectve tesolution applicants.
127 [Last date for submizsan of abEctions
| b provigional Bt
13 | Dete ol issue of ik BsE of praspectve
| resofudicn applicants
14. |Datw ofissue af miarmation
mempranduam, avakiation matroc and
request for mesciution plans bo
I|'.'|":I5[IEI3|I-'-'E iesolution appicanis
15, | Last e for Submissson of realutson
| pans |
16, |Process email id to submid Expression of | ip.crpsvp@amad.com
__ |Imterest
17, |Dstaits of tha corpormate debbar’s

[Wat Kncram

| Nt Known : :
[tergsted pamies can obtzn reouirad infoemation
by sening email i Ip cipsvpEgmal. com

| Interested pariies can obfsn raguired informatian
| by sanming email toc [pelrpavpEpmall. com

| Grd Movember 2026
| Bth November 2026
[ T4th Fovember 2055
[ 17th Movember 2026
[ 18t Movamber 2026

[ 18ih December 2026

| Mt ragistered

reqistration status as MSME

CA Sunil Kumar Kalira

Desmed RF ol Sheivaltabh PlEke Research and Training P, Lid.
IBBI Registration Na.: 1BBIPA-0010P-PO 0T 120171811662
301, Aedl Flaos, Reegus Business Canter, New Cityligh! Read,
Above Mercedes-Benz Showroom, Bharikana-Vesu, Surat-395007

Date: 1%k Oclobar 2026
Place: Swrat

"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

GOTHIRLAGT TRV EEIaUS G

AVAILABILITY OF THE RHP: Investors are advised fo refer to the RHP and the section fitled “Risk Factors"” beginning on page 25 of the RHP
before applying in the Issue. Acopy of the RHP will be made available on the website of SEB| at www.sebi.gov.in, the websile of the BRLM, Unistone
Capital Private Limited, at www.unistonecapital.com, the websites of the Stock Exchanges at www.nseindia.com and www.bseindia.com,
respectively, and the website of the Company at www.bispolymers.com,

AVAILABILITY OF THE ABRIDGED PROSPECTUS: A copy of the Abridged Prospectus shall be available on the websites of the Company, the
BRLM and the Registrar to the |ssue at www bispolymers.com, www.unistonecapital com and www.kfintech,com, respectively,

AVAILABILITY OF BID CUM APPLICATION FORMS: Bid cum Application Forms can be obtained from the Registerad Office of the Company, BLS

This advertisement is for informalion purpeses only and does not constitute an offer or an mvitalion or a recommendation 10 purchass, 1o
hold or zell securities. This & not an announcement for the offer document. A caplialized terms esed herein and not defined harain shall
have the meaning assigned bo themin ihe Letter of Offer {"LOF") daled October 08, 2026 fled with the Securities and Exchange Board of
India (*SEBI") and the Stock Exchange namely BSE Limited ("BSET")

CUJ'-JTTNENTAL CDNTHU&E LMTED

CONTINENTAL CONTROLS LIMITED
ClIM: LEG110MH1995PLCOBE040
Registered Office : Piot No. A 356/357, Road No-26, Wagle Industrial Estate. MIDC,
Thane-400604, Maharashira, India; | Tel : Mo, 022-4184 2283,
E-mail: compliancei@continentalcontrel.in; | Wabsite: www.conlinentalcontrolen ;
Contact Person: Anushres Tekeval, Company Secretary and Comphiance Officer

Please scan ihe
QR Code
fo view he LOF

FOR PRIVATE CIRCULATION TO THE ELIGIBELE EQUITY SHAREHOLDERS OF CONTINENTAL

CONTROLS LIMITED {OUR “COMPANY" OR THE “ISSUER™) ONLY
WE HEREBY CONFIRM THAT NONE OF OUT PROMOTERS OR DIRECTORS IS A WILFUL
DEAFAULTER AS ON THE DATE OF LETTER OF OFFER

ISSUE OF UPTD 1,896,688 019" FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF ¥ 10/- EACH {"RIGHTS EQUITY SHARES")
OF QUR COMPANY FOR CASH AT A PRICE OF ¥ 10¢- EACH RIGHTS EQUITY SHARE (THE "ISSUE PRICE"), AGGREGATING
LPTO1966.80 LAKHS ONARIGHTS BASIS TO THE EXISTING EQUITY SHAREHCLDERS OF QUR COMPANY IN THE RATIO OF
16 (SIXTEEN) RIGHTS EQUITY SHARES FOR EVERY 5 (FIVE) FULLY PAID-UP EQUITY SHARES HELD BY THE EXISTING
EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT 15 ON OCTOBER 14, 2026 (THE *ISSUE"). THE ISSUE PRICE FOR THE
RIGHTS EQUITY SHARES 15 T 10/ WHICH IS EQUAL TO THE FACE VALUE OF THE EQUITY SHARES, FOR FURTHER DETAILS,
PLEASE SEE THE SECTION TITLED "TERMS OF THE ISSUE" ON PAGE 72 OF THE LETTER OF OFFER.
*Assuming full subscription in the Issue. Subject to finalization of Basis of Allotment.

NOTICE TO THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY

T o L — 1 l

| ISSUE PROGRAMME
|SSUE OPENS ON  |LAST DATE FOR ON-MARKET RENUNCIATION OF RIGHTS ENTITLEMENTS®| ISSUE CLOSES ON™ |
| Friday, October 30, 2026 i

iF:I-dajl, October 23, 2026 Monday, October 26, 2026
"Eligible Equity Shareholders are requestad 1o ensure that renunclation through off-market fransfer is complated in such a manner that
ihe Rights Entitlements are credited io ihe demat account of the Fenounceels) onorpriorio the Issie Closing Daie.
**Nowithdrawal of Application shall be permitied by any Applicant after the Issue Closing Date

12, Detais of tha ASBAAccount such as the SCEB account number, nams, address and branch of the relevant SCSE;

13 In case of non-resident Eligible Equity Sharaholders making an application with an indian address, details of the KRE [ FCNRS NRD
account such as the account number, name, address and branch of the SCSB with which the account is maintained;

14, Authorisabon to the Designated Branch of the SCSE to bock an amount aquivalent 1o the Application Manay in the ASBAAccaunt,

15, Signature of the Eligibée Equity Shareholder {in case of joint holders, to appesr in ihe same sequence and order as they appearin the

records of the SCSB); and

16. All such Eligibe Equity Sharaholdars shall be deamed to have made the reprasantations, warranties and agreemants sat forth in

“Restrictions on Foreign Ownership of Indian Securities” on page 100, of the Letter of Offer and shall include the following;

“Iivvie understand that neither the Rights Entitlernent nor the Rights Equity Shares have been, and will be, registered under the Linded
Slates Securities Actof 1933, as amended ("US Securties Act™) or any United Slates state securities laws, and may not be oiferad, sold,
resold or otherwise fransferred within the United States or to the territones or possessions thereof ("Unded States") or fo, or for the
acecount or banefit of a United States parson as dafined inthe Regulaton 5 of the US Securities Act {"Regulation 5%, [ we understand the
Rights Equéty Sharaes refamed toin this application are being offerad in india but notintha United States, I we undarstand the offening to
which this applicateon relates is not. and under no circumstances is fo be construed as, an offering of any Rights Equity Shares or Rights
Entitlement for sale in the United Stalas, or as a solicitation therain of an offer fo buy any of the said Rights Equity Shares or Rights
Enlitlement in the United States; Accordingly, I we understand this application showdd not be forwarded to or transmitted in or to the
United States at any time. | we confiem that I we ane not in the United States and understand that nefther us, nor the Registrar, or any
odher parson acting on behall of us will accepl subscriptions frarm any person, or the agent of any person, who appears to be, or who we,
tha Regisirar, or any other person acting on behalf of us have reason to believe is a resident of the United Statas "U.5. Person” (as
defined in Requistion 5] oris ineligible to participate in the [ssue under the securities laws of their jurisdiction,

I' We will not offer, sell or otherwisa transfer any of the Equily Shares which may be acquired by us in-any jurisdiction or under any
circumstances in which such offer or sabe is not authorized or fo-any person fo whom itis unlawfal to make such offer, sale or invitation
excepl under circemstances that will result in compliance with any applicable lawsor reguiations. W sabsty, and each account forwhich
we are 3ciing salisfies, all suitabifty standards forimvestors in investments of the type subscribed for herainimposead by the jurisdiction of
U residence.

! We understand and agree that the Rights Entiflerment and Rights Equity Shares may nof be reoffered, regold, pledged or ofherwise
transferad excepd in an offshone transaction in compliance with Regulation S, or otharwize pursuant to an exemglion from, ar ina
transaction not subjectto, the registration requirements of the US Securifies Act
I'We (1) amiare, and the persan, i any, for whoss account |/we amiare acquinng such Rights Entitlement. andior the Equily Shares, is/are
outside the Lnitad States or & Qualified Institutional Buyer {as definad in the US Securities Act), and (¥) is‘ara acquiring tha Rights
Enfitlement andlor the Equity Shares in an offshore fransaction meeting the requirements of Regulation 5 or'in a transaction exempt
fram, o not subject 1o, the registration requirements of the LS Securities Act,

II'We hareby make representations, warranties and agreements 2et forth herein,

| Sirmple, Safe, Smartway of Application - Make use of it
| ASBA* | "Application Supported by Blocked Amount (ASBA) is & beller way of applying to saues by smply Bocking the fund in fe
| bankaccount, mwestors can sval the same

SPECIFIC: INVESTORS: Our PromotersPromoter Group have confirmed that they will not be renouncang their respective Righiz
Enlitlernents in faveur of any specific invesiorls). Furlher, the company confirms that the company will nol allot any under-subscribed
portion of the issua in terms of Regulation 90(2)(d) of the SEBI ICDR Requiations o any spacfic mvestors identified by the Company, as
per Regulation 84(1)if)(ii) of the SEBI ICDR Regulations.

FACILITIES FOR APPLICATION IN THIS ISSUE

In accordance with Regulation 76 of SEBI ICDR Requlations, the SEBI Master Circular, and ASBA Circulars, all investors desiring Lo
make an application in this Issue are mandatorily required o use the ASBA procese. investors should carefully read the provisions
applicable to such applications before making their appéication through ASBA. For details, please see *Making of an Application through
the ASBA process” on page 74 of the Letter of Offer

Fleass nole that subjlec! to SCSBs complying with the requirements of SEBI Circular Mo, CIRICFDIDILA2013 daled Seplember 26,
2012 within the periods stipulated thasein, Applications may be submitted at Designated Branches of the SCEBs. Further, in tarms of the
SEBI Circutar CIRICFINDILM 2013 dated January 2, 2013, it i clarified that for making Applications by SCSBs an their own account
wsing ASBA facility, each such SCEBs should have a separate acoount inils own name with any other SEBI Regisiered SCS5B(s), Such
acoount shall be used salaly for the purpose of making Application in the Issue and clear demarcated funds should be avallable in such
sCcount for Applications.

CREDIT OF RIGHTS ENTITLEMENTS IN DEMAT ACCOUNTS OF ELIGIBLE EQUITY SHAREHOLDERS:

In accordance with Regulation 774 of the SEB| ICOR Regulabons read with the SEB| ICOR Master Circular, the credit of Rights
Entitlaments and Allotment of Equity Shares shall be made in damateriatizad form only,

Pursuant to the provisions of the SEBI ICDR Requlations and ather applicable laws, Rights Enfitlements have been credited to
the demat account of the eligible equity sharshalders (“RE Holders™) under the ISIN: INE545820014 on or about Octaber 19, 2026
RE holders can apply for Rights issue or renounce the REs in full or in part. The renunciation can ba done using the secondary market
platiorm of the Stock Exchangas (the “on Market Renunciation™) or theough an offer market transfier {the “Off Market Renunczation”) within
ihe timeline mentioned in the fable above.

PLEASE NOTE THAT CREDIT OF RIGHTS ENTITLEMENTS IN THE DEMAT ACCOUNT DOES NOT, PER SE, ENTITLE
INVESTORS TO THE RIGHTS EQUITY SHARES AND INVESTORS HAVE TO SUBMIT APPLICATION FOR THE RIGHTS EQUITY
SHARES ON OR BEFORE THE ISSUE CLOSING DATE BY MAKING FULL PAYMENT TOWARDS SHARES APPLIED. FOR
FURTHER DETAILS, PLEASE SEE "ISSUEINFORMATION ON PAGE 72 OF THE LETTER OF OFFER.

PLEASE NOTE THAT THE RIGHTS ENTITLEMENTS WHICH ARE NEITHER RENQUNCED NOR SUBSCRIBED BY THE INVESTORS
ON OR BEFORE THEISSUE CLOSING DATE SHALL LAPSE AND SHALL BE EXTINGUISHED AFTER THEISSUE CLOSURE.

Pleasa note that our Company hasopenad a separate demat escrow account [namely, CONTINENTAL CONTROLS LIMITED) {"Demat
Escrow Account”) and has credited the Rights Entitiements on the basis of the Equity Shares: (a) held by Eligible Equity Sharsholders
wihich are hedd in physacal form a5 on Record Date: o (b) which are held in the acoount of t Investor Education Prodection Fund {"IEPF"}
autherity; or (¢} of the Elgible Equity Shareholder whose demat accounts are frozen or where the Equity Shares are lving in the
unclaimed { suspense escrow account’ demat suspense account (including those pursuant to Regulation 39 of the SEBI LODR
Requialions) or detaits of which are unavailabée with our Company or with the Registrar on the Record Date or whera Equity Shares have
been kept in abeyanca or where enfiternent cerlificate has baen Bsued or where instruciion has been issued for stopping issue or
fransfer or where letter of confirmation lying in escrow account; or (d) where credil of the Rights Entitlerments have
relumedireversedifalled for any reasan or () where ownership is currently under dispute, including cour ar any regulatory proceedings
or where legal nofices have been issued, § any or {1) such other cases where our Comgpany is unable to credit Rights Eniilements for any
other reasons, Pleass atso note that our Company has credited Rights Entilements 1o the Demat Suspense Acoount, on the basis of
infarmation avaifable with our Company and o sarve the interest of relevant Eligible Equity Shareholders 1o provide them with a
reasonable opporbunity b paricipate in the 1zsue. The credit of the Rights Enfitlements io the Demat Suspense Acoount by our Company
does notcreate any mght in favour of the relevant Ekgible Equity Sharehotders for fransfer of Rights Entitlement fo their demat account or
1o recaive any Equity Shares in the |ssus,

With respect o the Rights Entitlements credited o the Demat Suspense Account, the Eligible Equity Shareholders are raquested to
provide ralevant details/documents as acceptable to our Company of the Registrar (such as applicable reguiatory approvals, sell-
attested PAN and client master sheet of demat accobint, detalls! reconds confirming the legal and beneficial ownership of their respective
Equity Shares, efc.) o our Company or the Registrar nol tater than two clear Working Days prior to the Issue Closing Date, |&., by
October 30, 2026, 1o enable cradil of their Rights Entitlernents by way of transfer from the Damat Suspense Account o thelr demat
account at least one day before the ssue Closing Date, toenabée such Eligible Equity Shareholders to make an application in this Bsue,
and this communication shall serve as an intimation to such Eligible Equity Sharehotders in this regard,

Such Eligible Eguty Shareholders are aiso requested to ensure that their demsat account, defails of which have been provided to our
Company ar the Regisirar accounls active to facilitate the aforementioned transler. In the avent that the Eligible Equity Shareholders are
not able to provids relevant details ko our Company orthe Registrar by the end of two clear Working Days prior io the Issue Closing Date,
Righis Enfiflements credited fo the Demat Suspense Account shall lapse and exfinguish in due course and such Eligible Equiy
Shareholder shall not have any claim against our Company and cur Company shall not be liable to any such Eligible Equity Shareholder
inany form or manner.

COMPLETION OF DISPATCH OF ISSUE MATERIAL

The dispatch of the Application Form, Letier of Offer dated October 08, 2026 and RE Enfillerment letter (*Issue Matenial") has been completed
on Oglober 17, 2008 for dispatch through email and Speed Post (Non-Emall), as confiemed by the RTA. In casa of Eligible Equity
Shareholders who have provided their valid e-mail address to our Company, the [ssue Matenial has been sant io their g-mail address and in
cases where Eligible Equily Shareholders have nol provided [heir e-mail address, then the ssue Malerigls, as applicable has besn physically
dispatohed, on areasonable effort basss, tothe indian addresses provided by them,

PROCEDURE FOR APPLICATION THROUGH THE ASBA PROCESS: Investors desirmg to makes an Agphcation in this Issue through
ASBA process, may submil the Application Form to the Designated Branch of the SCSB or onlinalelectronic Applcation through the websits
of the 3CEBs (if made available by such 3C5B) for authorizing such SC3B 1o block Application Monay payable on the Application in their
respecive ASBA Accounts. Irvestors should ensure that ihey have comectly submitted the Applicabion Form, or have otherwise provided an
autharisation ko the SCSB, via the electronie mode, for blocking funds in the ASBAAcooun eguivalent 1o the Application Manay mentioned in
the Application Form, as the caze may be, atthe fime of submission of the AppBcation. For the Estof banks which have beennotified by SEBI o
aotas SCSBs forthe ASBA process, please refertohips:wenw.sebi.nov n'sebiwebiothenCtherAction dofdoRecognisedFpisyeskinimid=34
APPLICATIONS ON PLAIN PAPER UNDER ASBA PROCESS: An Eligible Equity Sharsholdar in India wha is eligible to apafy undar the
ASBA process may make an Application §o subscribe to the Issue on plain paper in case of non-receipt of Application Form as defailed
above and anly such plain paper applications which provide all the details required in tarms of Regulabon T8 of SEBI ICDR Regulations
shall be-accepted by SCSBs. In such cases of non-receipt of the Applcation Form through physical delivary (where applicabla) and the
Eligible Equity Sharehodder rot being in a posdion to ootain it from any other source may make an Applcation 1o subscrbe to the |ssuson
plain paper with the same details as per the Application Form thal i available on the website of the Registrar, the Slock Exchangss. An
Eligible Equity Shareholdar shall submit the pain paper Application to tha Designated Branch of the SCSB for authorizing such SCSE to
block Application Money in the said bank account maintained with the same SCSB. Applications on plain paper will not be accepted from
any Elgible Equity Sharehalder wha has not provided an Indian address. Pieass nole that in terms of Reguiation 78 of SEBI ICDR
Requiations, tha Eligible Equity Shareholdars who aremaking the Application on plain paper shall not be entitlad to reanounce thair Rights
Entiflernents and should nof ulilize the Applcation Form for any purpose incheding renunciation even if L is receved subsaguently

Tha Application on plain paper. duly signed by the Eligibte Equity Shareholder including joint holdars, in the same order and as par
specimen recorded with hisfher bank, must reach the office of the Designated Branch of the SCSB before the kssue Closing Date and
shiould contasn the following partculars:

1. WName of our Company, being Continental Controfs Limited;
2. Mame.and zddress of ihe Eligitle Equity Shareholder including joint holders (in the same order and as per specimen recorded with
our Company or tha Dapository);

3. Folionumber (in case of Eligible Equity Shareholders whao hokd Equity Shares in physical form as on Record Date)/DF and Client IDin
which RE heid,

4, Exceptfor Applications on behalf of the Central ar State Government, the residents of Sikkim and the officials appainted by the courls,
PAN of the Eligible Equity Sharehokder and for each Egible Equity Shareholder in case of joint names, imespective of the total value
of the Equity Shares applied for pursuant to the lssue;

Numberof Equity Sharas heid as on Record Date;

Alotrmant opdion - ooly demalanalised form

Numberof Rights Equily Shares entiled to;

Wumberof Rights Equity Shares applied for within the Righis Enliiements;

. Mumberof Additicnal Fights Equity Shares appled for, if any (apphcable only i entire Rights Entiflernents have been applied for);
10. Total number of Rights Equity Shares appdied for;

11. Total amount paid at the rate of Rs. 10/- per Righls Equity Share,

s &

1'We acknowledge that the Company, s affiliates and others will rely upon the truth and accuracy of the foregoing representations,
warranties and agreements set fodh tharean,”

Investors are requested 1o striclly adhers to thesa instructions. Faiure io 00 50 could result iman Application being rejected, with our
Company-and the Registrar nof having any liability 1o the Investor. The plain paper Application formal will be available on the website of
tha Registrar at www. purvashara com , Our Company and the Registrar shall not be responsible if the Apglications are not uploadad by
the 3C38 or funds are not blocked in the investors’ ASBAACcounts on or before the Issue Closing Date.

Il the sharehoiders make an applicabon using the Application Form as well as plain paper, both the application shall be liable to be
rejected at the options of our Comgany.

OVERSEAS SHAREHOLDERS : The distnibadion of the Draft Letier of Oifer, Letter of Offer, Applicaiion Form and the Rights Entitliersent
Letter (*lssue Materials™) and the issue of Rights Entilements and Equity Shares on & rights basis lo persons in certain prisdichons
oufside India is restricted by kegal requiramants pravailing in those jurisdictions. Persons inlo whose possession thes Draft Letter of Offar,
Letter of CHfer, Application Form and the Rights Entdlement Letier may come are required bo inform themselves about and observe such
restrictions, Formore details see *Restrictions on Purchases and Resales” beginning on page 101 of the Letter of Offer, Dur Company is
making this Isswe on a rights basis to the Eligible Equity Shareholders of our Company and will dispatch the Letlar of Offer, Application
Form and the Rights Enfiflement Letier ondy 1o Eligible Equity Shareholders onéy 1o their vaid e-mail addresses who have provided an
Indian address to our Company and who are located in jurisdicions where he offer and sake of the Righls Entitiement or Rights Securibies
5 parrnitted under faws of such jursdictions and does not resull in and may not be constreed a5, a public offering in sech jursdiclions. In
case the Eligible Equity Shareholders have provided their valid e-mail address, the Izsue material & sent only to their valid e-mail
address, and in case the Eligible Equity Shareholders have not provided their e-mail address, then the lssua material is dispalched, ona
reasonable effort basss, tothe Indian addrasses provaded by tham. invastors can also accass the Letter of Offer, and the Application Form
from the websites of the Registrar to the Issue, cur Company, BSE.

NO OFFER IN THE UNITED STATES : The Rights Entilernents and the Rights Equity Shares have nol been and will not be regisiered
under the United States Securites Act of 1833, as amendad (the "Securilies Act’), or any U5 State Secunties aws and may nol be
offered, sold, rescld or olherwise fransferred within the United Siates, except in a transaction exempt from the regisiration requirements
of the sacurities act. The rights entitlements and eguity shares referred to in the letter of offer are being offered in India, but not in the
United Statas, The offering lo which tha Latter of affer relates is not, and undear no circumstancas is to be construed as, an offering of any
equily shares or rights entitlernents for sale in the United States oras a solicitation therein of an offer-io buy any of the said secuntias.
Accordingly, the letter of offer should not be forwanded bo or transmitted in orinta the United States atany tims.

LAST DATE FOR APPLICATION: The last date for submission af [he duly filled in the Application Foem or 8 piain paper Application is
Cctober 30, 2026, i.e.; Izsue Closing Date. [fthe Application Form is not submitted with 2 3C5, uploaded with the Stock Exchanges and
the Application Money is not blocked with the SCSB on or before the lssue Closing Date, the inviation to offer contained in the Letter of
Offer shall ba deemed to have been declined and our Board or any commities thereof shall be a1 libery 1o dispose of the Equity Shares
hereby offered, as provided under”lssue Information - Basis of Allotment’ on page 107 of the Latter of Offer,

Pheasa note that on the lssue Closing Date, Applications through ASBA process will be uploaded unbil 5.00 p.m. (Indian Standard Time) or
such extended lime a5 parmatted by the Stack Exchanges.

Plesse ensure that the Application Form-and necessary detals are filled in. In place of Application Mumber, Investors can menfion the
referance number of the email recaived from Registrar smforming aboul their Righl Entitiement or last sight dsgits of the demat account,
Altarmatively, SC5Bs may mantion their intemal reference number in piace of applcation number.

LISTING : The exisling Equity Shares of our Company are listed on BSE Limited {"B3E") (the *Stock Exchange'). Our Company has
received ‘in-prncipée’ approval from the BSE for listing the Rights Equity Shares to be allotted pursuant to the [ssue through the letter
dated Seplambear 26, 2026, Our Company will alsa make applications to BSE to obtain trading approvals for the Rights Entitiemants as
required under the SEBHCDR Magter Circular, For the purpose ofthis lssue, the Designated Stock Exchangeis B3E.

DISCLAIMER CLAUSE OF BSE {THE DESIGNATED STOCK EXCHANGE) : It is fo be distincily undersiood that the permission given
by BSE Limited should no in anyway, be deemed or construed that the Latter of Offer has been cleared or approved by BSE Limited, nor
does it certily the correciness or compieteness of any of the contents of the Letier of Offer. The Investors are advised torefer to the Letiar
of Offer forthe full text of the *Disclaimer Clause of BSE” on page 6% of the Latter of Oiffer

AVAILABILITY OF ISSUE MATERIALS : Pursuant fo the requiraments of the SEBI ICDR Regulations and other applicabe laws, the
Rights Entitiemanis will be credited to the demat account of the Eligible Equity Shareholders who are Equity Shareholders as on the
Record Date, however, the |ssue Matenizls will be sent dispatched only fo such Eligible Equity Sharehotders who have provided an Indian
address to our Company and only such Ehgible Eqguity Sharehalders are parmitted to participate i the lssue, The credil of Rights
Entitiomant doss not constitute an offes, invitation o offer or soficitation for participation in the |ssue, whathar directly or indirectly. and
ooty dispalch of the lssue Materal shakl constitute an offer, inviiation of solicitation for participation in the Issue in accordance with the
terms of the issue Matenal. Furher, receipt of the issue Malerials (mcluding by way of alectronic means) will nol constitute an offer,
invitation ko or solicitation by anyone in (i) the Uinited States or (il any jurisdiction or in &ny circumstances inwhich such an offer, invitation
or solicitation is unlawful or not authorized or to any person to whom itis unlawful to make such an offer, Invitation or solicitation, In those
circumstances, the Ledter of Offer and any other |ssue Materials must be trealed a8 sent for infarmation only and should not be acled
upaon for subscription to Rights Equity Shanes and showd not be copied or redistributad, in part or full. Accordingly, parsons recaiving a
copy of the [ssue Materials should not distribute or send the Isswe Matenals in or into any jurisdsction where to do so, would or might
conlravens kocal securilies laws or raguiations. or would sutiect our Company or its affiliates to any fing or registration requirament (other
than in India). If Issua Material i received by any parson in any such jusisdiction or the Uinitad States, they must not seak to subscribe to the
Rights Equity Shares. Formone details, see Restnchons on Purchases and Resales” beginming on page 107 of this Letier of Offer,

The lssus material will be sent dispatched only to the Ebgible Equity Shareholders who have provided an Indian address to our Company.,
In caze such Eligible Equity Shareholders have provided thedr valid e-mail address, this 1ssue maierial will be sent only to their valid e-
mail address and in case such Elgible Equity Sharehaolders have not provided their vaid e-mail address, Issue material will be physically
dispatched, on a reasonable effort basis, tothe Indian addresses provided by tham, Furthes, the Letter of Offerwill be sent! dispatched 1o
ihe Eligible Equity Shareholders who have provided thair Indian address and who have made a requestin this regard

Investors can access the Letier of Otfer and the Application Form (provided that the Eligibie Equily Shareholder i eligible to subscribe to
the Righis Equety Shares under applicable taws) on the websites of:

e

2. The Registrarat www.purvashare com
3. The Stock Exchanges ai www.bseindia.com

To updaie the respective Indian addressesie-mail addressesiphone or mobile numbers in the records maintanad by the Registrar or by
our Company, in case shares held in physical mode or contact with their Depository paricipant in case shares held in demat moda,

Elgible Equity Sharsholders can also obtain the detads of thelr respective Rights Entitlements from the websile of the Registrar (..
wian punvashare. com) by entering tedr P 1D and Client 1T or foio number (for Eligible Eguity Shareholders who hold Equity Shares in
physical formas on Record Date), The link for the same shall also be available on the website of our Company at
W contnentaiconirol in

Further, our Company will undertake all adequale steps to reach ouf the Eligible Equity Sharehalders who have provided thedr Indian
address through othermeans, as may be feasiole, For risk factors and other details please referto the Letter of Offer.

I yau have quarias of grevanceas in connaction with the Rights issue, you may contact the Reqistrar 1o the issue at detalls givan below

with copy to Company Secretary at compSanceffcontinantalcontrol.in
REGISTRAR TO THE ISSUE

Purva Sharegistry {India) Private Limited
Tel No : 022-41343264 1 49614132

Email : newissua@purvashana. com
Contact Person : Deepali Gaonkar
Website : wivw purvashare com

SEBI Registration Number ; INROODDD1112

Investors may contact the Registras la the Issue or our Company Secretary and Compliance Officer for any pre-lssue or post- Issue
refated matters: All grievances relating o the ASBA process may be addressed o the Registrar to the Issue, with a copy o the SCSB,
giving full details such as name, address of the Applicant, contact number{s), e-mail address of the sole/ first holder, folio number or
demal account, number of Rights Equity Shases applied for, amounl biocked A58A Account nurmber and the Designated Branch of the
SC3E where the Application Forms. or: the plain paper application, as e case may be, was submitfed by the Investors along with a
photocopy ofthe acknowledgemeant siip. For details on the ASBA process, see “lssue Information” beginning on page 72 of the Letter of Offer
Applicant, contact numbers), e-mail address of the soled first holder, folio number or demal account number, number of Rights Equity
shares applied for, amount blocked (in case of ASBA procass), ASBAAcoount number and the Designated Branch of the SCSBs where
the Application Form or the plan paper application, as the case may be, was submifted by the Investors along with & phodocopy of the
acknowiedgemant slip (in case of ASBA process). For datails on the ASBAprocess, see tssue Information” at page T2 of the Letter of Offer,

For Continental Confrols Limited

Omn bahalf of the Board of Directors

Sdi-

Anushrese Takrival

Company Secretary and Compliance Officer

Date : 17th October, 2026
Place : Thane

Polymers Limited (Tel.: +91 114 352 6312); BRLM - Unistone Capital Private Limited (Tel.: +91 22 4604 6494); Syndicate Member - L F C Securities
Private Limited (Tel.: 022-35006998 / +91 8291002988); and at the selact locations of the Sub-Syndicate Members (as given below), Registerad
Brokers, Designated RTA Locations and Designated CODP Locations for participating in the |ssue. Bid cum Application Forms will also be availabie on

the websites of NSE (www.nseindia.com) and BSE (www bseindia.com) and at all the Designated Branches of SCSBs, the list of which is available

Bank Limited

on the websites ofthe Stock Exchanges and SEEI
BANKERS TO THE ISSUE - ESCROW COLLECTION BANK, REFUND BANK, PUBLIC ISSUE ACCOUNT BANK AND SPONSOR BANK; ICICI

UPI: UPI Biaders can also Bid through the UP| Mechanism.

All capitalised terms used herein and not specifically defined shall have the same meaning as ascribed to them in the RHP.

Place: New Delhi
Drate: October 17, 2026

Far BLS POLYMERS LIMITED

On Behalf of the Board of Directors

Sdl-

Neha Kumar Sunit

Company Secretary and Compliance Officer

DISCLAIMER : BLS POLYMERS LIMITED is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvals, market condifions and other considerations, to undertake an initial public offering of its Equity Shares and has filed the RHP dated October 17, 2026 with the Registrar of
Companies, National Capital Territory of Dethi-ll, at Central Delhi {"'RoC"). The RHP shall be available on the website of SEBI at waww.sebi_gov.in, the website of the BRLM atwww .unistonecapital.com, the website of the Company at www. bispolymers.com and the websites of the Stock Exchanges at www.nseindia_com and
www.bseindia.com, respectively. Any potential investor should note that investment in equity shares involves a high degree of risk and for details relafing to the same, kindly refer "Risk Factors " beginning on page 25 of the RHP. Potential investors should not rely on the DRHP filed with SEBI and the Stock Exchanges for
making any investmeant decision and should instead rely on the information included in the RHP filed by the Company with the RoC, SEBI and the Stock Exchanges.
The Equity Shares have not been and will not be registerad under the U.S. Securities Act of 1933, as amended ("L.S. Secuntes Act”) or any state securities laws of the United States and may not be offered or sold within the United States except pursuant to an exemption from, or in a transaction not subject to, the
registration requirements of the U.S. Securities Act and applicable state securities laws. Accordingly, the Equity Shares are being offered and sold only outside the United Stales in "offshore fransactions” as defined in, and inreliance on, Regulation 5 under the U.5, Securities Act and the applicable laws of the jurisdictions

where those offers and sales ocour,

epaper.financ:ialexpress.cnnb ® ©
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The Kerala Minerals and Metals Ltd

K_MM_Lp (4 Gowt. of Korala Undertsiongl - Sankaramangalam, Kollam 891583
T‘ : .H_J___I’::' Phone: 047TE-2651215 to 217 e-mail: mdi@kmml.com

For more defails please visit E-Tendering Portal, hitps:Meténders keralagovin ar www.kmmicom

M. Tender 1D Item

1.12026 KMML 8280231 1| Fabrication & Supply of Radiant Coil Assembly

2 |2026 KMML 880340 1| Self-Aligning Bearing with Dust Cap and Lid for
Rotary Globe Digester

3.|2026 KMML 850184 1| Supply of Gear Box
4| 2026 KMML_880692 1| Supply Pipe saamless CS

5.12026 KMML 380691 | Iron Oxide Brick making in KMML

Chevara 17102026

Sov- Managing Directar for The Berale Minarals and Matals Lid.

NOTICE OF LOSS OF SHARE CERTIFICATE

Motice is-herely given that the fallowing eguity share certificaie(s) of Grasim indusires Limited
(CIN: L1T124MP1947PLCOOO418) &5 reported bo be lost or misplaced and the hoidesciaimant
thereof have apphied for issbance of duplicate shares cerfificate(s) in beuthereof,

E. Name of the Name of IMrJ Ee;ﬁl{iu]ale E]If'lllil:;lﬂ Eu- _ﬂ Face
0. shareholders COMmpany an o{s). ois]. fqui
_ Folia No. _ - Shares Valne
1 | Shyam Pahlajrai Grasim 3310426 |B5H56222T02-| 485 2

Bhatia (Deceased), | Indusiries BEE22I196

Bharat Shyam Limnited

Bhatia (Surviving) | (GRADIT0425)

& Kamla Balram

Bhatia (Deceased)

Date - 19102026 Mameof the Helder: Bharal Shyam Bhatia

PUBLIC NOTICE

TO WHOMSOEVER IT MAY CONCERN

Thiz=is b inform tha Ganaral Public Bal lolowing share cerificata of Ambuja Cemants Limited having
it Fﬁegmereﬂ Dffice at Adani Corporate House, Shantigram, 3G, Highway, Khadiyar, Ahmedabad
382421, Gujarat registenad inthe neme af the folowing Sharehoider’s heve been lost by them

8r.| Mameofthe | Folio | Certificate| Distinctive Number{s) | MNo. of Shares

No | Shareholder(s) | Mo. No. FROM | 1O with face value

1. | Lakhi Tulgidas | LOSH45 10273 | 11545881 - 11547420 1880 equity
Dengra and and sharas of
Janki Dengra 006440025 - Q06440644 [ Rs. 2/- each

The Puslic an hareby cautaned against purchasng o dealing in any way with the abova: malered
share certificates. Any person wha has any oiaim in respect of the said share certificate’s should lndge
such claim with the Company ar ils Registrar and Transferdgents MUFG Intime India Pyi. Lid., €101,
247 Park, L.B.5. Mary, Vikhroli (west), Mumbai, Maharashira 400083 Tal: 022 4918 6270 witin 15
days of publcation of this ralice after which ng claim wil be enterained and (he Gompany shall
proceed o iasus Dunlicate Ehare Cardficale's,

Place ; 19102057
Date @ MUMBAI

Mame of the Claimant:
Manish Lakhmichand Dhingra

W

NOTICE INVITING
E-TENDER (CUIARAT EMERGY |

Gujarat Energy Limited {GEL), desires to invite bids against Tender(s) under two
bid system throwgh e-tendenng portal from eligible and interestad parties for the
folkowing cateqories:
Tender ID

354845

Tender Description
Mechanmical Works for CNG Stations/LCNG Stations across GEL
operafing locations
Maintenance activity in Existing/Upcoming CNGILCNG Stations in
Madhya Pradesh, Rajasthan as well as Punjah & Haryana

Proposal for Sale of Gas from CB-ONN-2000/1 Block

Rate Contract For Supply of Leak Surveyar with Comprehensive AMC
Across GEL

Hiring of Work Over Rig Services on Firm & Callout Basis in GEL
operated Blocks
Interested bidders can access the Tender Documents and related updates on

https://geltender.nprocure.com and hitps:iwww.gujarat-energy.comiggl

current-tender!. Interested bidders are advised fo reqularly visit above websites
to stay updated on the aforementioned lender.

354881
Ja0683
356230

356314

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
SHRIVALLABH PITTIE RESEARCGH AMD TRAINING PRIVATE LIMITED
DPERATING IN TEXTILE INDUSTRY AT JHALAWAR, RAJASTHAN
{Ureder Regulalion J6A(1)of the Insalvency and Bankruptey Board of India
{Insolvency Resolution Process lor Corporale Persons) Regulations, 2016)

RELEVANT PARTICULARS

hiame af ke corparale dabtar aloag wth | Shesallabh Pitts Ressarch and Training
PANS CIN LLP N | Frivate Limitad
{ LEEAEOMH0T IPTC 235164

97, Meaker Tower F Caifta Parade, Mumbai
[ Lity. Muribae. Maharashin, [ndia, s00005
| Mo WWabsie Avatlabee

dhafawar, Rajasthan

2 | Andress of the registéred oifice

~3 [UAL of website
4, |Defaite of placo wheare magarity of fixed
iy |a55Rls are jorate g
3, |installed cagacity of main progucis!
| Servibs |
& |Cuandity ard vahee of man products’ feby
survices sald in lasl irancisl yeas
7. |Mumber of emaloyeeswarkmen
& |Furiher details inchiding Tast awailabie
fmancial staiements (with schadues)
G} Bl yiars, hstsof grsdiors, relevant
dxes far subsequent esents of tha
| process ang avadable at UAL:
4, | Elgibility for rescfution applicants
umier seckinm 25(230h) of the Code &
| avaitznle af UKL
0 | Lt oate for receqt of axpression of
. |Imkprest Ly
11. | Data of issue of prowisicnal list of
____|prospactive esolution applicants
1% |Lasi dats for submissson of abections
| b poowigional Bt
13 | Dade od issue of Tisa G5t of peaspecive
| resofudicn applicants
14. | Do ofissue af infarmation
mamprard e, avakiation matrec and
request for resciition plans to
IE'?EISDEE[-'-E mesnlytan applicants
13, | L oade bor Sugnyesson of resolubon
| pans |
16 |Process email id to submid Expression of | ip.crpsvp@omad.com
_ |lmterest
17, |Cstaits of tha corporate debéar’s

| oot Knam

| Mot Known : :
Itergsted pamies tan ohtzn repuirad information
by sanng email i Ip cipsvprEgmal. com

| Interested pariies can obfsn raguired informatian
| by seniing email toc IpcirpsvpEmmall.com

| Brd November 2026
| Bth Novermber 2026
| 14th Movember 2025
| 77th November 2026
| 19t Navamber 2026

[ 18ih December 2026

| Mt ragistered

registaation status as MSME

CA Sunil Kumar Kalira

Desmed RP ol Sheivaltabh Pltke Research and Training P, Lid.
IBBI Registration Mao_: [BELIPA-B01AP-PON D1 1/2017-1811 662
301, 3rdl Flaos, Reepus Business Cenber, Mew Citylight Read,
Above Mercedes-Benz Showrnam, Bharkana-Vesu, Surat-325007

Date: 1%k Oclober 2026
Place: Swrak

"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

GOTHRLAGT TRV ErEAaUS G

AVAILABILITY OF THE RHP: Investors are advised fo refer to the RHP and the section fitled “Risk Factfors" beginning on page 25 of the RHP
before applying in the Issue. Acopy of the RHP will be made available on the website of SEB| at www.sebi.gov.in, the websile of the BRLM, Unistone
Capital Private Limited, at www.unistonecapital.com, the websites of the Stock Exchanges at www.nseindia.com and www.bseindia.com,
respectively, and the website of the Company at www.bispolymers.com.

AVAILABILITY OF THE ABRIDGED PROSPECTUS: A copy of the Abridged Prospectus shall be available on the websites of the Company, the
BRLM and the Registrar to the |ssue at www blspolymers.com, www.unistonecapital com and www.kfintech,com, respectively,

AVAILABILITY OF BID CUM APPLICATION FORMS: Bid cum Application Forms can be obtained from the Registerad Office of the Company, BLS

This advertisement is for informalion purpases only and does not constitute an offer or an mvitalion or a recommendation 1o purchass, 1o
hold or zell securities. This & not an announcement for the offer document. A% caplialized terms esed herein and not defined harain shall
have the meaning assigned bo themin ihe Letter of Offer {"LOF™) daled Detober 08, 2026 fded with the Securities and Exchange Board of
India (*SEBI") and the Stock Exchange namely BSE Limited ("BSET")

Conmventa. Conrrors Limen

CONTINENTAL CONTROLS LIMITED
CIN: LEG110MH1995PLCOBE040
Registerad Office : Piot No. A 356/357, Road No-26, Wagle Industrial Estate. MIDC,
Thane-400604, Maharashira, India; | Tel : Mo, 022-4184 2283,
E-mail: compliance@continentalcontred.in; | Wabsite; www.conlinentalcontrolin
Contact Person: Anushres Tekrval, Company Secretary and Compliance Officer

Please scan ihe
R Code
fo view he LOF

FOR PRIVATE CIRCULATION TO THE ELIGIELE EQUITY SHAREHOLDERS OF CONTINENTAL

CONTROLS LIMITED {OUR “COMPANY" OR THE “ISSUER™) ONLY
WE HEREBY CONFIRM THAT NONE OF QUT PROMOTERS OR DIRECTORS IS A WILFUL
DEAFAULTER AS ON THE DATE OF LETTER OF OFFER

ISSUE OF UPTO 1,96,68,019" FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF ¥ 10v- EACH ("'RIGHTS EQUITY SHARES")
OF QUR COMPANY FOR CASH AT A PRICE OF ¥ 10¢- EACH RIGHTS EQUITY SHARE (THE "ISSUE PRICE"), AGGREGATING
LUPTO1966.80 LAKHS ONARIGHTS BASIS TO THE EXISTING EQUITY SHAREHCLDERS OF QUR COMPANY IN THE RATIO OF
16 (SIXTEEN) RIGHTS EQUITY SHARES FOR EVERY 5 {FIVE) FULLY PAID-UP EQUITY SHARES HELD BY THE EXISTING
EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT 15 ON OCTOBER 14, 2026 (THE *ISSUE"). THE ISSUE PRICE FOR THE
RIGHTS EQUITY SHARES 1S T 10/- WHICH IS EQUAL TO THE FACE VALUE OF THE EQUITY SHARES, FOR FURTHER DETAILS,
PLEASE SEE THE SECTION TITLED "TERMS OF THE ISSUE" ON PAGE 72 OF THE LETTER OF OFFER.
*Assuming full subscription in the Issue. Subject to finalisation of Basis of Allotment.

NOTICE TO THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY {
| ISSUE PROGRAMME l

ISSUE OPENS ON  |LAST DATE FOR ON-MARKET RENUNCIATION OF RIGHTS ENTITLEMENTS*| ISSUE CLOSES ON™ |
]Frl-day.l. October 23, EI:IEE'E Monday, October 26, 2026 JIFrlll:la.-l.l. October 30, Eﬂiﬁj

"Eligible Equity Shareholders are reguestad 1o ensure that renunclation through off-market iransfer is complated in such a manner that
ihe Rights Entitlements are credited io ihe demat account of the Fenounceels) onorpriorio the Issie Closing Daie.
**"Nowithdrawal of Application shall be permitied by any Applicant after the 1ssue Closing Date

12, Detads of tha ASBAAccount such as the BCEB aceount number, nams, address and branch of the relevant SCSE;

13: In case of non-resident Eligible Equity Shareholders making an application with an Indian address, details of the NRE f FCNRS RRO
account such as the account number, name, address and branch of the SCSB with which the account is maintained;

14, Authorisabon to the Designated Branch oftha SCSE to bock an amount aquivalent 1o the Application Manay in the ASBAAccaunt,

15, Signature of the Eligibée Equity Shareholder {in case of joint holders, to appearin the same sequence and order as they appearin the

records of the SCSB); and

16. All such Eligibe Equity Sharaholdars shall be deamed to have made the reprasantations, warranties and agreemants st forth in

"Restrciions on Foreign Dwnership of Indian Secunties’ on page 100, of the Lefter of Offer and shall include the Following:

“I'viie understand that neither the Rights Entitlernent nor the Rights Equity Shares have been, and will be, registered under the Linded
Slates Securities Actof 1933, as amended ("US Securties Act™) or any Uinited States state securities laws, and may not be oiferad, sold,
resold or otherwise fransferred within the United States or to the territonies or possessions thereof ("Unded States") or fo, or for the
aceount or banefit of a United States parson as dafined inthe Regulaton 5 of the US Securities Act {"Regulation 5%), [/ we understand the
Rights Equéty Shares refamed toin this application are being offerad in india but not intha United States, IV we undarstand the offening to
which this applicataon relates is not. and under no circumstances is fo be construed as, an offering of any Rights Equity Shares or Rights
Enlitlement for sale in the United Stalas, or as a solicitaion therain of an offer fo buy any of the said Rights Equity Shares or Rights
Entitlement in the United Statas. Accordingly, If we understand this application shoukd not be forwarded to or transmitted in or to the
United States at any time. I we confirm that I we ane not in the United States and understand that neither us, nor the Registrar, or any
other parson acting on behall of us will accepl subscriptions frarm any person, or the agent of any person, who appears to be, or who we,
tha Regisirar, or any other parson acting on behalf of us have reason to believe is a resident of the United Statas "UL.5. Person” {as
defined in Requistion 5] oris ineligible to participate in the [ssue under the securities laws of their jurisdiction,

I We will not offer, sall or otherwise transfer any of the Equily Shares which may be acquired by us in-any jurisdiction or under any
circumstances in which such offer or sale is not authorized or fo-any person fo whom itis unlawfal b make such offer, sale or invitation
excapt under circemstances that will result in compliance wilh any applicable laws or reguiations. We sabsty, and each sccount forwhach
we arg 3ciing salisfies, all suilabidty standards forinvestors in investments of the type subscribed for herainimposead by the jurisdiction of
U residence.

I We understand and agree that the Rights Entiflerment and Rights Equity Shares may nof be reoffered, resold, pledged or ofherwise
transferad excepd in an offshore transaction in compliance with Regulation S, or otherwize pursuant to an exemglion from, or in-a
transaction not subjectto, the registration requirements of the LS Securifies Act
\'We (1) amiare, and the persan, if any, for whoss account |/we amiare acquining such Rights Entitlement. andior the Equily Shares, is/are
outside the Lnitad States or & Qualified Ingtitutional Buyer {as defined in the US Securities Act), and (¥) is‘ara acquiring the Rights
Enfitlement andlor the Equity Shares in an offshors fransaction meeting the reguirements of Begulation 3 orin a transaction exempt
fram, or not subject 1o, the registration requirements of the LIS Securities Act,

I'We hareby make representations, warranties and agreements 2et forth herein,

| Sirmple, Safe, Smartway of Application - Make sse of it
| ASBA*|*Application Supported by Blocked Amount (ASBA) iz a better way of applying to =sues by smpéy biocking the fund in fe
| bankacoounl, ivestors can aval the sams

SPECIFIC: INVESTORS: Our Promoters/Promoter Group have confirmed that they will nob be renouncang their respeciive Righiz
Entitlements in favour of any specific investor(s), Furlher, the company confiems that the company will nol allot any under-subscribed
portion of the isue in terms of Regulation 90(2)(d) of the SEBI ICOR Requiations o any spacfic mvestors identified by the Company, as
perRequlation 840 1)) of the SEBI ICDRE Regulations.

FACILITIES FOR APPLICATION IN THIS ISSUE

In accordance with Regulation 76 of SEBI ICDR Requlations, the SEBI Master Circular, and ASBA Circulars, all investors desiring Lo
make an application in this Issue are mandatorily required o use the ASBA process. Investors should carefully read the provisiong
applicable to such applications before making their appéication through ASBA. For details, please see “Making of an Application through
the ASBA process” on page 74 of the Letter of Offer

Flease note that subject to SCSBs complying with the requirements of SEBI Circular Mo, CIRICFDIDILA 2013 daled Seplember 26,
2012 within the periods stipulated therein, Applications may be submitted at Designaled Branches of the SCEBs. Further, in tarms of the
SEBI Circutar CIRICEIVDILM 2013 dated January 2, 2013, i is clasified that for making Applications by SCSBs an their own account
wsing ASBA facility, each such SCEBs should have a separale acoount in ils own name with any other SEBI Regisiered SC35B(s), Such
acoount shall be used salely for the purpose of making Application i the |ssue and clear demarcated funds should be avalfable in such
account for Applications.

CREDIT OF RIGHTS ENTITLEMENTS IN DEMAT ACCOUNTS OF ELIGIBLE EQUITY SHAREHOLDERS:

In accordance with Regulation 774 of the SEB| ICOR Regulabions read with the SEB| ICOR Master Circular, the credit of Rights
Entitlaments and Allotment of Equity Shares shall be made in damateralizad form only,

Pursuant to the provisions of the SEBI ICDR Regulations and other applicable laws, Rights Enfitlements have been credited to
the demat account of the eligible equity sharshalders (“RE Holders™) under the ISIN: INE545B20014 on or about Dctaber 19, 2026,
RE holders can apply for Rights issue or renounce the RES in full or in part. The renunciation can ba done using the secondary market
platiorm of the Stock Exchanges (the “on Market Renunciation™) or through an offer market transfier {the *Of Market Renunczation”) within
ihe timeline mentioned in the fable above.

PLEASE NOTE THAT CREDIT OF RIGHTS ENTITLEMENTS IN THE DEMAT ACCOUNT DOES NOT, PER SE, ENTITLE
INVESTORS TO THE RIGHTS EQUITY SHARES AND INVESTORS HAVE TO SUBMIT APPLICATION FOR THE RIGHTS EQUITY
SHARES ON OR BEFORE THE ISSUE CLOSING DATE BY MAKING FULL PAYMENT TOWARDS SHARES APPLIED. FOR
FURTHER DETAILS, PLEASE SEE "ISSUEINFORMATION ON PAGE 72 OF THE LETTER OF OFFER.

PLEASE NOTE THAT THE RIGHTS ENTITLEMENTS WHICH ARE NEITHER RENQUNCED NOR SUBSCRIBED BY THE INVESTORS
ON OR BEFORE THEISSUE CLOSING DATE SHALL LAPSE AND SHALL BE EXTINGUISHED AFTER THEI1SSUE CLOSURE.

Please note that our Company hasopenad a separate demat escrow account [namely, CONTINENTAL CONTROLS LIMITED) {"Demat
Escrow Account’) and has credited the Rights Entitiements on the basis of the Equity Shares: {a) held by Eligile Equity Sharsholders
wihich are hedd in physical foem as on Record Date: of (B) which are held in the acoount of th Investor Education Prodection Fund {"IEPF"}
authesity; or (¢} of the Elgible Equity Shareholder whose demat accounts are frozen or where the Equity Shares are lving in the
unclaimed { suspense escrow account’ demat suspense account (including those pursuant to Regulation 39 of the SEBI LODR
Requiations) or detaits of which are unavailabse with our Company or with the Registrar on the Record Date or where Equity Shares have
been kept in abeyanca or where entilement cerlificale has baen ssued or where instruciion has been issued for stopping issue of
fransfer or where letter of confirmation lying in escrow account; or (d) where credil of the Rights Enbtlerments have
relumedireversedifalled for any reasan or () where ownership is currently under dispute, including cour ar any regulatory proceedings
or where legal nofices have been issued, § any or {7) such other cases where our Company is unable to credit Rights Entilemenis for any
other reasons, Pleass also note that our Company has credited Rights Entilements 1o the Demat Suspense Acoount, on the basis of
infarmation available with our Company and o sarve the interest of relevant Eligible Equity Shareholders 1o provide them with a
reasonable oppordunity o paricipate in the 1zsue. The credit of the Rights Enfitlerments io the Demat Suspense Acoount by our Company
does not create any rght in favour of the relevant Eigible Equity Shareholders for fransfer of Rights Entitlement fo their demat account or
1o réceive any Equity Shares In the [S5us

With respect o the Rights Entitlements credited o the Demat Suspense Account, the Eligible Equity Shareholders are raquested to
provide ralevant detailz/documents as acceptable to our Campany of the Registrar (such s applicable reguiatory approvals, sell-
attested PAN and client master sheet of demat accobint, detalls! reconds confirming the legal and beneficial ownership of their respeciive
Equity Shares, efc.) o our Company or the Registrar not tater than two clear Working Days prior to the Issue Closing Datg, |.e,, by
OCclober 30, 2026, 1o enable cradil of their Rights Entitlernents by way of transfer from the Damat Suspense Account o thelr demat
account at least one day before the ssue Closing Date, toenabée such Eligible Equity Shareholders to make an application in this Bsue,
and this communication shall serve as an intimatiaon to such Eligible Equity Sharehotders in this regard,

Such Eligible Equity Shareholders are also requested fo ensure that their demat acoount, delails of which have been provided to our
Company ar the Reglsirar accouwnls active fo facilitate the aforementionad fransler. In the avent that the Eligible Equity Shareholders are
rot able to provide relevant details ko our Company or the Registrar by the end of two clear Working Days prior io the Issue Closing Date,
Righis Enfiflements credited fo the Demat Stspense Account shall lapse-and exfinguish i due course and such Eligible Equity
Shareholder shall not have any claim against our Company and cur Company shall not be liable fo any such Eligible Equity Shareholder
inany form of manner.

COMPLETION OF DISPATCH OF ISSUE MATERIAL

The dispatch of the Application Fom, Letier of Offer dated October 08, 2026 and RE Enfilernant ketter [*|ssua Matenal™) has been completed
on Oglober 17, 2008 for dispatch through emall and Speed Post (Non-Emall), as confimed by the RTA. In casa of Eligible Equity
Shareholders who have provided their valid e-mail address to our Company, the [ssue Matenial has been sent io their g-mail address and in
cases where Eligible Equily Sharehoiders have nol provided their e-mail 2ddress, then the lssue Malerials, as applicable has been physically
dispatched, on areasonable effort basss, o the indian addresses provided by them,

PROCEDURE FOR APPLICATION THROUGH THE ASBA PROCESS: Investors desirng to make an Apphcation in this Issue through
ASBA process, may submit the Application Form to the Designated Branch of the SCSB or onlinalslectronic Applcation through the websits
of the 3CEBs (if made available by such 3C3B) for authorizing such SC3B o block Application Monay payable on the Application in their
respecive ASBAAccounts. Investors shoukd ensure that ihey have comectly submitted the Apphcabion Form. or have otherwise provided an
autharisaton ko the SCSB, via the electronic made, for blocking funds in the ASBAAcooun egquivalent 1o the Application Manay mentioned in
the Application Form, as the case may be, atthe fime of submission ofthe AppBcation. For the Estof banis which have beennofified by SERI o
actas HhoEs forthe ASBA process, please refer tohdips:iiweny. sebi.govndsebweblothen UiherAction doTdoRecognised Fpi=yeshintmid=34
APPLICATIONS ON PLAIN PAPER UNDER ASBA PROCESS: An Eligible Equity Sharsholder in India wha is eligible to appfy undear the
ASBA process may make an Application §o subscrbe to the Issue on plain paper m case of non-receipt of Application Form as defailed
above and anly such plain paper applications which provide all the details required in tarms of Regulabon T8 of SEBI ICDR Regulations
shall be accepted by SCSBs. In such cases of non-receipt of the Applcation Form through physical delivary (where applicabla) and the
Eligible Equity Sharehodder rot being in a posdion to obtain i from any other source may make an Applcation to.subscrbe to the |ssus on
plain paper with the same details as per the Application Form thal is available on the website of the Registrar, the Stock Exchanges. An
Eligible Equity Shareholdar shall submit the ptain paper Application to tha Designated Branch of the SCSB for authorizing such SCSE o
block Appdication Money in the said bank account maintained with the same SCEB. Applications on plain paper will not be accepted from
any Eligible Equity Sharehalder who has nof provided an Indian address. Plieass nole that in terms of Reguiation 78 of SEBI ICDR
Requiations, tha Eligible Equity Shareholdars who aremaking the Application on plain paper shall not be entitlad to reapounce thair Rights
Entiflernents and shoufd not utilize the Applcation Form for any purpose inchuding renunciation even iIf /i3 receved subsaguently

Thie Application on plain pager, duly signed by the Eligible BEquity Shareholder including joind holders, in the same order and as par
apecimen recaorded with histher bank, must reach the office of the Designated Branch of the SCSB before the kssue Closing Date and
shiould contasn the fallowing partculars:

1. Name of our Company, being Continental Controds Limited;
2. Mame.and zddress of the Eligitle Equity Shareholder including joint holders (in the same order and 85 per specimen recorded with
our Company or tha Dapository);

3. Folionumber in case of Eligible Equity Shareholders whao hokd Equity Shares in physical form as on Record Date)/DF and Client IDin
which RE hald;

4, Exceptfor Applications on behalf of the Central or State Government, the residents of Sikkim and the officials appointed by the courls,
PAMN of the Eligible Equity Sharehokder and for each Elgible Equity Shareholder in case of joint names, imespective of the total value
of the Equity Shares applied for pursuant to the fssue;

Nurmberof Equity Sharas heid as on Record Date;

Alotrmant opdion - ooly demalenalsed form

Numberof Rights Equity Shares entilled to;

Wumberof Rights Equity Shares applied forwithin the Righis Enfilemenis;

. Mumberof Additicnal Rights Equity Shares applied for, if any (apphcable only i entire Rights Entiflernents have been applied for);
10, Total number of Rights Equity Shares appdied for;

11. Total amount paid atthe rate of Rs. 10/- per Righls Equity Share;

n

LR e =]

I'We acknowledge that the Company, s affiliates and others will rely upon the truth and accuracy of the faregoing representations,
warrantias and agreements st Torh tharean,”

Investors are requested o siriclly adhere to thesa instructions. Faiure {0 00 50 could resull man Application bekng rejected, with our
Company-and the Registrar nof having any liability to the Investor. The plain paper Application formal will be available on the website of
the Registrar at www. purvashare com . Our Company and the Registrar shall not be responsible if the Apglications are not uploadad by
the 3C38 or funds are not blocked in the Investors’ ASBAACcounts on or before the Issue Closing Data.

Il the: sharehoiders make an applicabon using the Application Form as well as plain paper, both the application shall be liable to be
rejected at the options of our Company.

OVERSEAS SHAREHOLDERS : The distribadion of the Draft Letier of Cifer, Letter of Offer, Applicaiion Form and the Rights Entitiernsent
Letter (*lssue Materials™) and the issue of Rights Entilements and Equity Shares on a rights basis lo persons in certain prisdicbons
oufside India is restricted by kegal requiramants pravailing in those jurisdictions, Persons into whose possession thes Draft Letter of Offer,
Letter of CHfer, Application Form and the Rights Entdlement Letier may come are required bo inform themselves about and observe such
restrictions, Formore details see *Restrictions on Purchases and Resales” beginning on page 101 of the Letter of Offer, Dur Company is
making this Isswe on a rights basis to the Eligible Equity Shareholders of our Company and will dispatch the Letlar of Offer, Application
Form and the Rights Enfiflement Letier ondy 1o Eligible Equity Shareholders ondy 1o their vaid e-mail addresses who have provided an
Indian address to our Company and who are located in jurisdicions where the offer and sale of the Rights Enfitiement or Rights Securibies
5 parrnitted under faws of such junsdictions and does not resull in and may not be constreed a5, a public offering in sech jursdiclions. In
case the Eligible Equity Shareholders have provided their valid e-mail address, the Izsue material & sent only to their valid e-mail
address, and in case the Eligible Equity Shareholders have not provided their e-mail address, then the lssue material is dispalched, ona
reasonable effort bass, to the Indian addrasses provided by tham. invastors can also accass the Letter of Offer, and the Application Fam
from the websites of the Registrar to the Issue, cur Company, BSE.

NO OFFER IN THE UNITED STATES : The Rights Entilernents and the Rights Equity Shares have not been and will not be regisiered
under the United States Securities Act of 1833, as amendad (the "Securilies Act’), or any U5 State Secunties ws and may nal be
offered, sold, rescld or olherwise transferred within the United Siates, except in & transaction exempt from the regiziration requirements
of the sacurities act. The rights entitlements and eguity shares referred to in the |atter of offer are being offered in India. but not in the
United Statas, The offering o which tha Latter of affer relates is not, and under no circumstancas is o be construed as, an offering of any
equily shares or rights entitlerents for sale in the United States oras a solicitation therein of an offer-to buy any of the said secuntias.
Accordingly, the letter of offer should not be forwanded to or transmitted in orinta the U nited States atany time.

LAST DATE FOR APPLICATION: The last date for submission af (he duly filled in the Application Foem or 8 plain paper Application is
Cctober 30, 2026, 1.8, Izsue Closing Date. [fthe Application Form is not submitted with a G5, uploaded with the Stock Exchanges and
the Application Money is not blocked with the SCSB on or before the lssue Closing Date, the invilation to offer contained in the Letter of
Offer shall ba deemed to have been declined and our Board or any commitiee thereof shall be a1 libery 1o dispose of the Equity Shares
hereby offerad, as proviced under lssua Information - Basis of Allotmant’ on page 107 of the Latter of Offer.

Phease note that on the lssue Closing Date, Applications through ASBA process will be uploaded unbil 5.00 p.m. (indian Standard Time) or
such extended lime as parmetted by the Stock Exchanges.

Phease ensure that the Application Form-and necessary detals are filled in. In place of Application Mumber, Investors can menfion the
referance number of the email recaived from Registrar informing aboul their Right Entitiement or last sight digits of the demat account,
Altarmatively, SC5Bs may mention their intemal referance numberin piace of application numbsar.

LISTING : The existing Equity Shares of our Company are listed on BSE Limited ("B3E") (the *Stock Exchange}, Our Company has
received ‘in-prncipie’ approval from the BSE for listing the Rights Equity Shares to be allotted pursuant to the [ssue through the letier
daled Seplembar 29, 2026, Qur Company will alsa make applications to BSE to obtain trading approvaks for the Raghts Entitlements as
required under the SEBHCDRE Magter Circular, For the purpose ofthis Issue, the Designated Slock Exchangeis BSE.

DISCLAIMER CLAUSE OF BSE {THE DESIGNATED STOCK EXCHANGE) : It is fo be distincily undersiood that the permission given
by BSE Limited should nof inanyway, be deemed or construed that the Lather of Offer has been cleared or approved by BSE Limited, nor
dioes it certify the correciness or compieteness of any of the contents of the Letier of Offer. The Investors are advised to refer to the Lettar
of Orffer forthe full text of the *Disclaimer Clause of BSE” on page 6% of the Latter of Crffer

AVAILABILITY OF ISSUE MATERIALS : Pursiant to the requiraments of the SEBI ICDR Regulations and other applicabde laws, the
Rights Enfitlemaniz will be credited to the demat account of the Eligible Equity Shareholdars who ane Equity Sharehalders as on the
Record Date, however, the |ssue Matenizls will be sent dispatched only fo such Eligible Equity Shareholders who have provided an Indian
address 1o our Company and only such Ehgible Eqguity Sharehalders are parmitted to participate in the lssue, The credil of Rights
Entitiemant doss not constitute an offes, invitation 1o offer or soficitation for participation in the |ssue, whathar directly or indirectly. and
ondy dispalch of the issue Maienal shal constibde an offer, invilation of solicitaiion for partizipation in the issue i accordance with the
terms of the issue Matenal. Furher, receipt of the issue Malerials (mcluding by way of alectronic means) will nol constitute an offer,
invitation to or solicitation by anyonain (i) the Linited States or (il any jurisdiction or in any circumstances inwhich such an offr, invitation
or solicitation is unlawful or not authorized or to any person to whom itis unkawful to make such an offer, Invitation or soliciation, In those
circumstances, the Letter of Offer and any other |ssue Materials must be trealed as sent for infarmation only and should not be acted
upon fior subscription to Rights Equity Shanes and shouwd not be copied or redistributad, in part or full. Accordingly, parsons recaiving a
copy of the [ssue Materials should not distribute or send the Isswe Matenals in or into any jurisdsction where o do so, would or might
conlravens kocal sacurilies laws or raguiations. or would subiect our Company or its affiliates to any Ming or ragistration requirarment (other
than in India). If Issua Material is received by any parson in any such jusisdiction or the Linitad States, they must not seak to subscribe to the
Rights Equity Shares. Formore details, see "Restnctions on Purchaszes and Resales” beginning on page 101 af this Letterof Offer.

The lssus material will be sent dispatched only to the Elgible Equity Shareholders who have provided an Indian address to our Company.
In case such Eligible Equity Shareholders have providad thedr valid e-mail address, this 1ssue material will be sent only to their valid a-
mail address and in case such Eligible Equity Sharehaolders have not provided their vaiid e-mail address, Issue matenal will be physically
dispatched, on a reasonable effort basis, tothe Indian addresses provided by tham, Furthes, the Letter of Offer will be sent! dispatched 1o
the Eligibla Equity Sharaholders who have provided thair Indian address and who have made a ragquest in this regard

Investors can access the Letler of Otfer and the Application Form (provided that the Eligible Equity Shareholder is eligible to subscribe to
the Righis Equity Shares under applicable taws) on the websites of:

e

2. The Registrarat www.purvashare com

3. The Stock Exchanges al www.bseindia.com

To updaie the respective Indian addressesie-mail addressesiphons or mobile numbers in the records maintanad by the Registrar or by
our Company, in case shares held in physical mode or contact with their Depository paricipant in case shares held in demat moda,

Elgible Equity Sharsholders can also obtain the detads of thelr respective Rights Entitlements from the websie of the Ragistrar (..
whian. punvashare. com) by entering thedr P 1D and Client 10 or folio number (for Eligible Equity Shareholders who hold Equity Shares in
physical formas on Record Date), The link for the same shall also be available on the website of our Company ai
W, continentaicontrol in

Further, our Company will undertake all adequale steps to reach ouf the Eligible Equity Sharehalders who have provided thedr Indian
address through othermeans, as may be feasiole, For risk factors and other details please refer to the Letter of Offer.

I you have quarias of grevanceas in connaction with the Rights issue, you may contact the Registrar io the issue al delails givan balow

with copy to Company Secretary at compfancefoonfinenialconbrolin
REGISTRAR TO THE ISSUE

Purva Sharegistry (India) Private Limited
Tel No : 022-41343264 1 49614132

Email : newissue@purvashana.com
Contact Person : Deepali Gaonkar
Website ; wivw purvashare com

SEBI Registration Number ; INROODOD112

Investors may contact the Registras lo the Issue or our Company Secretany and Compliance Officer for any pre-lssue or post- lssue
refated matters: All grievances relafing io the ASBA process may be addressed to the Registrar to the Issue, with 2 copy o the SCSE,
giving full details such as name, address of the Applicant, contact number{s), e-mail address of the sole/ first holder, folio number or
demat account, numbser of Rights Equity Shases applied for, amount biocked A58A Account nurmber and the Desigrated Branch of the
SC3E where the Application Forms., or the plain paper application, as the case may be, was submitfed by the Investors along with a
photocopyof the acknowledgemeant slip. For details on the ASBAprocess, see “lssue Information” beginning on page 72 of the Letter of Offer
Applicant, contact numbers), e-mail address of the soled first holder, folio number or demal account number, number of Rights Equity
shares applied for, amount blocked (in case of ASBA procass), ASBAAcoount number and the Designated Branch of the SCEBs where
the Application Farm or the plan paper application, as the case may be, was submitled by the Investors along with & phodocopy of the
acknowiedosmant slip (in case of ASBA process). For datails onthe ASBAprocess, sea "lssee Information” at page T2 of the Letter of Offer,

For Continental Confrols Limited

Omn bahalf of the Board of Directors

Sdi-

Anushree Takrival

Company Secretary and Compliance Officer

Date : 17th October, 2026
Place : Thane

Polymers Limited (Tel.: +91 114 352 6312); BRLM - Unistone Capital Private Limited (Tel.; +91 22 4604 6394); Syndicate Member - L F C Securifies
Private Limited (Tel.: 022-35006993 / +91 8291002888); and at the select locations of the Sub-Syndicate Members (as given below), Registered
Brokers, Designated RTA Locations and Designated CDP Locations for participating in the |ssue. Bid cum Application Forms will also be available on

the websites of NSE (www.nseindia.com) and BSE {www bseindia.com) and at all the Designated Branches of SCSEBs, the list of which is available

Bank Limited

on the websites ofthe Stock Exchanges and SEEI
BANKERS TO THEISSUE - ESCROW COLLECTION BANK, REFUND BANK, PUBLIC ISSUE ACCOUNT BANK AND SPONSOR BANK; ICICI

UPI: UPI Biaders can also Bid through the UP| Mechanism.

All capitalised terms used herein and not specifically defined shall have the same meaning as ascribed to them in the RHP.

Place: New Delhi
Drate: October 17, 2026

For BLS POLYMERS LIMITED

On Behalf of the Board of Directors

Sd/-

Neha Kumar Sunit

Company Secretary and Compliance Officer

DISCLAIMER : BLS POLYMERS LIMITED is proposing, subject to applicable statutory and reguiatory requirements, receipt of requisite approvals, market conditions and other considerations, to undertake an initial public offering of its Equity Shares and has filed the RHF dated October 17, 2026 with the Registrar of
Companies, National Capital Territory of Dethi-ll, at Central Delhi ("RoC"). The RHP shall be available on the website of SEBI at waww sebl_gov.in, the website of the BRLM atwww unistonecapital.com, the website of the Company at www. bispolymers.com and the websiles of the Stock Exchanges at www.nseindia com and
www.bseindia.com, respectively. Any potential investor should note that investment in equity shares involves a high degree of risk and for details relating to the same, kindly refer "Risk Factors " beginning on page 25 of the RHP. Potential investors should not rely on the DRHP filed with SEBI and the Stock Exchanges for
making any investment decision and should instead rely on the information included in the RHP filed by the Company with the RoC, SEBI and the Stock Exchanges.
The Equity Shares have not been and will not be registerad under the U.S. Securities Act of 1933, as amended ("L.5. Secuntes Act”) or any state securities laws of the United States and may not be offered or sold within the United States except pursuant to an exemption from, or in a fransaction not subject to, the
registration requirements of the U.S. Securities Act and applicable state securities laws. Accordingly, the Equity Shares are being offered and sold only outside the United States in "offshore fransactions” as defined in, and inreliance on, Regulation 5 under the U.5, Securities Act and the applicable laws of the jurisdictions

where those offers and sales coour.
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The Kerala Minerals and Metals Ltd

K.._MMLp (4 Gowt. of Korala Undertsiongl - Sankaramangalam, Kollam 691583
e : Phone; B4TE-2651215 to 217 e-mail; mdikmml.com

S ———
TEMNDER MNOTICE
For more details please visit E-Tendering Portal, hitps:Meténders keralagovin ar www kmmicom

M. Tender 1D Item

1.12026 KMML 8230231 1| Fabrication & Supply of Radiant Coil Assembly

2 |2026 KMML 880340 1| Seli-Aligning Bearing with Dust Cap and Lid for
Rotary Globe Digester

3 |2026 KMML 830184 1| Supply of Gear Box
4| 2026 KMML 880692 1| Supply Pipe saamless CS

5.12026 KMML 380691 | Iron Oxide Brick making in KMML

Chavara 17102026

Soi- Managing Director for The Berale Minarals and Matals Lid.

NOTICE OF LOSS OF SHARE CERTIFICATE

Motice is-herely given that the fallowing eguity share certificaie(s) of Grasim indwsires Limited
(CIN: L1T124MP184TPLCOOS410) &5 reported bo be lost or misplaced and the holdesciaimant
thereof have apphied for issbance of duplicate shares cerfificate(s) in beuthereof,

E. Name of the Name of IMrJ Ee;ﬁl{i:;ale E]If'lllil:;lﬂ Eu- _ﬂ Face
0. shareholders COMmpany an o{s). ois]. fqui
_ Folia No. _ Shares “i’ﬂ“
1 | Shyam Pahlajrai Grasim 3310426 |B5H56222T02-| 485 2

Bhatia (Deceased), | Indusiries BEE22I196

Bharat Shyam Limnited

Bhatia (Surviving) | (GRADIT0425)

& Kamla Balram

Bhatia (Deceased)

Date - 19102026 Mameof the Helder: Bharat Shyam Bhatia

PUBLIC NOTICE

TO WHOMSOEVER IT MAY CONCERN

Thiz=is b Inform tha Ganaral Public Bal lolowing share cerificata of Ambuja Cemants Limited having
it Hegsiereﬂ Dffice at Adani Corporate House, Shantigram, G, Highway, Khadiyar, Ahmedabad
382421, Gujarat registenad in the neme af the folowing Sharehoider’s heve been lost by them

8r.| Mameofthe | Folio | Certificate| Distinctive Number{s) | Mo. of Shares

No | Shareholder(s) | Mo. No. FROM | 1O with face value

1. | Lakhi Tulgidas | LOSH45 10273 | 11545881 - 11547420 1880 equity
Dengra and and sharas of
Janki Dengra 006440025 - Q06440644 [ Rs. 2/- each

The Puslic an hareby cautaned against purchasng o dealing in any way with the abova: malered
share certificates. Any parson wha has any o&aim in respect of the said share certificate’s should lndge
such claim with the Company ar ils Registrar and Transferdgents MUFG Intime India Pyi. Lid., €101,
247 Park, L.B.5. Mary, Vikhroli (west), Mumbai, Maharashira 400083 Tal: 022 4818 6270 wittiin 15
days of publcation of 1his ralice after which ng claim wil be enterained and ihe Gompany shall
proceed o iasus Dunlicate Ehare Cardficale's,

Place ; 19102057
Date @ MUMBAI

Mame of the Claimant:
Manish Lakhmichand Dhingra

This advertisement is for informalion purpases only and does not constitute an offer or an mvitalion or a recommendation 1o purchass, 1o
hold or zell securities. This & not an announcement for the offer document. A% caplialized terms esed hesein and not defined harain shall
have the meaning assigned bo themin ihe Letter of Offer {"LOF™) daled October 08, 2026 fled with the Securities and Exchange Board of

Conmventar Controws Limren

CONTINENTAL CONTROLS LIMITED
CIN: LEGT10MH1995PLCOBE040
Registerad Office : Plot No. A 356/357, Road No-26, Wagle Industnial Estate, MIDC,
Thane-400604, Maharashira, India; | Tel : Mo, 022-4184 2289,
E-mail: compliancei@continentalcontred.in; | Wabsite: www.conlinentalcontrolin
Contact Person: Anushree Tekrval, Company Secretary and Comphiance Officer

Please scan ihe
R Code
fo view he LOF

FOR PRIVATE CIRCULATION TO THE ELIGIELE EQUITY SHAREHOLDERS OF CONTINENTAL

CONTROLS LIMITED {OUR “COMPANY" OR THE “ISSUER™) ONLY
WE HEREBY CONFIRM THAT NONE OF OUT PROMOTERS OR DIRECTORS IS A WILFUL
DEAFAULTER AS ON THE DATE OF LETTER OF OFFER

ISSUE OF UPTD 1,596,688 019" FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF ¥ 10/- EACH {"RIGHTS EQUITY SHARES")
OF QUR COMPANY FOR CASH AT A PRICE OF ¥ 10¢- EACH RIGHTS EQUITY SHARE (THE "ISSUE PRICE"), AGGREGATING
LUPTO1966.80 LAKHS ONARIGHTS BASIS TO THE EXISTING EQUITY SHAREHCLDERS OF QUR COMPANY IN THE RATIO OF
16 (SIXTEEN) RIGHTS EQUITY SHARES FOR EVERY 5 (FIVE) FULLY PAID-UP EQUITY SHARES HELD BY THE EXISTING
EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT 15 ON OCTOBER 14, 2026 (THE *ISSUE"). THE ISSUE PRICE FOR THE
RIGHTS EQUITY SHARES |33 10/ WHICH 15 EQUAL TO THE FACE VALUE OF THE EQUITY SHARES, FOR FURTHER DETAILS,
PLEASE SEE THE SECTION TITLED "TERMS OF THE ISSUE" ON PAGE 72 OF THE LETTER OF OFFER.

*Assuming full subscription in the Issue. Subject to finalisation of Basis of Allotment.

NOTICE TO THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY {
| ISSUE PROGRAMME |

[SSUE OPENS ON | LAST DATE FOR ON-MARKET RENUNCIATION OF RIGHTS ENTITLEMENTS'| [SSUE CLOSES ON™ I
}Fﬂdajl. October 23, 2026 Monday, October 26, 2026 JIFrIul:la.-l.l. October 30, EDEE]
"Eligible Equity Shareholders are reguestad 1o ensure that renunclation through off-market iransfer is complated In such a manner that

ihe Rights Entitlements are credited io ihe demat account of the Fenounceels) onor priorio the Issie Closing Daie.
*"Nowithdrawal of Application shall be permitied by any Applicant after the 1ssue Closing Date

12, Detads of tha ASBAAccount such as the BCEB aceount number, nams, address and branch of the relevant SCSE;

13: In case of non-resident Eligible Equity Shareholders making an application with an Indian address, details of the NRE f FCNRS RRO
account such as the account number, name, address and branch of the SCSB with which the account is maintained;

14, Authorisabon to the Designated Branch ofthe SCSE to bock an amount aquivalent 1o the Application Manay in the ASBAAccount,

15, Signature of the Eligibée Equity Shareholder {in case of joint holders, to appearin the same sequence and order as they appearin the

records of the SCSB); and

16. All such Eligibe Equity Sharaholdars shall be deamed to have made the reprasantations, warranties and agreemants sat forth in

"Restrciions on Foreign Dwnership of Indian Secunties’ on page 100, of the Lefter of Offer and shall include the Following:

“I'viie understand that neither the Rights Entitlernent nor the Rights Equity Shares have been, and will be, registered under the Linded
Slates Securities Acof 1933, as amended ("US Securties Act™) or any Uinited States state securities laws, and may not be oiferad, sold,
resold or otherwise fransferred within the United States or to the territonies or possessions thereof ("Unded States") or fo, or for the
account or banefit of a United States parson as dafined inthe Regulaton 5 of the US Securities Act {"Regulation 5%), [/ we understand the
Rights Equéty Sharaes refamed toin this application are being offerad in india but not intha United States, I we undarstand the offening to
which this applicataon relates is nol. and under no circumstances is fo be construed as, an offering of any Rights Equity Shares or Rights
Enlitlement for sale in the United Stalas, or as a solicitaion therain of an offer fo buy any of the said Rights Equity Shares or Rights
Entitlement in the United Statas. Accordingly, If we understand this application shoukd not be forwarded to or transmitted in or to the
United States at any time. |/ we confirm that I we ane not in the United States and understand that neither us, nor the Registrar, or any
other person acting on behall of us will accepl subscriptions frarm any person, or the agent of any person, who appears to be, or who we,
tha Regisirar, or any other parson acting on behalf of us have reason to believe is a resident of the United Statas "LU.5. Person” {as
defined in Requistion 5] oris ineligible to participate in the [ssue under the securities laws of their jurisdiction,

I We will not offer, sall or otherwise transfer any of the Equily Shares which may be acquired by us in-any jurisdiction or under any
circumstances in which such offer or sabe is not authorized or fo any person to whom it is unlawful to make such offer, sale or invitation
excapt under circemstances thatwill result in compliance wilh any applicable laws or reguiations. We sabsty, and each sccount forwhach
we arg 3ciing salisfies, all suilabity standards forinvestors in investments of the type subscribed for herainimposead by the jurisdiction of
U residence.

! We understand and agree that the Rights Entiflerment and Rights Equity Shares may nof be reoffered, resold, pledged or ofherwise
transfermed excepd in an offshore transaction in compliance with Regulation S, or otherwize pursuant to an exemgplion from, or in-a
transaction not subjectto, the registration requirements of the LS Securifies Act.

I'We (1) amiare, and the persan, i any, for whoss account |/we amiare acquining such Rights Entitlement. andior the Equily Shares, is/are
outside the Lintad States or & Qualified Ingtitutional Buyer {as defined in the US Saecurities Act), and (¥) is‘ara acquiring the Rights
Enfitlement andior the Equity Shares in an offshors fransaction meeting the reguirements of Begulation 3 orin a fransaction exempt
fram, or not subject 1o, the registration requirements of the LIS Securities Act,

I'We hareby make representations, warranties and agreements 2et forth herein,

W

NOTICE INVITING
E-TENDER Summreesy

Gujarat Energy Limited {GEL), desires to invite bids against Tender(s) under two
bid system throwgh e-tendenng portal from eligible and interestad parties for the
folkowing cateqories:

Tender [D Tender Description

954845 Mechanical Works for CNG Stations/LCNG Stations across GEL
operaiing locations

TErTTTEE—T—

i 154893 Maintenance activity in Existing/Upcoming CNGILCNG Stations in
Madhya Pradesh, Rajasthan as well as Punjah & Haryana
3550683 [Proposal for Sala of Gas from CB-ONN-2000/1 Bock

956290 Rate Contract For Supply of Leak Surveyor with Comprehensive AMC
Across GEL

Hiring of Work Over Rig Services on Firm & Callout Basis in GEL
operated Blocks
Interested bidders can access the Tender Documents and related updates on

https:/igeltender.nprocure.com and https:iiwww.gujarat-energy.com/ggl-
current-tender!. Interested bidders are advised fo reqularly visit above websites
to stay updated on the aforementioned lender.

356314

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
SHRIVALLABH PITTIE RESEARCGH AMD TRAINING PRIVATE LIMITED
DPERATING IN TEXTILE INDUSTRY AT JHALAWAR, RAJASTHAN
{Ureder Regulalion J6A(1)of the Insalvency and Bankruptey Board of India
{Insolvency Resolution Process lor Corporale Persons) Regulations, 2016)

RELEVANT FARTICULARS

hiame af ke corparale dabtar aloag wth | Shewallabh Pitts Ressarch and Training
PANS CIN LLP N | Frivate Limitad
{ LREAEOMH0T 2PTC 235164
97, Meaker Tower F Caifta Parade, Mumbai
| Lity. Muribae. Maharashin, [ndia, s00005
Moo Wabsie Avarlabee

| Jhalawar, Rajasthan

2 | Andress of the registered ciice

~3 [UAL of website
4, |Defaite of placo wheare magarity of fixed
iy |a55Rls are jorate g
5. |Installed capacity of maln products’
| Servibs |
& |Cuandity ard vahee of main products’ feby
survices sald in lasl irancisl yeas
7. |Mumber of emaloyees warkmen
& |Furiher details inchiding last awailabie
fmancial staiements (with schadues)
G} Bl years, hstsof crsditors, relevant
xes har subsequent edents of tha
| process ang avadable at UAL:
4, | Elgibility for rescfution applicants
umier seckinm 25(230h) of the Code &
| avaltanle at AL
0 | Lt oate for receqt of axpression of
. |Imkprest Ly
11. | Data of issue of prowisicnal list of
____|prospactive esolution applicants
15 [Last date for submibsian of objections
| b poowigional Bt
13 | Dade od issue of Tisa G5t of peaspecive
| resofudicn applicants
14. | Do ofissue af infarmation
memprarklem, gvakiation matn ano
request for resciition plans to
I|'.'|":I5[IEI3|I-'-'E esnlytan ili'll"lliﬁﬂ_'t‘%
13, | L oade bor Sugnyesson of resolubon
| pans |
16 |Process email id to- submid Expression of | ip.crpsvp@omad.com
_ |lmterest
17, |Cstaits of tha corporate debéar’s

| oot Knam

Nt K _ 2
Interested pamies tan obtzn raguirad infoemation
by s=ning emal e ip cpsvpEpmall.com

| Interested pariies can obfsn raguired informatian
| by seniing email toc IpcirpsvpEmmall.com

| Brd November 2026
| Bth Novemmber 2026
| 14th Movember 2025
| 77th November 2026
| 19t Navamber 2026

[ 18ih December 2026

| Mt ragistered

registaation status as MSME

CA Sunil Kumar Kalira

Desmed RP of Sheivaltabh Plke Research and Training P, Lid.
IBBI Registration Mao_: [BELIPA-B01AP-PON 011/ 2017-1811 662
301, 3rdl Flaos, Reepus Business Cenber, Mew Citylight Read,
Above Mercedes-Benz Showrnam, Bharkana-Vesu, Surat-325007

Date: 1%k Oclober 2026
Place: Swrak

"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

GOTHRLAGT TRV ErEAaUS G

AVAILABILITY OF THE RHP: Investors are advised fo refer to the RHP and the section titled “Risk Factors"” beginning on page 25 of the RHP
before applying in the Issue. Acopy of the RHP will be made available on the website of SEB| at www.sebi.gov.in, the websile of the BRLM, Unistone
Capital Private Limited, at www.unistonecapital.com, the websites of the Stock Exchanges at www.nseindia.com and www.bseindia.com,
respectively, and the website of the Company at www.bispolymers.com.

AVAILABILITY OF THE ABRIDGED PROSPECTUS: A copy of the Abridged Prospectus shall be available on the websites of the Company, the
BRLM and the Registrar to the |ssue at www blspolymers.com, www.unistonecapital com and www.kfintech,com, respectively,

AVAILABILITY OF BID CUM APPLICATION FORMS: Bid cum Application Forms can be obtained from the Registerad Office of the Company, BLS

| Sirmple, Safe, Smartway of Application - Make sse of it
| ASBA*|*Application Supported by Blocked Amount (ASBA) iz a better way of applying to =sues by smpéy biocdking the fund in fe
| bankacoounl, iwvestors can aval the sams

SPECIFIC: INVESTORS: Our Promoters/Promoter Group have confirmed that they will nob be renouncang their respeciive Righiz
Enfitlerments in favour of any specific investor(s). Furlhar, the company confirms that the company will nol allot any under-subscrbed
portion of the i5ue in terms of Regulation 90(2)(d) of the SEBI ICDR Requiations o any spacfic mvestors identified by the Company, as
perRequlation 840 1)) of the SEBI CDR Regulations.

FACILITIES FOR APPLICATION IN THISISSUE

In accordance with Regulation 76 of SEBI ICDR Requlations, the SEBI Master Circular, and ASBA Circulars, all investors desiring Lo
make an application in this Issue are mandatorily required o use the ASBA procese. investors should carefully read the provisions
applicable to such applications before making their appéication through ASBA. For details, please see “Making of an Application through
the ASBA process” on page 74 of the Letter of Offer

Flease note that subjlect to SCSBs complying with the requirements of SEBI Circular Mo, CIRICFDIDILA2013 daled Seplember 26,
2012 within the periods stipulated thesein, Applications may be submitted at Designated Branches of the SCEBs. Further, in tarms of the
SEBI Circutar CIRICEDVDILM 2013 dated January 2, 2013, i is clasified that for making Applications by SCSBs an their own account
wsing ASBA facility, each such SCEBs should have a separate acoount inils own name with any other SEBI Regisiered SC35B(s), Such
acoount shall be used salely Tor the purpose of making Application i the |ssue and clear demarcated funds should be avalfabla in such
account for Applications.

CREDIT OF RIGHTS ENTITLEMENTS IN DEMAT ACCOUNTS OF ELIGIBLE EQUITY SHAREHOLDERS:
In accordance with Regulation 774 of the SEB| ICOR Regulabions read with the SEB| ICOR Master Circular, the credit of Rights
Entitlaments and Allotment of Equity Shares shall be made in damateralizad foarm only,

Pursuant to the provisions of the SEBI ICDR Regulations and other applicable laws, Rights Enfitlements have been credited to
the demat account of the eligible equity sharshalders (“RE Holders™) under the ISIN: INE545B20014 on or about Detaber 19, 2026,

RE holders can apply for Rights issue or renounce the RES in full or in part. The renunciation can ba done using the secondary market
platiorm of the Stock Exchanges (the “on Market Renunciation™) or through an offer market transfier {the *Of Market Renuncsation”) within
ihe timeline mentioned in the fable above.

PLEASE NOTE THAT CREDIT OF RIGHTS ENTITLEMENTS IN THE DEMAT ACCOUNT DOES NOT, PER SE, ENTITLE
INVESTORS TO THE RIGHTS EQUITY SHARES AND INVESTORS HAVE TO SUBMIT APPLICATION FOR THE RIGHTS EQUITY
SHARES ON OR BEFORE THE ISSUE CLOSING DATE BY MAKING FULL PAYMENT TOWARDS SHARES APPLIED. FOR
FURTHER DETAILS, PLEASE SEE "ISSUEINFORMATION ON PAGE 72 OF THE LETTER OF OFFER.

PLEASE NOTE THAT THE RIGHTS ENTITLEMENTS WHICH ARE NEITHER RENQUNCED NOR SUBSCRIBED BY THE INVESTORS
ON OR BEFORE THEISSUE CLOSING DATE SHALL LAPSE AND SHALL BE EXTINGUISHED AFTER THEI1SSUE CLOSURE.

Please note that our Company hasopenad a separate demat escrow account [namely, CONTINENTAL CONTROLS LIMITED) {"Demat
Escrow Account’) and has credited the Rights Entitiements on the basis of the Equity Shares: {a) held by Eligile Equity Sharsholders
wihich are hedd in physical foem as on Record Date: o (B) which are held in the acoount of th Investor Education Prodection Fund {"IEPF"}
authosity; or (¢} of the Elgible Equity Shareholder whose demat accounts are frozen or where the Equity Shares are lving in the
unclaimed { suspense escrow account’ demat suspense account (including those pursuant to Regulation 39 of the SEBI LODR
Requiations) or detaits of which are unavailabée with our Company or with the Registrar on the Record Date or where Equity Shares have
been kept in abeyanca or where entiltement cerlificale has baen ssued or where instruciion has been issuaed for stopping issue of
fransfer or where letter of confirmation lying in escrow account; or (d) where credil of the Rights Enbtlerments have
relumedireversedifalled for any reasan or (@) where ownership is currently under dispute, including cour ar any regulatory proceedings
or where legal nofices have been issued, f any or {1) such other cases where our Company is unable to credit Rights Entilemenis for any
other reasons, Pleass also note that our Company has credited Rights Entilerments 1o the Demat Suspense Acocount, on the basis of
infarmation available with our Company and o sarve the interest of relevant Eligible Equity Sharehalders 1o provide them with a
reasonable oppordunity b paricipate in the 1zsue. The credit of the Rights Enfitlerments io the Demat Suspense Acoount by our Company
does not create any rght in favour of the relevant Eigible Equity Shareholders for franster of Rights Entitlement fo their demat account or
1o réceive any Equity Shares In the [S5us

With respect o the Rights Entitlements credited o the Demat Suspense Account, the Eligible Equity Shareholders are raquested to
provide ralevant detailz/documents as acceptable to our Campany of the Registrar (such s applicable reguiatory approvals, sell-
attested PAN and client master sheet of demat accobint, detalls! reconds confirming the legal and beneficial ownership of their respeciive
Equity Shares, efc.) o aur Company or the Registrar not tater than two clear Working Days prior to the Issue Closing Date, |.e,, by
Oclober 30, 2026, 1o enable cradil of their Rights Entitlernents by way of transfer from the Damat Suspense Account o thelr demat
account at least one day before the ssue Closing Date, toenabée such Eligible Equity Shareholders to make an application in this Bsue,
and this communication shall serve as an intimatiaon fo such Eligible Equity Sharehotders in this regard,

Such Eligible Equity Shareholders are also requested fo ensure that their demat acoount, delails of which have been provided to our
Company or the Regisirar aceounls active lo facilitate the aforementioned transfee, In the event that the Eligible Equity Shareholders are
not able to provide relevant details to our Company or the Registrar by the end of two chear Working Days priorto the |ssue Closing Date,
Righis Enfiflemsnts credited fo the Demat Stspense Account shall lapse-and exfinguish in due course and such Eligible Equity
Shareholder shall not have any claim against our Company and our Company shall not be liable to any such Eligible Equsty Shareholder
inany form of manner.

COMPLETION OF DISPATCH OF ISSUE MATERIAL

The dispatch of the Application Fom, Letier of Offer dated October 08, 2026 and RE Enfiflernent ketter [*|ssua Matenal™) has been completed
on Oglober 17, 2008 for dispatch through emall and Speed Post (Non-Emall), as confimed by the RTA. In casa of Eligible Equity
Shareholders who have provided their valid e-mail address to our Company, the [ssue Matenial has been sant io their g-mail address and in
cases where Eligible Equity Sharehoiders have nol provided their e-mail ddress, then the Issue Malerials, as applicable has besn physically
dispatched, on areasonable effort basss, tothe indian addresses provided by them,

PROCEDURE FOR APPLICATION THROUGH THE ASBA PROCESS: Investors desiring to make an Apphication in this lssue through
ASBA process, may submit the Application Form to the Designated Branch of the SCSB or onlinalslectronic Apphcation through the websits
of the 3CEBs (if made available by zuch S3C3B) for authorizing such SC3B o block Application Monay payable on the Application in their
respecive ASEAAccounts. Investors shoukd ensure that ihey have comectly submitted the Apphcabion Form. or have otherwise provided an
autharisaton ko the SCSB, via the electronic made, for blocking funds in the ASBAAcooun egquivalent 1o the Application Manay mentioned in
the Application Form, a5 the case may be, atthe fime of submission of the AppBcation. For the Estof banks which have been notified by SEB o

APPLICATIONS ON PLAIN PAPER UNDER ASBA PROCESS: An Eligible Equity Sharsholder in India wha is eligible to appfy undar the

ASBA process may make an Application §o subscrbe to the Issue on plain paper m case of non-receipt of Application Form as defailed

above and anly such plain paper applications which provide all the details required in tarms of Regulabon T8 of SEBI ICDR Regulations

shall be-accepted by SCSBs. In such cases of non-receipt of the AppScation Form through physical delivary (where applicabla) and the

Eligible Equity Sharehodder ot being in a posstion to obtain i from any other source may make an Applcation to.subscrbe to the |ssws on

plain paper with the same details as per the Application Form thal is available on the website of the Registrar, the Stock Exchanges. An

Eligible Equity Shareholdar shall submit the ptain paper Application to tha Designated Branch of the SCSB for authorizing such SCSE o

block Appdication Money in the said bank account maintained with the same SCEB. Applications on plain paper will not be accepted from

any Eligible Equity Sharehalder who has nof provided an Indian address. Pleass nole that in terms of Reguiation 78 of SEBI ICDR

Requiations, tha Eligible Equity Shareholders who are making the Application on plain paper shall not be entitlad to reapounce thair Rights

Entiflernents and shoufd not utilize the Applcation Form for any purpose inchuding renunciation even If i is receved subsaguently

Tha Application on plain paper. duly signad by the Eligitte Equity Shareholder including joint holdars, in the same order and as par

specimen recorded with hisfher bank, must reach the office of the Designated Branch of the SCSB before the kssue Closing Date and

shiould contasn the fallowing partsculars:

1. WName of our Company, being Continental Controds Limited;

2. Mame.and zddress of the Eligitle Equity Shareholder including joint holders (in the same order and 85 per specimen recorded with
our Company of the Depasitory),

3. Folionumber in case of Eligible Equity Shareholders whao hokd Equity Shares in physical form as on Record Date)/DF and Client IDin
which RE hald;

4, Exceptfor Applications on behalf of the Central or State Government, the residents of Sikkim and the officials appointed by the courls,

PAMN of the Eligible Equity Sharehokder and for each Elgible Equity Shareholder in case of joint names, imespective of the total value

of the Equity Shares applied for pursuant to the kssue;

Nurmberof Equity Sharas heid as on Record Date,

Alotrmant opdion - ooly demalenalsed form

Numberof Rights Equity Shares entilled to;

Wumberof Rights Equity Shares applied forwithin the Righis Enfilemenis;

. Mumber of Additicnal Rights Equity Shares applied for, if any (apphcable only i entire Rights Entiflernents have been applied for);

10, Total number of Rights Equity Shares appdied for;

11. Total amount paid atthe rate of Rs. 10/- per Righls Equity Share;

n

LR e =]

I'We acknowledge that the Company, s affiliates and others will rely upon the truth and accuracy of the foregoing representations,
warrantias and agreements sl Torh tharean,”

Investors are requested 1o siriclly adhere to thesa instructions. Faiure {0 0o 50 could resull man Application bekng rejected, with our
Company-and the Registrar nof having any liability to the Investor. The plain paper Application formal will be available on the website of
tha Registrar at www. purvashare com , Our Company and the Registrar shall not be responsible if the Apglications are not uploadad by
the 3C3B or funds are not blocked in the Investors’ ASBAACcounts on or before the Issue Closing Data.

Il the sharehoiders make an applicabon using the Application Form as well as plain paper, both the application shall be liable to be
rejected at the options of our Company.

OVERSEAS SHAREHOLDERS : The distribadion of the Draft Letier of Cifer, Letter of Offer, Applicaiion Form and the Rights Entitiersent
Letter (*lssue Materials™) and the issue of Rights Entilements and Equity Shares on a rights basis lo persons in certain prisdichons
oufside India is restricted by kegal requiramants pravailing in those jurisdictions, Persons into whose possession thes Oraft Letter of Offer,
Letter of CHfer, Application Form and the Rights Entdlement Letier may come are required bo inform themselves about and observe such
restrictions, Formore details see *Restrictions on Purchases and Resales” beginning on page 101 of the Letter of Offer, Dur Company is
making this Isswe on a rights basis to the Eligible Equity Shareholders of our Company and will dispatch the Letlar of Offer, Application
Form and the Rights Enfiflement Letier ondy 1o Eligible Equity Shareholders ondy 1o their vaid e-mail addresses who have provided an
Indian address to our Company and who are located in jurisdicions where the offer and sale of the Rights Enfitiement or Rights Securibies
5 parrnitted under laws of such junsdictions and does not resull in and may not be constreed a5, a public offering in sech jursdiclions. In
case the Eligible Equity Shareholders have provided their valid e-mail address, the lzsue material & sent only to their valid e-mail
address, and in case the Eligible Equity Sharsholders have not provided their e-mail address, then the lssue material is dispalched, ona
reasonable effort bass, tothe Indian addrasses provided by tham. invastors can also accass the Letter of Offer, and the Application Fom
from the websites of the Registrar to the Issue, cur Company, BSE.

NO OFFER IN THE UNITED STATES : The Rights Entilernents and the Rights Equity Shares have not been and will not be regisiered
under the United States Securities Act of 1833, as amendad (the "Securilies Act’), or any U5 State Secunties ws and may nol be
offered, sold, rescld or olherwise transferred within the United Siates, except in & transaction exempt from the regiziration requirements
of the sacurities act. The rights entitlements and eguity shares referred to in the |etter of offer are being offered in India. but not in the
United Statas, The offering o which tha Latter of affer relates i not, and under no circumstancas is to be construed as, an offering of any
equily shares or rights entilerents for sale in the United States oras a solicitation therein of an offer-to buy any of the said secuntias.
Accordingly, the letter of offer should not be forwanded to or transmitted in orinta the U nited States atany time.

LAST DATE FOR APPLICATION: The last date for submission af (he duly filled in the Application Foem or 8 plain paper Application is
Cctober 30, 2026, 1.8, Izsue Closing Date. [fthe Application Form is not submitted with a G5, uploaded with the Stock Exchanges and
the Application Money is not blocked with the SCSEB on or before the lssue Closing Date, the inviation to offer contained in the Letter of
Offer shall b deemed to have been declined and our Board or any commitlee thereof shall be a1 liberty 1o dispose of the Equity Shares
hereby offerad, as proviced underlssua Information - Basis of Allotmant’ on page 107 of the Latter of Offer.

Piease note that on the lssue Closing Date, Applications through ASBA process will be uploaded unbil 5.00 p.m. (Indian Standard Time) or
such extended lime as parmetted by the Stock Exchanges.

Phease ensure that the Application Form-and necessary detals are filled in. In place of Application Mumber, Investors can menfion the
referance number of the email recaived from Registrar informing aboul their Righl Entitiement or last sight dsgits of the demat account,
Altarmatively, SC5Bs may mention their intemal referance numberin piace of application numbsar.

LISTING : The exisling Equity Shares of our Company are listed on BSE Limited ("B3E") (the *Stock Exchange}, Our Company has
received ‘in-prncipie’ approval from the BSE for listing the Rights Equity Shares to be allotted pursuant to the [ssue through the letier
daled Seplambar 26, 2026, Our Company will alsa make applications to BSE to obtain trading approvaks for the Raghts Entitlemants as
required under the SEBHCDRE Magter Circular, For the purpose ofthis Issue, the Designated Stock Exchangeis BSE.

DISCLAIMER CLAUSE OF BSE {THE DESIGNATED STOCK EXCHANGE) : It is fo be distincily undersiood that the permission given
by BSE Limited should nof inanyway, be deemed or construed that the Lather of Offer has been cleared or approved by BSE Limited, nor
dioes it certify the correciness or compieteness of any of the contents of the Letier of Offer. The Investors are advised to refer to the Lettar
of Orffer forthe full text of the *Disclaimer Clause of BSE” on page 6% of the Latter of Orffer

AVAILABILITY OF ISSUE MATERIALS : Pursiant to the requiraments of the SEBI ICDR Regulations and other applicabde laws, the
Rights Entitiemanis will be credited to the demat account of the Eligible Equity Shareholders who are Equity Shareholders as on the
Record Date, however, the |ssue Matenizls will be sent dispatched only fo such Eligible Equity Sharehotders who have provided an Indian
address 1o our Company and only such Ehgible Eqguity Sharehalders are permitted to participate in the lssue, The credil of Rights
Entitiemant doas not constitute an offes, invitation 1o offer or soficitation for participation in the |ssue, whathar directly or indirectly. and
ondy dispalch of the issue Maienal shal conslibde an offer, invilation of solicitaiion for participation in the issue i accordance with the
terms of the issue Matenal. Furher, receipt of the issue Malerials (mcluding by way of alectronic means) will nol constitute an offer,
invitation to or solicitation by anyona in (i) the Linited States or (il any jurisdiction or in any circumstances inwhich such an offr, invitation
or solicitation is untawful or not authorized or to any person to whom itis unlawful to make such an offer, Invitation or soliciation, In those
circumstances, the Letter of Offer and any other |ssue Materials must be trealed as sent for infarmation only and should not be acted
upon fior subscription to Rights Equity Shanes and shouwld not be copied or redistributad, in part or full. Accordingly, parsons recaiving a
copy of the [ssue Materials should not distribute or send the Isswe Matenals in or into any jurisdsction where to do so, would or might
conlravens kocal sacurilies laws or raguiations. or would subiect our Company or its affiliates to any Ming or ragistration requirarment (other
than in India). If Issua Material i received by any parson in any such jusisdiction or the Linitad States, they must not seak to subscribe to the
Rights Equity Shares. Formore details, see "Restnctions on Purchaszes and Resales” beginning on page 101 af this Letterof Offer.

The lssus material will be sent dispatched only to the Elgible Equity Shareholders who have provided an Indian address to our Company.
In case such Eligible Equity Shareholders have providad thedr valid e-mail address, this 1ssue material will be sent only to their valid a-
mail address and in case such Eligible Equity Sharehaolders have not provided their vaiid e-mail address, Issue matenial will be physically
dispatched, on a reasonable effort basis, to the Indian addresses provided by them, Furthes, the Letter of Offer will be sent! dispatched 1o
the Eligibla Equity Sharaholders who have provided thair Indian address and who have made a ragquest in this regard

Investors can access the Letler of Otfer and the Application Form (provided that the Eligible Equity Shareholder is eligible to subscribe to
the Righis Equity Shares under applicable taws) on the websites of:

e

2. The Registrarat www.purvashare com

3. The Stock Exchanges ai www.bsaindia.com

To updaie the respective Indian addressesle-mail addressesiphone or mobile numbers in the records maintanad by the Registrar or by
our Company, in case shares held in physical mode or contact with their Depository paricipant in case shares held in demal moda,
Elgible Equity Sharsholders can also obtain the detads of thelr respective Rights Entitlements from the websie of the Ragistrar (..
whian punvashare. com) by entering thedr P 1D and Client 10 or folio number (for Eligible Equity Shareholders who hold Equity Shares in
physical form as on Record Date), The limk for the same shall also be available on the website of our Company at
W, continentaicontrol in

Further, our Company will undertake all adaquale steps to reach ouf the Eligible Equity Sharehalders who have provided thedr Indian
address through othermeans, as may be feasile, For risk factors and other details please refer to the Letter of Offer.

I yau have quarias of grevanceas in connaction with the Rights Issue, you may contact the Registrar io the issue at delails givan below

with copy to Company Secretary at compfancefoonfinenialcontrolin

REGISTRAR TO THE ISSUE

Purva Sharegistry {india) Private Limited
Tel No : 022-41343264 1 49614132

Email : newissue@purvashana. com
Contact Person : Deepali Gaonkar
Website ; wivw purvashare com

SEBI Registration Number ; INRODDDD1112

Investors may contact the Reqistras lo the Issue or our Company Secretary and Compliance Officer for any pre-lssue or post- lssue
refated matters: All grievances relafing io the ASBA process may be addressed to the Registrar to the Issue, with 2 copy o the SCSE,
giving full details such as name, address of the Applicant, contact number{s), e-mail address of the sole/ first holder, folio number or
demat account, numbser of Rights Equity Shases applied for, amount blocked A58A Account number and the Desigrated Branch of the
SC3E where tha Application Forms, or- the plain paper applicalion, as the case may be, was submitted by the Investors along with a
photocopy ofthe acknowledgemeant siip. For details on the ASBAprocess, see “lssue Information” beginning on page 72 of the Letter of Offer
Applicant, contact numbers), e-mail address of the soled first holder, folio number or demal account number, number of Rights Equity
shares applied for, amount blocked (in case of ASBA procass), ASBAAcoount number and the Designated Branch of the SCSBs where
the Application Farm or the plan paper application, as the case may be, was submitled by the Investors along with a phodocopy of the
acknowiedoemant slip (in case of ASBA process). For datails onthe ASBAprocess, sea "lssee Information” at page T2 of the Letter of Offer,

For Continental Confrols Limited

Omn bahalf of the Board of Directors

Sdi-

Anushree Takrival

Company Secretary and Compliance Officer

Date : 17th October, 2026
Place : Thane

Polymers Limited (Tel.: +91 114 352 6312); BRLM - Unistone Capital Private Limited (Tel.; +91 22 4604 6394); Syndicate Member - L F C Securifies
Private Limited (Tel.: 022-35006998 / +91 8291002988); and at the selact locations of the Sub-Syndicate Members (as given below), Registerad
Brokers, Designated RTA Locations and Designated CDP Locations for participating in the |ssue. Bid cum Application Forms will also be available on

the websites of NSE (www.nseindia.com) and BSE {www bseindia.com) and at all the Designated Branches of SCSEBs, the list of which is available

Bank Limited

on the websites ofthe Stock Exchanges and SEEI
BANKERS TO THEISSUE - ESCROW COLLECTION BANK, REFUND BANK, PUBLIC ISSUE ACCOUNT BANK AND SPONSOR BANK; ICICI

UPI: UPI Biaders can also Bid through the UP| Mechanism.

All capitalised terms used herein and not specifically defined shall have the same meaning as ascribed to them in the RHP.

Place: New Delhi
Drate: October 17, 2026

For BLS POLYMERS LIMITED

On Behalf of the Board of Directors

Sd/-

Neha Kumar Sunit

Company Secretary and Compliance Officer

DISCLAIMER : BLS POLYMERS LIMITED is proposing, subject to applicable statutory and reguiatory requirements, receipt of requisite approvals, market conditions and other considerations, to undertake an initial public offering of its Equity Shares and has filed the RHF dated October 17, 2026 with the Registrar of
Companies, National Capital Territory of Dethi-ll, at Central Delhi ("RoC"). The RHP shall be available on the website of SEBI at waww. sebl_gov.in, the website of the BRLM atwww unistonecapital.com, the website of the Company at www. bispolymers.com and the websiles of the Stock Exchanges at www.nseindia com and
www.bseindia.com, respectively. Any potential investor should note that investment in equity shares involves a high degree of risk and for details relating to the same, kindly refer "Risk Factors " beginning on page 25 of the RHP. Potential investors should not rely on the DRHP filed with SEBI and the Stock Exchanges for
making any investment decision and should instead rely on the information included in the RHP filed by the Company with the RoC, SEBI and the Stock Exchanges.
The Equity Shares have not been and will not be registerad under the U.S. Securities Act of 1933, as amended ("L.5. Secuntes Act”) or any state securities laws of the United States and may not be offered or sold within the United States except pursuant to an exemption from, or in a transaction not subject to, the
registration requirements of the U.S. Securities Act and applicable state securities laws. Accordingly, the Equity Shares are being offered and sold only outside the United Stales in "offshore fransactions” as defined in, and inreliance on, Regulation 5 under the U.5. Securities Act and the applicable laws of the jurisdictions

where those offers and sales coour.
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KMML The Kerala Minerals and Metals Ltd

A Govl, of Kerala Undedabing)  Sankaramangalam, Kollam 691583
Phone: 04T6-2651215 to 217 e-mall: mdif@kmml.com

For more detalls pleasa visit E-Tendering Portal, https:'etenders kerala govin or www.kmmlcom

___-____ =

He, Tender 1D Item

1.12026 KMML_BB0231 1 Fabrication & Supply of Radiant Coll Assembly

2 | 2026 _KMML _BB0340 1 Sa-lf .l'-'LIIEI “EE? %Tanng with Dust Cap and Lid for
obe Digester

3, | 2026_KMML_B80184 1 51Jpp|j.l of Gear Box
4| 2026_KMML_BB0692_1 | Supply Pipe seamless C3

5. |2026_KMML_B80631 | Iron Oxide Brick making in KMML

Chisdam 17 10,2026 Sas M:ln:_lEnl;. Cireckar o The Barala Minerals and Malats Lid

MOTICE OF LOSS OF SHARE CERTIFICATE

Motice 15 herefy given that the following eguity share cerfificate]s) of Grasim ndesiries Limited
{CIN: LIT124MP134TPLCO00410) = reported b be lost or misplaced and tha holdesclaimant
tharaol kave appliad for issuance of dupScate shares cerfificate]s) n B thereod,

5 Mame ol the Hame of the |Certiticate | Distinctive Hn ul Face
Mo.| shareholders company and | Mo(s). Nois). nr;l Value
Folio Mo, ares
1 | Shyam Pahlajrai Grasim 330426 | BHREZETOR-| 485 2
Bhatia (Deceased). | Indusiries BL5223104
Bharat Shyam Limited
Bhatia (Surviving) | (GRA0O3T0426)
& Eamla Balram
Bhatia [Deceased)

ate = 19102026

Mame of the Holder: Bharal Bhyam Bhatia

PUBLIC NOTICE
TO WHOMSOEVER IT MAY CONCERMN

Thes b5 bo infarm the Ganeral Pubilic faf folowing share cerfificate of Ambuja Cements Limited having
itz Rapisberad Office at Adani Corporate Howse, Shantigeam, 5G. Highway, Khadiyar, Ahmedabad
I82421, Gujarat registenad intha nameal tha faliowing Shanshoidan's have baen lost by them

8f | MNameofthe | Folio | Certificate| Disfinctive Numberis) | No. of Shares

Ho | Shareholdernis) | Mo. Mo, FROM | 10 with face value

1. | Lakhi Tulsidas | LOS145 | 10273 1545881 - 11547120 1880 aquity
I:Ieng_ra and and shares of
Janki Dengra Q06440025 - 06440644 | Rs, 2/- each

The Puaili; are herety cautaned against purchasng o dealing in any way with the above rafemed
share cedificaias. Any parsan who has eny daim in respsctof the said share cerdificatals should lodge
gug:h ciaim with B Compamy or ils Regislear and Tramsler dgenls MUF G Intime India Py, Lid,, G101,
247 Park, L.B.5. Marg, Vikhrell (west), Mumbal, Maharashira 400083 Tel 022 4918 65270 within 15
days of pubbcalion of this nobice after which o claim will b2 enteriained and tha Company shall
procead famsue Dhglicate Share Carfcale's.

Place : 1910305
Date. . + MUMEA)

Mame of the Claimant:
Manish Lakhmichand Dhingra

W

NOTICE INVITING
E-TENDER Somreen

Gujaral Energy Limited {GEL}, desires to invile bids against Tender(s) under two
bid system throwgh e-tendering portal from eligibée and interested parties for the
folflowing calegories:
Tender ID

354845

Tender Description
Mechanical Works for CNG Stations/LCWG Stations across GEL
operating locations
Maintenance activity in Existing/Upcoming CNGILCNG Stations in
|~ l'.'ladhg,'a P{adesh F-:a;asthan 85 weﬁlas Pu 'ual:l & Ha ryana
355683 Fmpn:s-alfurﬁale DfGElEf:'ﬂm CE!- c-h.m ""Ell]ﬂﬂ E'-::u:k

456290 Rate Confract For Supply of Leak Surveyor with Comprahensive AMC
Across GEL

Hiring of Wark Over Rig Services on Firm & Callout Basis in GEL
aperated Blocks

354801

306314

interested bidders can access the Tender Documents and relaled updates on

hitps://geltender.nprocure.com and hitps:hwww.gujarat-energy.comiggl-
current-tender. Interested bidders are advised 1o requlary visit above websites

fo stay updated on the aforemenficned tender.

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
SHRIVALLABH PITTIE RESEARCH AND TRAINING PRIVATE LIMITED
OPERATING IN TEXTILE INDUSTRY AT JHALAWAR, RAJASTHAN
[ Lol @ F I'-IF_!;|uI.'11IrIn J04 1ol the Incolve Ny An0 Bankr J Board of India
(Insalvency Hesolutian Process lor Gorporale Persons gulations, 2016)

B.NO. | | RELEVANT PARTICULARS

1 Iz af II-E COrparate Iﬂﬂhtﬂl aloay '-l.'-'ll | Slrsatlabh Plr[F HHE:III:I} and Training
PARSCGIBY LLP No | Private Limdled

| 2EAE0MHE0T2PTC2I51 B

| 07 Aigker Tower F Cufia Parade, Mumbal

Gity. Mumnba, Maharashira: [ndin, 00005

"2, | Address of the ragistered office

1 |[URL of wehsite | o Wiatsite Avallabie
4, | [eetmts of phace vihire I'I'IF'-".III|'|' ol fiwesd. | Jhakawar, Rajasthan
| assuls arg locate |
5 |Installed capacity of main products’ fiat Kniram
SEIVICES
&, | Duaniiy and valeE of main products’ | A
| SEMVICES S0l in last financa year |
7. |Wumber of employees’ workmen | Mgt Koo
4, | Further details incheding last availabin Interested parthes can obtam reguired infommatan

fmancial skataments {with schadides)
of eea years, lists of credifors, relevan
danes far subissgient events of the
- | PrOGESS A0 ivalkalie ol UAL

9 [Esgibility for mescdtion applicants

nder sectan 252911 of the Gade &=
_|ovailsbleat URL:

10. | Last date for recaint of axpression of
| Ingeresd

i E-'&]E od issue of prosasicnal list ol
| prospectie fesohilion applicants

bry sencing email foc “ip.cirpsep@genail.com

[ Interested parties Gan abten reguired information
by ending email o ipcrpedpBgial com

| &rd November 2026

| Gih Nevernber 2026

AL | Last date for submission of abjections | 74th Mavamber 2025
___ [topravisiana st |
13, |Date of isgue of final Bst of prospective | 17 Movamber 2026

| resdligtion applicants

14 | Date o Issue of miarmation
in o, evalualion matie s
ruguest for resclulion plans ta
| praspechve resolubon applicants

| T8t Movember 2025

15, [Lasy zta for submission of resoiution. | 10t Decembear J00E
___|pans S R
16, | Process email [d io submil Expression of | o crpsep@gmecom

f | Frilerns] JES: e

17. | Details of the corporate debtor's fal ragistered

ragistration status as MEME

GA Suenil Kumar Eabra

Deemed AP of Shrivallabh Pitlie Rezearch and Training Pui. Ltd.
IBBI Registratibon No.: 1BEIPA-ID1AP-POAI 1201 T-1 811662
301, 3rd Floor, Reegus Business Center, Maw Citylight Road,
Above Mercedes-Bonz Showroom, Bharkana-Vesu, Sural-3E5007

Date: 1510 Detaher 2026
Place: Swral

"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

-canfinued fram previous pega

AVAILABILITY OF THE RHP: Investors are advised to refer o the RHP and the section titled “Risk Faclors"™ beginning on page 25 of the RHP
before applying in the lssue. Acopy of the RHP will be made avaitable on the website of SEBI at www.sebi.gov.in, the website of the BRLM, Unistone
Capital Private Limited, at www.unistonacapital.com, the websites of the Stock Exchanges al www.nseindia.com and www.bseindia.com,
respectively, and the website of the Company at www._blspolymers.com.

AVAILABILITY OF THE ABRIDGED PROSPECTUS: A copy of the Abndged Prospectus shall be available on the websites of the Company, the
BRLMand the Registrarto the Issue at www.blspolymers.com, www.unistonecapital.com and www._kfintech.com, respectively.

AVAILABILITY OF BID CUM APPLICATION FORMS: Bid cum Application Forms can be obtained from the Registered Office of the Company, BLS

This advertisement is for information purgoses only and does not constifute an offer or an invitation or a recommendabon fo purchase, to
hold or seli securities. This i not an announcement for the offer document. All capitalized terms wsed herein and not defined herein shall
have the meaming assigned to them in the Latter of Offer ("LOF") dated October 08, 2026 fied with the Securities and Exchange Board of
India ("SEBI") and the Stock Exchange namely BSE Limited ["BSE™)').

Conmventar Conrrors Limep

CONTINENTAL CONTROLS LIMITED

CIN: L66110MH1995PLCOBG04D
Registered Office : Plot No. A 3568/357, Road No-26, Wagle Indusinal Estate, MIDC,

Please scan the Thane-200504, Maharashtra, India; | Tel : No. D22-4164 2280,
QR Code E-mail: compliancei@continentaloontrod.in; | Website: www.continentalcontral in
1o view the LOF Contact Person: Anusheee Teknival, Company Secretany and Compliance Officer

OUR FPROMOTERS: ONE LIFE CAPITAL ADVISORS LIMITED

FOR PRIVATE CIRCULATION TO THE ELIGIBLE EQUITY SHAREHOLDERS OF CONTINENTAL
CONTROLS LIMITED {OUR “COMPANY" OR THE “ISSUER") ONLY

WE HEREBY CONFIRM THAT NOME OF OUT PROMOTERS OR DIRECTORS IS A WILFUL
DEAFAULTER AS ON THE DATE OF LETTER OF OFFER

ISSUE OF LIPTO 1.96,68,015" FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF T 10y~ EACH ('RIGHTS EQUITY SHARES")
OF OUR COMPANY FOR CASH AT A PRICE OF T 104- EACH RIGHTS EQUITY SHARE [THE “ISSUE PRICE"), AGGREGATING
UPTOT1966.80 LAKHS® ONARIGHTS BASIS TO THE EXISTING EQUITY SHAREHOLDERS OF QUR COMPANY IN THE RATIO OF
16 (SIXTEEN) RIGHTS EQUITY SHARES FOR EVERY 5 (FIVE) FULLY PAID-UP EQUITY SHARES HELD BY THE EXISTING
EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT 1S ON OCTOBER: 14, 2086 (THE *|SSUE"). THE ISSUE PRICE FOR THE
REGHTS EQUITY SHARES IS ¥ 10/- WHICH IS EQUAL TO THE FACE VALUE OF THE EQUITY SHARES. FOR FURTHER DETAILS,
PLEASE SEE THE SECTION TITLED“TERMS OF THEISSUE® ON PAGE 72 OF THELETTER OF OFFER
“Agsuming full subscription in the Issue. Subject to fnalisation of Basis of Allotment. N

HDTICE TO THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR l:#:rhl'IF.liul'vI"lr

ISSUE PROGRAMME

ISSUE OPENS ON lLAE_'_I_DATE FOR ON-MARKET RENUNCIATION OF RIGHTS ENTITLEMENTS®| ISSUE CLOSES ON™

“Fn-da].r. Dclnl:rer!i 20286/ Mﬂl‘ldﬂ'f. DOctober 26, 2026 'Fﬂ-di_'.'. October 30, EEEE]

“Eligitde Equity Shareholders are reguested to ensure that renunciation through off-market iransfer is completed insuch'a rnannerthat
the Righls Entitlements ane credited to the demal account of the Renouncae(s) on or prior 1o the Issue Closing Date.

**No withdrawal of Application shall be parmithad by any Applicant after the lzsua Closing Date

Simple, Safe, Smart way of Application - Make use of it!!!

| ASBA* | "Application Supported by Blocked Amount (ASBA) ts a better way of applysng to issues by senply blocking he fund in the
| bankaccount investors can avail the sams.

SPECIFIC INVESTORS: Qur Promoters/Pramoter Group have confirmed that they will not be rencuncing thelr respective Rights
Entitlarents in favour of any specific invesior(s). Furthar, the company confirms that the company will not allot any under-subscribed
portion of the iasue in terms of Regulation 90(2)(d} of the SEBI ICDR Reguiations to any specific mvestors identified by the Company, as
per Requlation B4 1)(f(l) of the SEBIICDR Requlations.

FACILITIES FOR APPLICATION IN THIS ISSUE

In-accordanca with Regulation 76 of SEBI ICDR Regulations, the SEBI Master Circular, and ASBA Circulars, all investors desiring to
make an application in this lasue are mandatorily required fo use the ASBA process. Investors should carsfully read the provisions
applicable 1o such applications befare making thair appscation thraugh ASBA. For details, please sea “Making of an Application through
the ASBA process” on page 74 of the Letter of Offer.

Pleaze note that subject to SCEBs complying with tha requirements of SEBI Cercufar No. CIRICFDVDIL1/2013 dated Septarmbar 25,
2012 within the periods atipulated therein, Applications may be submitted at Designated Branches of the SCSBs. Further, in t8rms of the
SEBI Circukar CIRICFDNDILM2013 dated January 2, 2013, it s clanfied that for making Apphcations by SCSBs on thair own acoount
using ASBA facility, éach such SC5Bs should have a saparata acoount in its own narma with any other SEBI Registered SCSB(s). Such
account zhal be used solely for the purpose of making Applicstion indhe [ssue and clear demarcated funds should be svaifable in such
account forApplications

CREDIT OF RIGHTS ENTITLEMENTS IN DEMAT ACCOUNTS OF ELIGIBLE EQUITY SHAREHOLDERS:

In accordanca with Reguiation 77A of the SEBI ICDR Regulations read with the SEB| ICDR Master Circular, the credit of Rights
Entillernents srd Allotment of Equity Shares shall be mads in dematerialized formoonly.

Pursuant to the provisions of the SEBI ICDR Requlations and ather applicable laws, Rights Entitlements hava bean cradited to
the demat account of the eligible equity shareholders {“RE Holders"™) under the ISIN: INES45B20014 on or about October 19, 2026.

RE holders can apply for Rights issue o renounce tha RES in full or in part. The renunciation can be done using the secondary markel
platiorm of the Stock Exciienges (Ehe “on Market Renuncistion™) ortheough an offer market transfer (ihe "Off Market Renunciation”) within
the bmeline mentioned in the table above,

PLEASE NOTE THAT CREDIT OF RIGHTS ENTITLEMENTS IN THE DEMAT ACCOUNT DOES NOT, PER SE, ENTITLE
INVESTORS TO THE RIGHTS EQUITY SHARES AND INVESTORS HAVE TO SUBMIT APPLICATION FOR THE RIGHTS EQUITY
SHARES ON OR BEFORE THE ISSUE CLOSING DATE BY MAKING FULL PAYMENT TOWARDS SHARES APPLIED. FOR
FURTHER DETAILS, PLEASE SEE "ISSUE INFORMATION ON PAGE 72 OF THE LETTER OF OFFER.

PLEASE NOTE THAT THE RIGHTS ENTITLEMENTS WHICH ARE NEITHER RENOUNCED NOR SUBSCRIBED BY THE INVESTORS
ONORBEFORE THE ISSUE CLOSING DATE SHALL LAPSE AND SHALL BE EXTINGUISHED AFTER THEISSUE CLOSURE,

Pleass nole that our Company has opened a separate demat escrow account (namely, CONTINENTAL CONTROLS LIMITED) {"Demal
Escrow Account™) and has cradited the Rights Entiiemants on the basis of the Equity Shares: (a) held by Efigible Equity Sharanalders
which are held in physical form as on Becord Date; or{blwhich are held in the account of the Invesior Education Prodection Fund {"IEPF"}
authonty; or {c) of the Ebgible Equity Shareholder whose demat accounts are frozen or where the Equity Sharss are lying in the
unclaimed [ suspense escrow account’ demal suspense account (including those purstant 1o Regulation 39 of the SEB| LODR
Reguiations) or detads of which are unavailabée with our Company of with the Registrar on the Record Date-or where Equity Shares have
been kepl m abeyance or where entilliement cerificale has been issued or where instruction has been issued for slopping issue or
transfer or where letter of confirmation lying in escrow account; of (d) where credil of the Rights Entitlamants hawve
retlumedraversedifailad for any reagon or [g) where ownership i currenthy under dispute, inchuding cowrt or any requlaiony proceedings
arwhers legal notices have been issued, if any ar {f) such other cases where our Company is unable to credit Rights Entittemeants far any
other reasons, Plaase also nole thal our Company has credited Rights Entitlernents 1o the Demal Suspensa Account, on the basis of
information available with our Company and to serve the interesi of relevant Eligible Equsty Shareholders {o provide them with a
reasonable opportunity to padicpale in the Issue. The credil of the Rights Entiflements 1o the Demat Suspense Account by our Company
does nod craate any nghit in favaur of the relevant Ebgible Equity Sharehoiders for fransfer of Rights Entitlement 1o thewr demat account or
o receie any Equity Shares in the [ssue.

With respect 1o the Rights Entitlemants credited to the Damat Suspense Account, the Eligible Eguity Sharahoiders are requestad 10
provide relevant details’documents as acceptable. fo cur Company of the Registrar [such a3 applicable regulatory approvals, self-
attested PAN and chent master sheet of demat account, details’ records confirming the legal and beneficial ownership of their respective
Equity Shares. efc.) 1o our Company or the Registrar not tater than two clear Working Days prior to the Issue Closing Date, Le., by
Cciober 30, 2026, to enable credit of their Righis Entitlersents by way of fransfer mom the Demat Suspense Account to their demat
account &l least one day befare the Issue Closing Dale, o enabbesuch Eligible Equity Shareholders to make an application in this issue,
and this communication shall seryva ag an intimation to such Eligible Equity Sharahosders in this regard,

Such Eligibée Equiy Shareholdars are atso raquestad lo ensure that their demat accound, details of which have been provided o aur
Company or the Registrar accounts active fo facilitate the aforemantioned fransfier. In the evant that the Eligidla Equity Shareholders ane
mot able to provide relevant details to our Company or the Registrar by the end of two clear Working Days prior to the Issue Closing Date,
Rights Enlitlemenls credited to the Demat Suspense Account shall lapse and sxtinguish in due course and such Eligible Equity
Sharaholder shall not have any claim against our Company and cur Company shall not ba liable to any such Eligible Equity Shareholdar
i any form or manner,

COMPLETION OF DISPATCH OF ISSUE MATERIAL

Tha dispatch of the Application Form, Letiarof Offer dated October 08, 2026 and RE Entitlernent letler (*Issus Matedal”) has baan complated
on Ootober 17, 2026 for dispatch through email and Speed Post (Mon-Email), as confirmed by the BTA. In case of Eligible. Equity
Shareholders who have prowided their valid e-mail address o our Company, the lssue Matenal has been sent ko their e-mail address and m
cases where Eligible Equity Sharehoiders have not provided their e-mail address, then the lssue Materials, as applicable has been phisically
dspatched, ona reasonabla effort basis, tothe Indian addresses provided by them.

PROCEDURE FOR APPLICATION THROUGH THE ASBA PROCESS: Invesiors desiring lo make an Application in this Issue through
ASBA process. may submit the Application Form to the Designated Branch of the S3CSB or anlinefelactronic Appication through the website
of the SC58z (if made available by such SCSB) for authorising such STSB to block Application Money payable on the Application in their
respaciive ASBA Accounts. Investors shoukd ensure that they have comectly submitted the Application Form, or have otherwise provided an
authorisabion bo the SC3E, via the electronic mode, for blocking funds in the ASBAAccount eguivalent tx the Application Money mentioned in
ihe Application Form, 23 the case may be, atthe time of submisaion of the Applcation. For the &stof banks which have been notified by SEBI to
aclas SCSBs ke the ASBAprocess, please ralertohitps www sebi goyv intsebiwebitherOtherAction doTdoRecognized Fpi=yesfintmid=34
APPLICATIONS ON PLAIN PAPER UNDER ASBA PROCESS; An Eligiole Equity Shareholder in India who is eligible to appty under the
ASBA process may make an Apphcation fo subscribe o the lesue on plain paper in case of non-recaipt of Application Form as detailed
above and only such plain paper applications which provida all the details required in terms of Regulation 78 of SEBI ICOR Regulations
shall be accepied by SLU-SB5. n such cases of non-receipt of the Appication Form throwgh physical delivery (where applicable) and the
Eliglble Equity Sharehalder nol being in a pasition to obtain |t from any other source may make an Applcation to subscribe lo the [550e on
plain papar with the same dedails as par the Application Form that is available on the website of the Ragistrar, the Stock Exchanges. An
Efngible Equity Shareholder shall submit the piain paper Application to the Designated Branch of the SCS8 for authorizing such SCSB to
blotk Appdication Maney in the sad bank account maintamed with the sams SC58, Applications on plain paperwill not be accepted from
any Eligible Equity Sharaholder who has not provided an Indian address. Please nota that in terms of Regutation 78 of SEBI ICDR
Requiations, the Eligible Equity Shareholders who are making the Application on plain paper shall not be entitled to rencunce their Rights
Enlitlernents and should not ulllize the Applcation Form for any purpose inclueding renuncialion even if L is recetved subseguently

The Application on plain paper. duly signed by the Eligibls Equity Sharsholder including joint holders, in the same order and as per
spacimen recardad with his/her bank, must reach [he offica of the Designatad Branch of the SCSE belore the lssue Closing Data and
should contain the following particulars:

1. Narmeof our Cormpany, baing Continental Controés Limited;
2, Name and address of the Eligible Equity Sharsholcer Including joint hodders (in the same order and a3 per specimen recorded with
our Company or the Depository);

3, Folionurnber {in cage of Elgible Equity Shareholders who hold Eguity Shares in physical form as on Record Date)'DP and Cliant [0 in
which RE held;

4, Exceptfor Applications on behalf of the Caniral or State Governmant. the residents of Sikkimand the officials appointed by the courts,
FAN of the Eligibée Equity Sharehodder and for eath Elgible Equity Shareholder in case of joint names, imespective of the total value
of the Equity Shares applied for pursuant o the lssue;

Numberof Equity Shares hekd as on Record Date;

Alictment aplion - onfy demaleriafsed form

Number of Rights Equity Shares antitied bo;

Nurriber of Rights Equity Shares applied for within the Rights Entiltlemants;

. Wumberof Adddtional Rights Equity Shares appéed for, f any (apphcable only if enlire Rights Entiflements have been applied for);
*'EI Total number of Rights Equity Shares appled for;

11. Totalamount paid aithe rate of Rz, 10V- per Rights Equity Share;

s .

| I We undersiand and agree that the Rights Entitlamant and Rights Equity Shares may nof be reoffered, resold, pledged or othanise

12, Detads of the ASBAACCount such as the 3CEE account number, name, addrass and branchofthe relevant 3CTSE;
13, In case of non-resident Eligible Equity Shareholders making an application with an Indian address, defails of the NRE | FCNR! NRO
account such as the accoun! number, name, address and branch of the 3C5B with which the account is mainiained;
14, Authorisaton to the Designated Branch ofthe SC3EB to block an amount equivalent to the Application Money in the ASBAAccount;
15, Signalure of the Eligitle Equily Shareholder (in case of jaint holders, loappsar in the same sequence and order as they appear in the
records of the SCSR), and
V&, All such Elgibée Equily Shareholders shall be deemed 1o have made ihe representalions, warranties and agreemenis set forth in
“Restrictions on Foraign Cwnership of Indian Securities’ on page 100, of the Ladter of Offer and shall include the following:
"I'We understand that neither the Rights Entitlernent nor the Righis Equity Shares have been, and will be, registerad under the Unsded
States Securities Actof 1933, as amended ["US Securities Act”) or any United States state securiies laws, and may not be offered, sold,
resold or ctherwize iransferred within the United States or [0 1he Lerritones of possessions thersal ["United Siates™) of o, or for the
account or benefit of a United Siates person as defingd in the Regulation S of the US Securities Act "Regulation 57), [ we understand the
Rights Equity Shares referred fo in this application ane baing offerad in India but not i the United States. UV'we understand the offenng to
which this applicaton relates is nol, and under no circumstancas is fo be construed as, an offering of any Rights Equity Shares or Rights
Enlitlerment for sale in the United States, or as & solicitation therein of an offer fo buy any of the said Rights Equity Shares or Rights
Enfitlement in the United States. Accordingly, If we understand this application shousd not be forwarded to or transmitted in or to the
United States at any lime. | we confirm that I/ we are not in the United States and understand thal neither us; nor the Registrar, or any
other person acting om behalf of us will accept subscriptions from any person, or the agent of any person, who appears tobe, or who we,
the Regisfrar, or any olher person acting on behalf of us have reason to believs s a resident of the United States "LLS. Person” [as
defined in Ragulation 5) oris meligible to participala in the [ssue under the sacurities laws of their jurisdiclon,
U 'We will not.offer, sell or ofherwise fransfer any of the Equity Shares which may be aoquized by us in any jurisdiction. of undes. any
circumstances in which such offer or sake is not Authorized or fo any person to whom it s unlawful to make such offer, sale or invitation
except unders circumstances thal will resultin compliance with any applicable laws or regulations, We satisty, and each account for which
we are acling salisfies, all suitabilly standards forinvestors in investments of the type subscribed for hereinimposad by the jurisdictionof
T residence,

iransferred excep! in an ofishore ransacton in compliance with Regulafion 3, or otherwise pursuant to an exemplion from, or in a
fransaction not subject fo, the regisiration requirements of the US Secunties Act

1'Wa (i) amiara, and the parson, if any, for whosa account lfwe am/iare acquining such Rights Enfitamant. andior tha Eguity Sharas, is/are
outside the United States or a Qualified Institutional Buyer (as defined m the US Secunfies Act), and (i} isfare acquiring the Rights
Enlitlement andlor the Equity Shares in an offshore transaction mesting the requirerments of Regulation S or In & ransaction exempt
from, ornot sulbject to, the registration requirements of the LS Secunties Act.,

1" ¥We herety maxe representations, warranbes and agreements set forth herein

I'We acknowladge that the Company, ils affiliates and athees will raly upan the truth and accuracy of tha faregoing representations,
warmraniies and agreemenis set forth therein,”

Investors are requested 1o striclly adhere to these instructions. Failure fo do so could resull in an Application being refected, with our
Cornpany and the Registrar not having any liability 1o the Investor. The plain papar Application format will be availabla on the wabsite of
the Fegistrar atwww. purvashare.com . Cur Company and the Begistrar shall not be responsible if the Applications are nof uploaded by
the SCSB or funds ara not blockad In the Imvestors’ ASBAAGcounts on or before the (ssus Clasing Date

if the sharehohders make an application using the Application Form as well as plain paper, both the application shall be liable to be
regected &t the options of our Company,

OVERSEAS SHAREHOLDERS : The distribution of the Draft Letier of Offer, Letter of Offer, Application Fofm and tha Rights Entithernen
Letter (*lssue Materials™) and the issee of Rights Entitemants and Equity Sharas on & nghts basis to persons in certain jurisdictions
outside India is restricted by kegal requirements prevailing in those jurisdicions. Persons into whose possession thes Draft Letter of Offer,
Letter of Offer, Application Form and the Righls Enlitlerment Letier may come ans required o inform themselves aboul and observe such
restrictions. Formore details see *Restrictions on Purchases and Resales” beginning on page 101 of tha Lattar of Offer. DurCompany is
making this [s3we on @ nights basis tathe Eligible Equity Shareholders of our Company and will dispaich the Letter of Cifer, Application
Form and the Rights Entitiement Letter anly 1o Eligible Equity Shareholders onfy 1o their valid e-mail addresses who have provided an
Indian addrass to our Company and who are located in jurisdictions whara the offer and sala of the Rights Entitlement or Rights Sacurities
iz permitied under faws of such junsdicions and does nof result in and may not be construed as, a publicoffering i such junsdictions. In
case the Eligible Equity Shareholders have provided their valid e-mal address, the Issue materal & senl anly ko thelr valid e-mall
address, and in case the Eligible Equity Sharaholders hava not provided their a-mail addrass, then the [ssua matenial is dispatched, on a
reasonabie effor basis, io the Indian addresses provided by them. Investors can also access the Letter of Offer, and the Application Form
from the websites of the Registrar to the Issue, our Company, BSE

NO OFFER IN THE UNITED STATES : Tha Rights Entiflernents and the Rights Equity Sharas have nol been and will not ba registerad
umder the United Siates Securibes Act of 1033, as amended {the "Securifies Act’), or any U.5: Siale Securilies kxws and may not be
offered, sold, resold or otherwiss fransferred within the United Siates, except in 8 iransachon exempt from the regisiration requirements
of tha sacurities act The rights enlitlernents and aeguily shares refarrad 1o in the |atter of offer are baing offered in India, but not in the
United States. The offering towhich the Letter of offer relates is not; and under no circemstances is bo be constreed az, an offering of sny
equily shares or rights entilierments for sale in the United Stales or as a solicitation therein of an offer to buy any of the said secunties.
Accardingly, the ietter of offer should not be forwanded ko or transmitted in or into the United States atany time.

LAST DATE FOR APPLICATION: The iast date for submission of the duly filed in the Application Form or a piain paper Application i=
Octaber 30, 2026, 1.2, Issue Closing Date. Ifthe Application Form is not submitied with a SCS, uploaded with the Stock Exchanges and
the Application Moneyis not blocked with the SC5E on or before the lssue Closing Date, the invitation bo affer contaned in the Letter af
Mfer shall be deemed fo have been declined and our Board or any commitles theraof shall be at libery to dispose of the Equity Shares
hereby offered, as provided under “Issue Informabion - Basis of Allotment’ on page 107 of the Letter of Offer

Please note that on the lssue Closing Date, Applications through AS8A process will be uploadad until 5.00 pom. (Indian Standard Time) or
suchextended time as permétted by the Stock Exchanges.

Piease ensure that the Application Form and necessary delails are filled in. In place of Application Number, Investors can mention the
refarance number of the email received from Registrar informing about their Right Entitiement or [ast eight digits of the demat account.
Altematively, SCSBs may mention theirintemal reference number in piace of application numbser

LISTING : The existing Equity Shares of our Company are listed on BSE Limited ("BSE") {the "Stock Exchange’), Our Company has
racaived in-principle’ approval from the BSE for listing the Rights Equity Shares to be allotted pursuant to the [ssue through the lattar
dated September 29, 2026, Dur Company will also make applications o BSE ko oblain trading approvals for the Rights Entittemenis a3
required under the SEBIHICDR Master Circular, For the purpose ofthis issue, the Designated Stock Exchangeis BSE.

DISCLAIMER CLAUSE OF BSE (THE DESIGNATED STOCK EXCHANGE) : I1i= to be distmctly undersiood that the parmission given
by B3E Limited should nodin amyway, be deemad or construed that the Letter of Offer has been deared or approved by BSE Limited, nor
does it certfy the corraciness or compistenaas of any of the contents of the Letier of Offer, The Investors are advised to refer o the Letier
of Orffer for the full text of the *Desclaimer Clause of BSE® on page 69 of the Latter of Orffer

AVAILABILITY OF ISSUE MATERIALS : Pursuant to the reguirements of the SEBI ICDR, Fegulations and other applicable [aws, the
Rights Entitiements will be credited to the demat account of the Eligible Equity Shareholders who are Equity Shareholders as on the
Record Date, however, the |ssye Malenals will be senl dispatched only io such Eligible Equity Shareholders who have provided an Indian
address to our Company and only such Eligible Equity Shareholders ara permitted to participate in the Fssue. The credit of Rights
Entitiement does not constitute an offes, invitation 1o offer or solicitation for particpation in the |ssue, whether direcily or mdirectly, and
only dispalch of the lssua Malarial shall constitute an offer, imiation of solicitation for partcipation i the issue n accordance with the
terms of the issue Material. Further, receipt of the issue Materials {including by way of alectronic mians) will not constitute an offer,
invitation to or solictation by anyone In (i) the United Siates or (il) &ny junsdiction or in any circumstances in which such an offer, invitation
of solicitation is unlawlul or not authorized or 1o amy person to whom itis unkawful o make such an offar, Invitation ar salicitation, In those
circumstancaes, the Letter of Offer and any other [ssue Matenials mast be treated as sent for information onby and should not be acted
upon for subscripbion to Rights Equity Shares and should not be copied or redistributed, in part or full, Accordingly, persons receiving a
copy of the Issus Materals should nol @stribute or send the Issue Matesals in or inbo any jurisdsction where 1o do o, would or might
contravene local sacurifies faws or reguiations. orwould subiect our Company or its affiliates to amy filng or registration requiramant (other
than in India). if Issue Matenal is received by any person n any auch jursdichion or the United States, they must not seek to subscribe to the
Rights Equily Shares. For more dalails, see "Restictions on Purchases and Resalas” baginning an page 101 af this Letter of Offer,

The Issue material will be zent dispaiched only to the Elgible Equity Shareholders who have provided an Indian address to owr Company.
In casa stch Eligible Equity Sharsholders have provided their valid e-mail address, this Issue material will be sent only bo their valid e-
mall addrass and in case such Elgible Equity Shareholders have not provided their vabd e-mail address, Issue material will be physically
dizpatched, on a reasonable effort basis, o the Indian addreszes provided by them. Further, the Letter of Offer will be sent! dizpaiched to
the Eligible Equity Shareholders who have provided their Indign address and who have made a request in this regard

Investors can access the Letter of Offer and the Application Form {provided that the Eligibée Equity Shareholder i eligible to subscriba to
ihe Righis Equity Shares underapplicable iaws) onihe websites of:

1. Our Company al www conlinentaicontral.in

Z. The Regsirarat www.purvashare.com

3. The Stock Exchanges at www.baeindia.com

To update the respeciive Indian addressesie-mail addressesiphane or mobile numbers in the records maintained by the Registrar or by
our Company, incase shares held in physical mode of contact with their Depository paricipant in case shares held i demat mode,
Eligible Equity Shareholders shoubd visit waww. purvashare com

Eligible Equity Shareholders can also ofbtain the datads of thair respectiva Rightzs Entitlements from the wabsita of the Raegistrar (i.a.
W purvashare.com) by entering their DF 1D and Chent 1D o foéo number (for Eligible Equily Shareholders who hold Equity Shares in
physical form as on Record Date), The link for the same shall also be avallable on the website of our Company al
wiwv. continentaizoninal.in

Further, our Company will undertake all adequate sieps fo reach out the Eligible Equity Shareholders who have provided their Indian
address through other maans, as may ba feasible, For sk factors and other details please refer to the Letter of Offer,

if yau have gueries or grievances in connection with the Rights issue. you may contact the Registrar io the issue at details given below
with copy to Company Secretary at compéance@confinentalcontralin

REGISTRAR TO THE ISSUE

Purva Sharegistry {India) Private Limited
Tel Mo - 022-4134.1264 ¥ 49614132

Email : newissue@purvashare.com
Contact Person : Deepali Gaonkar
Website ; www purvashare.com

SEBI Registration Number : INRODD001112

Investors may contact the Registrar o the lzsue or-our Company Secretany and Comgliance Oificar for any pre-lssue of post- 1ssue
retaled matters. All gnevances relating io the ASBA process may be addressed to the Registrar fo the [ssue, 'with & copy to the SC58,
giving full datails such as name, addrass of the Applicant. contact number(s), e-mail address of the sole! first holdar, folio number or
demal accound, number of Rights Equity Shares applied for, amount Bocked, ASBA Account number and the Designated Branch of the
SCEB where the Application Forms, or the plain paper application, as the case may be, was submitted by the Investors along with &
photocopy of the acknowledgemant ship. For details on the ASBA process, see “Issus [nformation” baginneng on page 72 al the Letter of Offer.
Apolicant, contact numben's), e-mail address of the.soled first hoider, folio numéder or demat sccount number, number of Righfs Equity
Shares applied for, amount blocked (in case of ASBA process), ASBAAocount number and the Designated Branch of the SCSBs where
the Application Form or the plan paper application, as the case may be, was submitted by the Investors along with a pholocopy of the
acknowledgement slip {in case of ASBAprocess). For details onihe ASBAprocess, see "issue Informabion™ at page 72 of the Letter of Offer.

For Continental Controls Limited

On behalf of the Board of Directors

Sdi-

Anushres Tekrival

Company Secretary and Compliance Officer

Date : 17th October, 2026
Place = Thane

Polymers Limited (Tel.: +91 114 352 6312); BRLM —Umistone Capital Private Limited (Tel.: +91 22 4604 6494); Syndicate Member— L F C Securities
Private Limited (Tel.: 022-35006999 / +91 8291002988); and at the select locations of the Sub-Syndicate Members (as given below), Registered
Brokers, Designated RTALocations and Designated CDP Locations for participating in the |ssue. Bid cum Application Forms will also be available on

the websites of NSE (www.nseindia,com) and BSE (www.bseindia.com) and at all the Designated Branches of SCSBs, the list of which is available

Bank Limited

on the websites of the Stock Exchanges and SEEI
BANKERS TO THE ISSUE-ESCROW COLLECTION BANK, REFUND BANK, PUBLIC ISSUE ACCOUNT BANK AND SPONSOR BANK: ICIC]

UPI: UPI Bidders can also Bid through the UP| Mechanism.

All capitalised terms used herein and not specifically defined shall have the same meaning as ascribed to them in the RHP.

Place: Naw Delhi
Date: October 17, 2026

For BLS POLYMERS LIMITED
On Behalfl of the Board of Direclors

Sdl-
Neha Kumar Sunit
Company Secretary and Compliance Officer

DISCLAIMER : BLS POLYMERS LIMITED is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvals, market conditions and other considerations, to undertake an initial public offering of its Equity Shares and has filed the RHP dated October 17, 2026 with the Registrar of
Companies, National Capital Territory of Dethi-ll, at Central Delhi {"ReC"). The RHP shall be available on the website of SEBI at www.sebi gov.in, the website of the BRLM at www.unistonecapital.com, the website of the Company at www.bispolymers.com and the websites of the Stock Exchanges at www.nseindia.com and
www bseindia.com, respectively. Any potential Investor should note that investment in equity shares involves a high degree of risk and for details relating to the same, kindly refer “Risk Facfors " beginning on page 25 of the RRP. Potential investors should not rely on the DRHF filed with SEBI and the Stock Exchanges for
making any investment decision and should instead refy on the information included in the RHP filed by the Company with the ReC, SEBland the Steck Exchanges.
The Equity Shares have not been and will not be registered under the U.S. Securities Act of 1933, as amended ("L.5. Secunbes Acl') or any state securities laws of the Uniled States and may nol be offered or sold within the United States excepl pursuant o an exemption from, or in a transaction not subject to, the
reqistration requirements of the U5, Secunties Act and applicable state securiies laws. Accordingly, the Equity Shares ane being offered and sold only outside the United Stafes in “offshore transachons” as defined in, and in reliance on, Regulation S under the U.S, Securities Act and the applicable faws of the jurisdictions

where those offers and sales ocour.
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KnmmL, The Kerala Minerals and Metals Ltd

For more details please visit E-Tendering Portal, hitps:ietenders kerala,govin or www.kmmi.com

& Govl, of Keraln Underiaking) Sankiramangaiurn Kallam 691583
Phone: M?‘E-JE!‘:TEH te 217 e-mall; mdi@kmmi.com

TEMNMDEFE RNOOT T EE

Mo, Tender 1D

lEte=m

1.12026 KMML_EB0231 1| Fabrication & Supply of Radiant Coil Assembly

2 | 2026 KMML 880340 1 | Self-Aligning Bearing with Dust Cap and Lid for

Rotary Globe Digester

12026_KMML_EB0134 1| Supply of Gear Box

3
4 | 2026_KMML_BBE0ESZ 1| Supply Plpe seamiess CS§
5. | 2026 KMML EE06491

Iron Oxide Brick making in KMML

Chavess 17 102026

Sa- Managing Direciar for The Farats Mirerais and Mesals Lid

NOTICE OF LOS55 OF SHARE CERTIFICATE

Nitica &= hereby given that the folkeamo equity share certifagatais) of Grazim Indusiries Limiled
[CEN: L1717 24MP1 94TPLCO00410]) 15 reported to b [ostar misplaced and Me hoder'clainant
1herec-1 hﬂ'.u:- anulledrurﬁsmncﬂ of duplicate shares fenlfo.,ate[sl -nlleu rnerenf
E. Hamt nl 1]1: H:m-e unft:4=| i:ehrll[tl{lau]m niﬂ"ﬂ“ ?n ot Face
o, shareholders CHMpany g, s}, Uity
Folio Ho. Shares | VU8
1 Shiyam Pahlajrai Grasim J10426 | eERIFFETOR-| 445 .
Bhatia (Deceazed), | Indusiries 6552231096
Bharat Shyam Limited
Bhatla (Surviving) | (GRADST042E)
& Kamia Balram
Bhatia |Doceased)
Date i 19.10.2026 flame ndthe Holdar: Bharai Shyam Bhatia

PUBLIC NOTICE

Thez s trirdanm fe Ganesal Public that folowing share ceetificate of Ambuja Cements Limited having
2 Regietarad Office at Adant Corporsts House, Shantigram, S6. Highway, Khodiyar, Ahmedabad
02421, Gigjarad ragistered in th rame ol The folkndng Shanehol derrs have been kst by then,

TO WHOMSOEWVER IT MAY CONCERN

8| Nameofthe | Follo | Certificate| Distinctive Numberis) |MNo. of Shares

Mo | Shareholder{s) | Mo, Mo, FRoM | 10 with face value

1. | Lakhi Tulsldas | L0545 0273 | 11545881 - 11647120 1860 pquity
Dengra and and shares of
Janki Dengra GOEAA0025 - 06440644 | Rs. 20 gach

The Pubdi; e Fesredy Sailianes] againgt purchasng of dealing o any wity wilh he above reféred
ihara carficatas. Any person who has sy cleimin respectof the seed share cerlificaleds should iodge
suph clalimaith the Company o fts Registear ared Transler Aqenls MUFG kntime India Py, Lid., © 101,
247 Park, LBE. M
days of publcation
prodeed |ooss e D.lnlmll: Share Cerlilicale’s

Place : 19102828
Date : MUMBA|

« Vikbrali [west), Mumbai, Maharashtra 400082 Tel: 0Z2 4578 6270 within 13
of fhis notice aftar which no claim wil b2 antarained ana fhe Company shall

Mame of the Clzimant:
Manish Lakhmichand Dhingra

NOTICE INVITING
E-TENDER

®

ELl.rAH:.'u'F EHERGY

wd e L e dl

Gujarat Energy Limited (GEL), desires to invite bids against Tendens) under two
bid system through e-tendering portal from eligible and interested parties for the
ioliowing categories:

Tender ||,'.I|

334845

Tender Description

Mechanical Warks for CNG StationsLCNG Sfations across GEL
operating bocabions

34853

Mainlznance activity in ExstingUpcoming CNGILCNG Stations in
Madhya Pradesh. Rajasthan as weall as Punjab & Haryana

325683

Proposal for Sale of Gas from CB-ONN-20001 Block

356230

Rate Contract Faor Supply of Leak Surveyor with Comprehensie AMC
Across GEL

014

Hiring of Work Cvier Rig Services on Firm & Callout Basis in GEL
operated Blocks

Interested bidders can access the Tender Documents and related updates on
hnns,ﬂnellendﬁr nprocure.com and hittps:/iwew.gujarat-energy.comiggl-

in stay updated on the aforemeniioned tender.

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

SHRIVALLABH PITTIE RESEARCH AND TRAINING PRIVATE LIMITED
OPERATING IN TEXTILE INDUSTRY AT JHALAWAR, RAJASTHAN
i Under Requiztion 36841 )af the Insalvency and Eankruptey Boand of India
{Insplvency Resolation Process for Corporate Persons) Regulations, 2016)

1, hlan"em the corposate defdoe along with | Shrivallabh Ptie Research ard Training
PAR IS LLP bo.

7. |Aodregs of the regisemd affce

3. |UAL af wrbsits

4 Detals ol place where majority of fen
E55615 are bicate

5 Tinstalled capac#y of main products’
|E8ViCEs |

6. | Duantsy and value of mam procacts’ | NA

cenrvicts Sold in Lt inarsdial yi

[Murber of smployess workmen

Further |1Ph9||| inchiding lp,'! ih.'1||ﬁ|]|r'

financizd stgiements (Wit schedies)

of tava vears, lists of credilnrs, relevant

dafes for subssquent events of tha

jprocess arg available at URL.

9. [Ebgihilty fos mespluan appicants
under section 258020 of e Code 15

o el

_avaitahie 3t AL R

10, |Last date for recelpt of expresston of ded Mowemner 20246

___ litarest i S T

11, |Date of tssue aof pravsional kst af | B=h November 2026
{praspeciive resplutinn applicants | ]

12 | La=t dabe Jor submission of objections t4ih Movemiber 2026
(10 provisional sl |

14, |Durle of issue al tingd kst of prospacties 17 Movemder 2026

____|meselsian appleants: |

T4 |Date of ksus of Information Faif Movember 2055

memorandum, svaliabon matrid znd
reguast for resolution plns io
oraspeciive reselstion applicants

15, Lars? b Vo subsnissian ol resalulicn

RELEVANT PARTICULARS

| Private Limited

| I2ESE0MHR0T 2PTC235154

| 7 Mioer Tower F Cusfin Parads. Mamba
| Gify, Mumbal, Maharzshira, India, 300005
r{.;. Wehsile Avadibie

Jhalgwar, Fafasthan

| ot Encram

I'1|_'|| HZ|I|_'r1.1'|
Inlrreﬂ:ﬁ:l parties g obaan required infrmsaban
I:-g,. sending emad in; @ cipsyvpdgmail.com

| Imterested parties can obiam required infarmatan
| b sy e 10 orespEgral com

| ih Decarmber B026

Olans
16 | Process emall 10 10 Subimil Expresson of | [EcirpsvpEgma com
| Interast
17, |Detais of the carposate debfos's | Mot registarad
regstration s as MSME
CA Sunil Kumar Katra
Eﬁ:ﬁ_‘ggﬁﬂnhr it Deemad AP of Sheevaliabh Pittie Ressarch and Training Pvi. Lid,

1881 Registration Ho.: [BBLTPA-B0HP-PONDTRZ0T-181 1662
301, 3rd Floor, Reagus Business Cantor, New Citylight Raad,
Above Mercedes-Banz Shewronm, Bharthana-Vese, Sural-395807

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

"IMPORTANT"

...continied fFan prEWous page.

AVAILABILITY OF THE RHP: Investors are advised to refer to the RHP and the section titled "Risk Factors™ beginning on page 25 of the RHP
before applying in the Issue. A copy of the RHP will be made available on the website of SEBI at www.sebi.gov.in, the website of the BRLM, Unistone
Capital Private Limited, at www.unistonecapital.com, the websites of the Stock Exchanges at www.nseindia.com and www.bseindia.com,
respectively, and the website of the Company at www.blspolymers.com,

AVAILABILITY OF THE ABRIDGED PROSPECTUS: A copy of the Abndged Prospectus shall be available on the websites of the Company, the
BRLM and the Registrar to the Issue at www.bispolymers.com, www.unistonecapital.com and www. kfintech.com, respectively.

AVAILABILITY OF BID CUM APPLICATION FORMS: Bid cum Application Forms can be obtained from the Registered Office of the Company, BLS

This adwerfisement is-for information purposes only and dogs not constitule an offer oran inviation or a recommendaton o purchase, to
hold or zel securites. This i not an announcement for the offer document. All capitalized terms used herein-and not defined henein shall
have tha maaning assagnad Lo tham i the Latter of Offer (*LOF") datad October 08, 2026 filed with the Sacunties and Exchange Board of
India {"SEBI") and the Stock Exchange namsky BSE Limiled "BSET)

CONTINENTAL CONTROLS LIMITED
CIN: L86110MH1995PLCOBED4D
Registered Office : Plot No. A 358357, Road No-26, Wagle Industmal Estate, MIDC,
Thane-400604, Maharashira, India; | Tel : No. 022-4184 2285;
E-mall; compliance@contingntalcondroling | Website: v continentalcontrod.in |
Contact Person: Anushres Tekrival, Company Sacretary and Compliance Officar

OUR PROMOTERS: ONE LIFE CAPITAL ADVISORS LIMITED

Plaase scan tha
QR Coda
ler view the LOF

FOR PRIVATE CIRCULATION TO THE ELIGIBLE EQUITY SHAREHOLDERS OF CONTINENTAL

CONTROLS LIMITED {OUR “COMPANY" OR THE “ISSUER") ONLY

WE HEREBY CONFIRM THAT NONE OF OUT PROMOTERS OR DIRECTORS 15 A WILFUL
DEAFAULTER AS ON THE DATE OF LETTER OF OFFER

ISSUE OF UPTO 1,%6.66,019° FULLY PAID-UP EQUITY SHARES UF FACE VALUE OF T 1V- EACH ("RIGHTS EQUITY SHARES™)
OF OUR COMPANY FOR CASH AT A PRICE OF ¥ 10/ EACH RIGHTS EQUITY SHARE (THE 1SSLE PRICE"), AGGREGATING
UPTOT1966. 80 LAKHS" ONARIGHTS BASIS TO THE EXISTING EQGUITY SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF
16 (SIXTEEN) RIGHTS EQUITY SHARES FOR EVERY § (FIVE) FULLY PAID-UP EQUITY SHARES HELD BY THE EXISTING
EQUITY SHAREHCLDERS OM THE RECORD DATE, THAT 15 ON OCTOBER 12, 2026 (THE “ISSUE™). THE ISSUE PRICEFOR THE
REGHTS EQUITY SHARES IS ¥ 10V- WHICH IS EQUAL TO THE FACE VALUE OF THE EQUITY SHARES. FOR FURTHER DETAILS,
PLEASE SEE THE SECTION TITLED "TERMS OF THE ISSUE™ ON PAGE 72 OF THE LETTER OF OFFER
*Bszuming full subscriplan in the [ssue. Subject o finalsation of Basis of Allatment.

NOTICE TO THE ELIGIELE EQUITY SHAREHOLDERS OF OUR COMPANY
ISSUE PROGRAMME
ISSUE OPENS OM  |LAST DATE FOR ON-MARKET RENUNCIATION OF RIGHTS ENTITLEMENTS® | ISSUE CLOSES ON**

Friday, Ociober 23, 2026 Monday, October 26, 2026 Friday, October 30, 2026

"Eligible Equity Sharehalders are requestad 1o ensura thal ranunciation through off-market Iransfer 15 complatad in such a mannear hat
the Rights Entillernenis are credied o the demat account of the Renounceeisfon o prior bo the Issue Closng Dats,

**Nowithdrawsl of Application shall be permitied by any Applicant after the Issue Closing Date

Simpla, Safe, Smarl way of Application - Make uze ofitfl!

ASEA* | “Applicalion Supporied by Biocked Amount {4584 5 3 belter way of applying bo ssues by simphy Blocking the fimd n the
bankaccount, investors can avail the samea,

SPECIFIC INVESTORS: Qur PromotersPrometer Group have confirmed thatl they will not be rencuncing their respective Righls
Enfitiements in favour of any specific imvestor(s). Furher, ihe company confirms that the company will not allot any under-subscribed
portion of e issua in ferms of Regulaticn 30(2)(d) of the SEBI ICOR Regulatons to any spacific investors identfified by the Company, as
per FReguiation 840 1)1} of the SEBI ICDR Regulations.

FACILITIES FOR APPLICATION IN THIS ISSUE

In accordance with Regulabon 76 of SEB! ICDRE Regulations; the SEBI Magter Circular, and ASBA Circulars, all investors desiring fo
make an application in this lssue are mandatarily required 1o use the ASBA process, Investors should carefully read the provisions
applicable io such appScations bafore making thee application through ASBA. Fordetails, please see "Making of an Application through
the ASEBA process™ on page 74 of the Leftarof Oifer.

Please nofe that subject to SC5Bs complying with the requirements of SEBI Circular Mo, CIRICFDVDILA 2013 dated September 25,
2012 within the periods stipulated therein, Applications may be submited at Designated Branches of the 30585, Further, in terms of the
SEB| Circular CIR/CFDDILM2013 daled Janiary 2, 2013, LIz clarfied that for making Applications by SC5Bs an thalr own account
using ASBA faciily, each such SC5Bs should have a separata account in its own narme with any olhar SEB| Registerad SCEB{s), Such
acoount shall be used solely for the purposs of making Application in the fssue and clear demarcated funds should be available in such
account for Applications.

CREDIT OF RIGHTS ENTITLEMENTS IN DEMAT ACCOUNTS OF ELIGIELE EQUITY SHAREHOLDERS:

In gcoordance with Regulation 77A of the SEBI ICOR Regulations reed with the SEBI ICDR Master Cirgular, the credd of Rights
Enfitlements andAllotment of Equily Shares shall be made in dematerialized form only.

Pursuant o the provisions of the SEBI ICDR Regulations and other applicable laws, Rights Entitlements: have been credited (o
the demat account of the eligible equity shareholders (*RE Holders") under the 13IN: INES458 20014 on or about Octobar 19, 2026.

RE holders can apply for Righis {ssue orrenounce the RES in full or in part. The renunciation can be dane Using the secondary market
platform ofthe Stock Exchanges {the “on Markel Renunciation ™) or heouah an offer market teansfer (the “CFf Marke! Renuneiaton”) within
the timeling menbioned in the tabls above

PLEASE NOTE THAT CREDIT OF RIGHTS ENTITLEMENTS IN THE DEMAT ACCOUNT DOES NOT, PER SE, ENTITLE
INVESTORS TO THE RIGHTS EQUITY SHARES AND INVESTORS HAVE TO SUBMIT APPLICATION FOR THE RIGHTS EQUITY
EHARES ON OR BEFORE THE ISSUE CLOSING DATE BY MAKING FULL PAYMENT TOWARDS SHARES APPLIED. FOR
FURTHER DETAILS, PLEASE SEE “ISSUEINFORMATION ON PAGE 72 OF THE LETTER OF OFFER.

PLEASE NOTE THAT THE RIGHTS ENTITLEMENTS WHICH ARE NEITHER RENOUNCED NOR SUBSCRIBED BY THE INVESTORS
ONOR BEFORE THEISSUE CLOSING DATE SHALL LAPSE AND SHALL BE EXTINGUISHED AFTER THE ISSUE CLOSURE.

Please note that our Company has opened 3 separate demat escrow acoound [namely, CONTINENTAL CONTROLS LIMITED) {"Demat
Escrow Account’) and hag cradited the Righis Enfitlements on the basiz of the Equity Shares: (a) held by Ebgible Eguty Shareholders
which are held in physical form as on Record Dale; or (b) which are hald in the account of the Investo Education Pratection Fund ["IEPF™)
aulhonby, or (¢} of the Elgibls Equily Shareholder whose demal accounts are frozen or where the Equily Shares are lying in the
unclaimed [ suspense escrow account’ demat suspense account (inciuding those pursuant to Regudation 29 of the 3EBI LODR
Requlations) or details of which are unavadable with gur Cormpany or with the Begistrar on the Record Date or whese Equity Shares have
been kept in abeyance or whera entiflemant certificate has been issued or whers matruclion has been |ssued for slopping lssue or
transfer or where letter of confirmation Wing in- escrow: account; of (d} where oredit of the Rights Entitements. have
returnedireversedfailed for any reason or (e) where cwmership s currently under dizpute, Including court or any reguiaiory proceedings
or where lagal nolices have been issuad, if any or (f) such other casas where our Company 5 unable to credit Rights Entitlaments for any
other reasons. Please also nofe that our Company has credited Rights Entiflements to the Demat Suspense Account, on the basis of
informaiion avaiatée with our Comgany and fo serve the inferést of relevant Elgible BEqusly Shareholders io provide them with &
reasonable opportuniy to partcipala inthe lzsue. The cradil of the Faghts Enlitlemants 1o the Demat Suspense Account by our Company
does not create any right in favour of the relevant Eligible Equity Shareholders for iransfer of Righls Enttlemeant to their demal acoount or
o receive any Eguty Shares mthe |ssue

With respect fo the Rights Enfittements grediad to the Demat Suspense Account. the Elgible Equity Shareholders are requested to
provide relevant detadsidocuments as acceptable to 'our Company or the Begistrar {such a3 applicable requiaiory approvels, self-
altested PAN and cBeni master sheet of demal account, detalls! records confirming the legal and beneficial cwnership of thelr respective
Equity Shares, ale.) bo our Company or the Reglstrar nof ialer than two clear Working Days prior fo the Issue Closing Date, 1.2, by
Dictober 30, 2025, fo enable credit of ther Rights: Enditements by way of fransier from the Demat suspense Account fo their demat
atooen at least one day before ihe Issue Cloging Date, bo enable such Eligible Equity Shareholders to maka an applcalion in this issue
and this communication shall serve as an intimation 1o such Eligiba Equity Shareholders in thes regard.

Such Elgible Equity Shareholders are alzo requested to ensura that thelr demat account, details of which have been provided to our
Cormpany of the Registaas accounts achve 1o facHtate the aforementionad iransfer, In the avant that tha Eligible Eguity Shareholders are
niot able to provide relievant details bo our Company or the Registrar by the end of twa clear Working Days priorto tha Issue Closing Date
Rights: Endilements: credited to the Demat Suspense Account shall lapse and extinguish in due course and such Eligible Equity
Shareholder shall not have any clalm againzt owr Company and our Comgany shall nod be able to any such Eligible Equity Sharaholder
iy any ferm ar manner,

COMPLETION OF DISPATCH OF ISSUE MATERIAL

The dispatch of the Appliication Form, Lettar of Offer dated Oclober 08, 2026 and RE Entilementlettar *lzsue Matenal™) has bean completed

an October 17, 2026 for dispatch through emal and Speed Post (Noa-Email), as confirmed by the RTA. In case of Eligble Equity

sharehoéders who have provided their vaiid e-mail address b ourCompany, e issue Materizl has been sentfo their e=mail address and in

cagsaswhere Elighle Equity Shareholders have not provided their e-mail address, then the lssue Materials, as applicable has been physically

dispaiched, ona reasanable efforl basis, to the Indian addresses provided by them,

PROCEDURE FOR APPLICATION THROUGH THE ASBA PROCESS: Investors desiring to make an Application in this lssie through

ASBAprocass, may submit Bhe Application Form 1o the Designated Branch of the SC5E or oninafelactronic Application thradgh the websile

of the BC58s (if made available by such SCSB) for authorsing such SCSE o block Applcation Money payable on the Application in their

respective ASBAAccounts. Investors should ensure that they have cormectly submified the Application Form, or have otherwize provided an

aulherization lothe SC5B, via the alectranic mode, for biscking funds in the ASBAAzeount aquivalent o tha Application Monay manlioned in

the Application Form, as the case may be, at the me of subrmission of the Application, For the listof banks which have bean nobfied by SEBl o

actas SCSEsforthe ASBAprocess, please referto rpsfwww, sabi gov indzebiwebiofher/ OtherAction do ?doRecognizedF pi=yeskinimid=24

APPLICATIONS ON PLAIN PAPER UNDER ASBA PROCESS: AnEligible Equity Sharshalderin indiz who is eligitle to apply underthe

ASBA process may make an Application to subscribe 1o the 2sue on plain paper in case of non-receipt of Application Form as detailed

above and only such plain paper applications which provide all the datags required m terms of Requlation 78 of SEBI ICDR Regulations

shall be accepted by SCS5Bs. In such cases of non-receipt of the Appication Form through physical delivery (where applicable) and the

Efigitée Equity Shareholder not being in 3 position io obtainit from any olher source may make anApplicaton to subscribe to the lssue an

plain papar with the same detalls as per tha Application Form that is avadable on the wobsite of the Ragistrar, the Stock Exchanges. An

Eligibie Equity Sharehoider shall submil the plain paper Application to fha Dasignated Branch of the SCSB for authonsing such SCS8 ko

block Application Money i the said bank account maintained with the same SCSB. Applcations on plain paper will not be accepted from

any Eligible Eguéty Shareholder who hag not provided an Indian address. Piease note that in ferms of Requlation 78 of SEBI I[CDR

Raequlatens, tha Eligibie Equity Sharehaldars who are making the Application on plain paper shas not b entiled to renounce thelr Rights

Entitiements and should not utéze the Application Form for any purpose including renunciation even if its received subsequently

The Application on plan paper, duly signed by the Eligible Equity Shareholder mcluding jomt holders, in the same order and as per

specimen recorded with histher bank, must reach the office of the Designated Branch of the SC-58 before the Issue Closmg Date and

should contain the fallowing pardicalars,

1, Mameofour Company, being Confinental Controfs Limited

2. Mame and address of the Eligible Equity Sharsholder including joint holders (in the same order and a8 per spacimen recorded with
our Company or the Deposiory);

3. Fobonumber [in case of Eligible Equity Sharshoiders who hold Equity Shares in physical form as on Record Date)l/DP and Cliant (0 in
which RE held;

4, Exceptfor Applications on behalf of the Central or State Government, the residents of Sikkim and the officiais appointed by the courta

PAN af ihe ERgible Equity Shansholder and for each Eligibde Equity Sharehoider in case of joint names, imespective of the toka! value

of the Equity Shanes applied for pursuantio the ssue;

Mumber of Equity Fharas held as on Record Date;

Allntment option - only dematedalised form;

MNumberaf Faghls Equily Shares enlithed L

Muember of Rights Equity Shares appdied for within the Rights Endittements;

8, Mumberof Agdiional Rights Equity Shares applied for, if any [appécable only if entire Rights Enfitterrens have been applied fory;

10, Total number of Rights Equity Shares apofied for;

1. Tolal amount pasd al the rate of Re. 10/- per Rights Equity Share;

O~ o0oin

12. Details of the ASBAACcount such a5 the SCSB account number, name, address and branch of the refevant SCSE;

13: In case of non-resident Eligible Equity Shareholders making an appécation withy an Indian address, defails of the NRE /FCNRMNRO
aceount such as the gcoount nuimbes, name, addrazs and branch of the SC5E with which the accaunt is maintzined;

14. Authorisation to the Dasignaled Branch of the $C5B 1o block an amaunt aquivalent to the Application Money in the ASBAACCouN;

15. Sagnature of the Elgible Equily Shareholder {in case of joint holders, to appaarin the same saquance and onder a& they appear in the
records of the SCS8]; and
16. Al such Eligible Equty Sharehobisrs shall be deemed io have made the represenistions, warmanbies and agreements set forth in
*Restrictions on Forelgn Ownership of Indian Securites” on pagé 100, of the Latter of Offer and shall incude the following:
1"We understand that nedhar the Rights Entilarnent nor the Rigits Equity Shares have been, and will be, regesterad uader the Unitad
States Secunties Act of 1933, a5 amended ("US Securiies Act®) or any United Slales slate securiies faws, and may not be offered, soid,
resoid or otherwise transfermad within the Linited Sistes or fo the tembones or possessions thereaf ("Unsted States”) or to, or for the
account or benefitofa Unitad Sates personas defined in the Regulation s of the LS Secunties Act{"Regulaton S°), |V we understand the
Rigits Equity Shares referrad be in this appéication ara being offered in India but nol in the Unitad States. I/ we understand tha offering 1o
which this application relztes is nof, and under no circumstances is bo be construed as, an offering of any Rights Equity Shares or Rights
Entidlement for sale in the Uniled Slates, or 25 a solicitation therein of an offer 1o buy any of the-zaid Rights Equity Shares or Rights
Entiflarmant in the Unded Slalas, Accordingly, If we undesstand this application should rot be forwarded 1o or iransmitbed in or 1o the
Uniled States #t any tirme. I we confirm that |/ we are not in the United States and understand that neither us, nos the Regastrar, or any
other person acting on behalf of us will accapl subscriplions from any persan, or the agentof any person, who appears 1o be, orwho we,
the Registrar, or any other person atting on behalf of us have reason B beliave is a resident of the United States "US. Person” [as
defined in Reguiation §) or i ineligible to parlicipata in the ssue under the secunties laws of heir junsdiction,

I W will not offer, sell or olhérwise fransfer any of the Equity Shares which may be acquired by us in any junisdiction or under any
circumstances in which such offer or sade is not authorized or fo any person fo whom it unlawiul to make such offer, sete or imitation
gxcept undar circumstances thal will result in compliance wilth amy apphcable kaws or reguiations. We satisfy, and aach account for which
we are acting satisfies, all suitabdity standznds forinvestors ininvestments of the type subscribed for herain imposed by the jurisdiction of
ournesidentce

I We understand and agres that the Rights Entitlement &nd Rights Equity Shares may not be reofiered, resold, pledged or otherwise
transfermad except in an offshore frangaction in compliance with Begulation 5, or otherwize pursuant to an exemplion from, or in-a
transaclion not subyact 1o, the registration requirarments of tha LS Secunilies Acl.

"W (i) amiare. and the person, If any, for whoss account lwe am/ane acquing such Rights Entitiement, andfor the Equity Shares, isfare
guiside the Uniled Stales or a Quelfied Instiutional Buyer (a3 defined in the LS Secunties Acth, and [ii) islare- acquirng the Rights
Entitlemant andlor the Equity Sharesin an offshone transaction meeating the requiremants of Regulation-3 or in a fransaction exempt
from, or nedt subsect Lo, the registration requirements of the US Securities Act.

I We hereby make representations, warranties and agreermsnts st forth hersin

"We acknowledge that the Company, its affiliates and others will refy upon the truth and accuracy of the foregoing representations,
warrandies and agreements set forth therein.”

Invasiors are requested fo strictly adhere 1o these instrections, Failure 10 do 20 could resultin an Apphcation being rejecied, with our
Company and the Registrar nol having any Eability to the investar. The plain paper Application format will be availabla on the website of
the Registrar &1 www.purvashare,com . Our Company and the Registrar shall not be responsible i the Applications are not uploaded by
the SCEB or funds are not ocked inthe invesiors' ASBAMAccounts on or before the Issue Closing Date

If the shareholders make an-application sing the Apphcation Form as well as plain papar, both the agplicaion shalf be liable to be
rejecied at the opbons of our Company,

OVERSEAS SHAREHOLDERS : The distribution of the Oraft Letier of Offer, Letter of Offer, Application Form and the Rights Enfillement
Letier ("lssue Materials™) and the issue of Rights Entitlements and Equity Sharas on a rights bass to persons in ceriain jurisdichions
outside India i restricled by legal requirements pravailing in those jurisdictions. Persons inlo whose possession this Drafl Letter of Offer,
Letter of Offer, Application Form and the Rights Ertitliement Latter may come are raguened to miorm themsalves aboul and observe such
regfriciions. For more details see "Restrictions on Purchases and Resales” beginning on page 101 of the Letier of Offer, Our Company is
rmiaking thes lszue on a nighis basis {o the Egible Equity Shareholders of our Company and will dispatch the Letter of Offer, Application
Form and the Rights Entitlerment Latlar only to Eligibie Equity Sharshalders only 1o their valid e-mail addresses wha have provided an
Indian address b our Company and who are koated in jurisdictions whera the offer and sale of the Rights Entilzment or Righls Secunties
is parmitted under laws of such urisdictions and does not resultin and may nod be consirued as, a public offering in such jursdiclions. In
casa the Eligihée Equaity Shareholdars have provided their valid e-mail address, the |ssua matarial [s sant onfy to thair vald e-mail
addrass, and in case the Eligible Equity Shareholders have nol provided their e-mail address. then the |ssue matenal is dispatched. on a
reasonable effor basis, o the Indian addresses provided by them. Invesiors can also access the Letter of Dfer. and the Application Form
from the websites of the Regstrar to the lesue, our Company, BSE.

NO OFFER IN THE UNITED STATES : The Rights Entillements and the Rights Equily Shares have not been and will nol be regislered
under the United States Securities Act of 1933, as amendad (the “Secunties Act’), or any L5, Slate Securities laws and may not be
offered, soid, resold or oiherwise ransfermed within the Uniled States, exceptin a transachon exempt from thie regigiration requirements
of the sacurilies act, The rghts entithernents and equity shares referred ta in the lettar of offar are bizing offered in India, bul nod in the
United States. The offering o which the Letter of affer relates s nol, and under no circumstances is o be conslrued a8, an affering of any
equity shares or rights enfilernents for sale in the Unded States of a3 3 soliciation therein of an offer to by any of the said securifies
Accordingly, the letter of offer should not be forwardad to or ransmitied in o into the United States at any time,

LAST DATE FOR APPLICATION: The last data for submission of the duly filled in the Application Farm or a plain paper Applcation =
Qeinber 30, 2026, i.e., Issue Closing Date. if the Application Form is nod submetted with a 5C35, uploaded with the Stock Exchanges and
the Application Money is not blocked with the 3C38 on orbefore the [ssue Closing Date, the invitation to offer contained in the Letter of
Offer shall be deemad o have been declined and our Boand or any commities thereof shall b at liberty to disposa of the Equily Shares
hereby offered, as provided under “lssus Informabon - Basis of Allotment' on page 107 of the Letier of Offer

Pleasa note that on the Issue Closing Date, Appications through ASBA process will be uploaded until 5.00 p.m. {Indian Standard Time) or
sich extended lime as permitied by the Stock Exchanges.

Please ensure thal the Application Form and necessany detailz are filled in. In place of Apphcation Mumber, Investors can mention the
raferance number of the amad received from Registrar informing aboul their Right Entillameant or last aight digits of the demat account.
Albernatively, SCEBs may mention theirintemal reference number in placs of application number,

LISTING : The existfing Equity Shares of our Company are Eisted on B:5E Limited ("BSE™) (the “Stock Exchange’). Our Company has
racesved 'in-principle’ approval Trom the BSE for listing the Rights Equity Sharos to b allottad pursiant 1o the kssue thraugh th latiar
dated Saptembar 29, 2006, Our Company will also maks applications o BSE to obtasn rading approvals for the Rights Enfitlements as
required under the SEBHCDR Master Circular. For the purpose ofthis [ssue, the Designaied Siock Exchangeis BSE.

DISCLAIMER CLAUSE OF BSE (THE DESIGHNATED STOCK EXCHANGE) ; Itis io be distinclly undarstood that the permission given
by BSE Limited should not in anyway, be deemed or construed that the Lettar of Ofer has bean cisared or approved by BSE Limsted, nor
does it cerify the comeciness or completenass of any of the contents of the Letter of Offer. The Investars are advisad to refer to the Letter
of Offer fior the full text of the "Disclasmer Clause of BSE" on page 63 of the Letter of Crfar.

AVAILABILITY OF ISSUE MATERIALS - Pursuani 1o the requirements of the SEBI ICDR Requlations and other applicatée lanes, the
Rights Entitliemants will be credited fo the dermal account of the Elgible Equity Sharaholders who are Equity Shareholders as on the
Record Date, however, ihe Issee Malerials will be seni dispaiched only fo-such Eligible Equity Shareholders who have provided an Indian
address to our Company and only such Eligible Equity Shareholders are permétted io participate in the [szue. The credit of Rights
Entidlemant does nod consbiule an offer, imdtation 1o offer or solicitation for parlicipation in the ssue, whather direcily or indirectly, and
only dispatch of the Issue Material shal constitute an offer, invitation of solicitation for participation in the Issus in accordance with the
terms of the-issue Material. Furiher, receipt of the issue Materials (induding by way of elecironic means) will not constitile an offer,
Invitathon to or solicitation by 2avone in (1) the Unitad States o (i) any jessdictionar inany cireumstamnces inwhich such an offer, imvitation
or slicilation ks uniawhul or not authonzed or o any persan towhom ilis unlawiul to make such an affer, Invilaton or solicitation, In those
circumstances, the Letter of Offer and any ofher |ssue Malerials must be treated as sent for information caly and should not be acled
upon for subscription to Rights Equity Shares and should not be copied or redistribuled, in par or full. Accordingly, persons raceving a
copy of the lssue Materiats should not distribute or send the fssue Matenals in or inlo any jurisdiclion where 1o do so, would or might
contravene local securities laws or reguiations, orwould subject our Company or #s affilates to any fling or registration requirement {other
than ini India). if [ssue Materal is received by any person in any swch jurisdichion or the United States, they must not seek to subscribe to the
Rights Equaty Shares. For more detaits, see *Restrictions on Purchases and Resales” beginning on paga 101 of this Latter of Offer.

The lssue matenal will be sent dispatched anly bo the Eligible Equity Sharaholdars who have provided an Indian address 1o owr Compary.
In case such Eligible Equily Sharsholders have provided their vahid e-mail address, this [ssue matenal wil b2 sent only to heir valid e-
mad address and in case such EEgible Equity Shareholders have not provided their valid e-mail address, lssue material will be physicaly
dispaiched. on a reasonable affort basss, to the Indian addresses provided by tharm. Further, the Latler of Offes will ber sent! dispatched 1o
the Eligible Equity Sharsholders wh have provided thewr ndian sddrass and who have mada a reguest in this regand,

Investors can access the Letter of Offer and the Applicabon Form {provided that the Eligible Equity Sharsholder is eligible to subscribe to
the Rights Equity Shares ender applicable laws) on the wabsites of:

1. Qur Company atwww.contingntalconirolin

2. The Regizsirar al weaw purvashare. com

3. The Stock Exchanges at www.bsaindia com

To update the respactive Indian addresses’a-mail addrasses/phons or mobde numbers in the recards maintained by the Registraror by
our Company, n case shares held in physical mode or condact with their Depository parficipant in case shares held in demal mods,
Eligible Equity Sharahalders should visi s purvashare com

Eligible Equity Shareholders can aiso oblain the details of thes respactive Righls Entitlements from the wabsite of the Registar (ie.
winw. purvashare.com) by entaring their OF 1D and Client 1D or fobie number (for Eligible Equity Shareholders who hald Equity Shares in
physical form as on Record Dafe), The link fof the same shall aiso be available on the website of our Gompany -at
www.continantacontral.in

Further, our Comgany will undertake all adeguate slepsta reach oul the Elgibla Equity-Shareholders who have provsded their Indian
addrass through other means, a5 may be feasible, Forrisk factors and other details please refer 1o the Ledter of Offer,

i you have quenies of gnevances m connechon 'with the Fighls Issue, you may contact the Begistrar to the Issue al delails given below
with copy o Company Secrefary sl compliance Econbnenialcontrodin

REGISTRAR TO THE ISSUE
Purva Sharegistry {India) Private Limited
Ted No @ 022-41343264 [ 49614132

Email : newissuei@purvashara.com

Contact Person : Deepal Gaonkar
Website : www.purvashare.com

SEBI Registration Number ; INROOOOO11%2

B e SR E ST TS PR R Y

Invegiors may contact the Heglstrarh:l fhe [zsue or our Company Secretary and Compliance Officer for any pre-Issue or post- |ssue
ralated matters. A8 grievances relating 1o the ASBA process may be addressad io the Ragisirar o the ssue, with a copy to the SCSE,
giving full dataids such as name, address of tha Applicant, contact number(s), 8-mail address of the solef first holder, falio numbsr or
demai-account, number of Rights Equity Shares applied for, amotnt blocked, ASBAAzcount member and the Designated Branch of the
SCEE where tha Application Forms, or the plain paper application, az the case may be, was submitted by the Investors along with a
pholocapy of the acknowledgament slip. For detalls on the ASBA process, sae Issue Information” baginning on page T2 of the Letlar of Offer
Applicant, contact member(s). e-mail address of the sofed first holdes, folio number or demal account number, number of Rights Equity
Shares applied for, amount biocked (in case of ASBA process), ASBAAccouni number and fhe Designated Branch of the SC583 where
the Application Form or the plain paper apphcation, as the case may be, was submitied by the Imvestors along wilh a phatocopy of tha
acknowledgement sip (in case ol ASBAprocass). For details on the ASBA process, see “Issue Information” at page 72 of the Latier of Offer,

e

Far Continental Controls Limitad

On behalf of the Board of Directors

Sdi-

Date ; 17th October, 2026 Anushres Tekrival
Place ; Thane Company Secretary and Compliance Officer

Polymers Limited (Tel.: +91 114 352 6312); BRLM - Unistone Capital Private Limited (Tel.: +91 22 4604 6494); Syndicate Member - LF C Securities
Private Limited (Tel.: 022-35006999 / +91 8291002988); and at the select locations of the Sub-Syndicate Members {as given below), Registered
Brokers, Designated RTA Locations and Designated CDP Locations for participating in the Issue. Bid cum Application Formes will also be available on

the websites of NSE (www.nseindia.com) and BSE {www bseindia.com) and at all the Designated Branches of SC5Bs, the list of which is available

Bank Limited

on the websites of the Stock Exchanges and SEBI.
BANKERS TO THE ISSUE - ESCROW COLLECTION BANK, REFUND BANK, PUBLIC ISSUEACCOUNT BANK AND SPONSOR BANK: ICICI

UPI: UPI Bidders can alsa Bid through the UP| Meachanism.

All capitalised terms used herein and not specifically defined shall have the same meaning as ascribed to them inthe RHP,

Place: New Delhi
Date: Oclober 17, 2026

For BLS POLYMERS LIMITED
On Behalf of the Board of Directors

Sdi-
Neha Kumar Sunit
Company Secretary and Compliance Officer

DISCLAIMER : BLS POLYMERS LIMITED is proposing, subject to applicable statutory and regulatory reguirements, receipt of requisite appravals, market conditions and ather considerations, to undertake an initial public offering of its Equity Shares and has filed the RHP dated October 17, 2026 with the Registrar of
Companies, National Capital Territory of Delhi-l1, at Central Dethi ("RoC"). The RHP shall be available on the website of SEBI at www.sebl.gov.in, the website of the BRLM atwww.unistonsecapital.com, the website of the Company al www.blspolymers.com and the websites of the Stock Exchanges at www.nseindia.comand
wwiw. bseindia.com, respectively. Any potential investar should note that investment in equity shares invalves a high degree of risk and for details relating to the same, kindly refer “Risk Factors ™ beginning on page 25 of the RHP. Potential investors should not rely on the DRHP filed with SEBI and the Stock Exchanges for
making any investment decision and should instead rely on the information included in the RHP filed by the Company with the RoC, SEBI and the Stock Exchanges.
The Equity Shares have not been and will not be registered under the U.S. Securities Act of 1933, as amended ("U.3, Securities Act”) or any state securities laws of the United States and may not be offerad or sold within the United States except pursuant to an exemption from, or in a transaction nof subject io, the

registration requirements of the U5, Securities Act and applicable state securities laws. Accordingly, the Equity Shares are being offered and sold only outside the United States in "offshore fransactions™ as defined in, and in refiance on, Regulation 5 under the LS. Securifies Act and the applicable laws of the jurisdictions
where those offers and sales occur,

epaper.financialexpress.com
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INVITATION FOR EXPRESSION OF INTEREST FOR
SHRIVALLABH PITTIE RESEARCH AND TRAINING PRIVATE LIMITED

OPERATING IN TEXTILE INDUSTRY AT JHALAWAR, RAJASTHAN
(Under Regulation 36A(1)of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

2gRes vlgla: ABAA s s, Biya-390 i, A4 iR A1, 6 duset WA, AlaAcll,
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A AXIS BANK LTD.
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financial statements (with schedules)
of two years, lists of creditors, relevant
dates for subsequent events of the
process are available at URL:

by sending email to: ip.cirpsvp@gmail.com —
uRRre-2 - 2iaxi Aaidd RisAS Biasd/diel [@21d):

A 2d el €3, cie [@a, wod ary, Me ol ao¢, vy, dig s 202, (elmetdie videll Biet-Adlais vilot oso aa AL A 20
: GdR:Addl al. ¢,

dRlvott A dd dlell B, vttt s3al AdLdl dutdlcl EER)/vBlotelR)/ SNRAELR A ME2 Yoldla el Fasdl
A1A A\ A1E) ot Sal AldeL SAMI A D ol Basdl 2161l slguel A1l AEgR As dlHl2s6dl ollA aeuda
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Date of issue of provisional list of
prospective resolution applicants

Last date for submission of objections
to provisional list
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FROM UP TO THE WORLD
GLOBAL JOB OPPORTUNITIES

Japan, Germany & Israel among countries showing interest in UP's
skilled workforce.

240-member Japanese delegation recently visited India, according to
the Chief Minister.

Around 5,000 UP youth have secured employment opportunities in
Israel, earning around ¥1.50 lakh

Result
declaration is
already underway,
according to the
Chief Minister.

Over 36,000
posts in the Palice
Department under

recruitment.

41,000 - 42,000
posts in the Home

| get the inside information and get inside the information.

= per month.

= Global placements are opening new pathways for UP's skilled youth.

= 15,000-16,000
L2 appointments

= expected through
= UPPSC

= examinations

k7

£

=

o —

=

=

=

o

=

=

= 3,567 UPESSC candidates receive
§_ appointment letters as Assistant
£ Teachers, Lecturers, Headmasters and
...g Principals across UP's secondary

education system.

3,446 Technical Assistants (Group-C)
receive appointment letters under
Mission Rozgar.

126 Mandi Secretaries appointed in the
Agriculture Department

80% Honorarium Hike:

Samagra Shilssha will receive
the enhanced honorarium for
the 2026-27 academic session.

3460.23 Crore Released:

R 9 (s
818 candidates receive appointment

letters for posts across various
departments.

Monthlyhonorarium increased
from 10,000 to 18,000,
bringing significant financial
relief to Shikshamitra teachers.

¥230.11 crore each for
1.28 Lakh Teachers to Benefit: September and October has 9 50 Lakh+ Youth Gain Government ,Oh in g 5 Years
1,217,841 Shikshamitras under been allocated at the : :

enhanced rate.

3, Pranfai= o s C . .
District-wise Funds

STt s iz d9 v A
wer finam gy aler @ wranfern averias feree
1.43 Fr ferantis

More than 9.50 lakh youth have received

1 71y
1 AT g

[ —
= _ ) ;
% ) | FETHT 18,000 STAHTE) 6 T A"Ucated ‘ governmentj[jbs over the Iast 95 VearS,
o = _ Directions issued to according to the Chief Minister.
8 2 “{I” ensure timely Recruitment emphasises merit,
= - ~ payment 'FU eligible transparency and reservation rules.
o % Shikshamitra Recruitment commissions and boards
8 = teachers as per have been directed to complete
"g 2 district-wise selection processes within defined
i = allocations. timelines.
= S
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The Kerala Minerals and Metals Ltd

KM MLF— |A Gowt. of Kerala Undertaliingl Sankaramangalam, Kollam 691533
—r Phone: 0476-2651215 to 217 e-mall: md@@lmml.com

TERREEEFE RNOT s BE

For mers defalls please vislt E-Tendering Porfal, hilpe:Detonders keradfagovin or waw mml.com

Mo, Tendaer 1D Item
1, (2026 KMML 880231 1| Fabrication & Supply of Radiant Coil Assembly

2.|2026_KMML_E80340 1 Sal'l'-dullgnlng Bearing with Dust Cap and Lid for
Rotary Globe Digestar

2. |2026 KMML _BB0184 1 Supply of Gear Box
4. |2026_KMML_BB0ES2 1 Supply Pipe seamiess C8

5, 2026 KMML_ B80EY! | Iron Oxide Brick making in KMML
Chanvara 17,90 2048

G- Managing Director for The Kerala Mirermls and Maetals Lid,

NOTICE OF LOSS OF SHARE CERTIFICATE

MogicE b5 herehy piven that the Tallowing equiy share certilicaie]s) of Grasim Industries Limited
{CIM; L1771 2481 94 TPLCODO4TAY is repar ted 1o be lost or mesplaced ard the haldec'claimand
therenf have appded far issuance of dupbzate shares certificaieds) in lieu thereaf,

EH;} Nama uldlhu Name of IhlalII Euﬁlil[[:;m ﬂi:IH:Eu;iw g g;' Face
.| sharehalders company an (s (5. u
Folio Mo Shares: | VAU

1 | Shyam Pahlajral Grazim 3310426 | G5R22ZT02-| 495 i

Bhalia [Decoased), | Induslries 655223196

Bharat Shyam Limited

Bhatia (Surviving) | (GRADG10426)

& BEamla Balram

Bhatin [Deceased)

Deake -; 191002026 Fame of the Holder: Bhasat Shyam Bhatia

PUBLIC NOTICE

TO WHOMSOEVER IT MAY CONCERN
This is to infamr e General Public that folicwing share cerificais of Ambuja Cements Limfted having
Its Faglaianed Offios at Adand Corparate House, Shantigram_ 5G. Highway, Khodegar, Shmedabad
382411, El.qlrlrrﬁjslertl in vy e ol v Ba Bty Shsrrhaciichenis Fuinde beesesn bt by I

S| Mameofthe | Folio | Certficats| Distinctive Numbes|s) | No. of Shares

Ho | Sharehobdars] | Mo, Mo, FROM | TO | with face value

1. | Lakhl Tulshdas | LOS145 | 10273 | 11545881 - 11547120 | 1660 equaty
Dengra and and shares of
Janki Dengra Q0RAA002E - EIZIE-!IJJI:}EL'H] Bs5. 2/- aach

The Public are hensty caulioned agains! purchasing or desing in 2y way with Ihe above refemed
shawe e ifcales, Ay peckan Whi has any Siim o respect ol Te Sed shane aeriicaals shoud lodoe
such daimwilh i Company orils Regisirar and Transler Agents MUFG Intime India Pyt Lid,, G 109,
247 Park, LB.5. Marg, Vikhrali [west) Mumbai, Maharashtra 400083 Tat (22 4918 6270 wihn 15
days of phhlnah: of this notice after which o daim wil be entaraned and tha Company shall
proceed (o asae Duplicate Share Corficateds

Placa ; 191020026
Dade : MUBMBAI

Mame of the Claimant:
banish Lakhmichand Dhingra

®

NOTICE INVITING
E-TENDER cumssTEwRCY,

Gujaral Energy Limited (GEL), desires toinvite bids agamst Tender(s) undar two
bid systern through a-tendaring portal from aligible and interested parties for tha
following categaories:
Tender 1D Tender Description
154a45 |Mechanical Warks for CNG SlationsiLCNG Stations across GEL
Enpeming lncations

antenanc:& aclivity in ExistingUpcoming CHNG/LCNG Stations in
| Madhya Pradesh, Rajasthan as wellas Punjab & Haryana

355683 ?F'mpmalfnrﬁale of (3as from CB-ONN-2000/1 Block
36620 | | Rate Contract For Supply of Leak Surveyor with Comprehensive AMC

354893 |

!ﬁ.l;ms.s GEL

Hlnr'rg of Work Owver Rig Services on Firm & Callout Basis in GEL
joperated Blocks

356314 |

Interested bédders can access the Tender Documents and related updates on
hitps: Hmltﬂn:ﬁar Nprocure.com and ht't@ www.gujara t-nnnrg[{:amfjgl_

t-nstay upu:l:aled on the aforementoned tender,

FORM G
INVITATION FOR EXPRESSI0ON OF INTEREST FOR
SHRIVALLABH PITTIE RESEARCH AND TRAINING PRIVATE LIMITED
DPERATING IM TEXTILE INDUSTRY AT JHALAWAR, RAJASTHAN

(Undar Regulation 36A(1}of the Insolvency and Bankmupicy Board of India
{Inznivency Besolifion Process for Carporale Persons) Regulations, 206§

RELEWANT PARTICULARS

1. Mamg of thy corporaie debitor akang '|'|II‘I|I Sl'cw-::lluhll Pitlie Research ard Trarrg
| PN Gl LLE M, | Frivabe Limited
| LIZBSE0MHS0N 2PTC235194
| 97, Makei Toveer F Ciilts F”'||.3|.|'.“- Mlu ||,|"||
| City, Mumibal, Maharashira, Inda, 400005

T | Addiess of the regisiered alfice

|URL of weksifa

Detsels f pkace where majoriiy of Ted

|3555ts are locaks

Inslabed capachy of man products!
IBMACES

B [Ouantity and vakes of man products™ [ HA

_{senacks soid in sl Brancial year

[ Nurmiber ol mployaes! workmen
Further details ancludng last avatabla
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Whilst care is taken prior to acceptance of advertising
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otherwise acting on an advertisement in any manner
whatsoever.
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AVAILABILITY OF THE RHP: Investors are advised to refer to the RHP and the section tiled “Risk Facfors"” beginning on page 25 of the RHP
before applying in the Issue. Acopy of the RHP will be made available on the website of SEB| at www.sebi.gov.in, the website of the BRLM, Unistone
Capital Private Limited, al www.unistonecapital.com, the websites of the Stock Exchanges al www.nseindia.com and www.bseindia.com,
respectively, and the website of the Company at www.blspolymers.com,

AVAILABILITY OF THE ABRIDGED PROSPECTUS: A copy of the Abridged Prospectus shall be available on the websites of the Company, the
BRLM and the Registrar io the Issue at www. bispolymers.com, www.unistonecapital com and www.kfintech.com, respectively,

AVAILABILITY OF BID CUMAPPLICATION FORMS: Bid cum Application Forms can be obtained from the Registered Office of the Company, BLS

MONDAY, OCTOBER 19, 2026

This adverlisement iz for information purposas onty and doas not canstilube an offeror an invilabion o a recommendation b purchase, o
hokd or sell secunties. This is not an annowncement for the offer document. All cagitalized terms used herein and not defined herean shall
have the meaning assigned o them in the Latier of Offer (“LOFT) dated October (8, 2026 filed with the Secunties and Exchangs Board of
India{"SEBI") and tha Stock Exchanga namely BSE Limited ("BSE)).

CGNTMEHTAL CCWTHGLS LMTE.D

CONTINENTAL CONTROLS LIMITED
CIM: LEE110MH1205PLCOBEDL0
Registered Office : Plof Mo, A 356/357, Road Mo-26, Wagle indusirial Estate, MIDC,
Thane-400604, Maharashira, Indiz; | Tel : Mo, §22-47184 2739,
E-mail: compliance@confinendalconirolin; | Website: www condinentalcontrol.in
Contact Person; Anushree Tekrival, Campany Secretary and Comgliance Officer
DL.IF-! PF-'.GFJI IDTEF!E OME LII'-'E CAPITAL F'.D"Ha'l:l FtS LIMITF;D

FOR PRIVATE CIRCULATION TO THE ELIGIBLE EQUITY SHAREHOLDERS OF CONTINENTAL
CONTROLS LIMITED (OUR "COMPANY" OR THE “ISSUER") ONLY

Please scan the
(R Coda
to wiew the LOF

WE HEREBY CONFIRM THAT NONE OF OUT PROMOTERS OR DIRECTORS 15 A WILFUL

DEAFAULTER AS ONM THE DATE OF LETTER OF OFFER

ISSUE OF UPTO 1,96,658,01%" FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF T 10/- EACH ("RIGHTS EQUITY SHARES")
OF OUR COMPANY FOR CASH AT A PRICE OF ¥ 10/- EACH RIGHTS EQUITY SHARE (THE °ISSUE PRICE"), AGGREGATING
UPTO 196680 LARHS® ONARIGHTS BAZIS TO THE EXISTING EQUITY SHARERQLDERS OF QOUR COMPANY IN THE RATIO OF
16 (SIXTEEN) RIGHTS EQUITY SHARES FOR EVERY 5 {FIVE) FULLY PAID-UP EQUITY SHARES HELD BY THE EXISTING
ECQUITY SHAREHOLDERS ON THE RECORD DATE, THAT |5 ON OCTOBER 14, 2026 (THE “ISSUE™). THE ISSUE PRICE FOR THE
RIGHTS EQUITY SHARES IS T 10/~ WHICH IS EQUAL T THE FACE VALUE OF THE EQUITY SHARES. FOR FURTHER DETAILS,
PLEASE SEE THE SECTION TITLED“TERMS OF THE ISSLE® ON PAGE 72 OF THE LETTER OF OFFER.

"Aesuming full subscription inthe Issue. Subject b finaksation of Basls of Allabment.

NOTICE TO THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY

ISSUE PROGRAMME

e e ————————————— wE——

S —— B

TSSUE OPENS ON _|LAST OATE FOR ONAMARKET RENUNCIATION OF RIGHTS ENTITLEWENTS'| ISSUE CLOSES ON
Frlda]r October 23, 2026 Monday, October 26, 2026 Friday, October 30, 2 30, 2026

"Eligibée Equily Sharehalders are requestad ko ensure that ranunciabion throwgh afi-markel kransfer is completed in EIJI:]:I a manner thai
the Righis Entidlemends are credied b Ihe demat accaunt of the Renouncesds Lon or prior ta the kssue Ciosing Date,
""MNowihdrawal of Application shall be permitied by any Applicant afler the Issue Clasing Dale,

Simple, Sate, Smart way of Application - Maka usa of it!!!
ASBA"| "Application Supparted by Blocked Amount (ASBA) is a baller way of applying 1o issues by simply biocking the fund in the

bankacoounl, imseztons canaval e same.

SPECIFIC INVESTORS; Qe PromolersPromoter Group have confirmed that they will nof be repowncing their respeciive Fights
Enfittements in Eavouwr of any specifiz invesions), Furher, the company confirms that the company will nof allot any under-subscrbed
porfion of the issee in ferms of Regulation 3072)d] of the SEBIICDR Requlations Lo any specificinvesiors identified by the Company, &5
per Regulation B4{1)(f){ii) of the SEBI ICDR Regulations.

FACILITIES FOR APPLICATIONIN THIS ISSUE

In secordence with Rlagulation 76 of SEBI ICOR Regulations, the SEBI Master Circular, and ASBA Circulars, all mvestors gesinng io
maka an spplication in this kssue ars mandatarily required to use the ASBA process. Invastors should carsfully read the provisions
appicable to such appioations before making their application through ASBA. For defails, please see Making of an Appéeation through
the ASBA process™ on page 74 of the Lether of Offer,

Please note fhat subjact o SC383 complying with the regirements of SEBI Circular Mo, GIRFGFDIDILMAM 3 dated Seplember 25,
2012 wikhin the periods stipulated therein, Applications may be submitted at Designated Branches of the SC3Bs. Further, inferms of the
SEB Circular CIRICFDDILA 2013 dated January 2, 2013, it is clarified that for making Applications by 30385 on their own acoound
uging ASBA facility, each such 30385 should have & separate account in its own rame with any olher SEBI Registered S03B{s). Such
acoount shall be used solely for the purposs of making Application in the lssue and clear demarcated funds should be avatable insuch
acoount for Applications.

CREDIT OF RIGHTS ENTITLEMENTS IN DEMAT ACCOUNTS OF ELIGIBLE EQUITY SHAREHOLDERS:

In accordance with Reguialicn TTA of the SEBI ICDR Regulations read with the SEBI ICDR Master Circular, fhe credit of Rights
Enfilfements and Allobmeni of Equity Shares shall be made in dematarialized form ondy

Pursuant ta the provisions of the SEBI ICDR Regulations and other applicable laws, Rights Entitlemants have been credited to
the demat account of the eligible equity shareholders {"RE Holders") under the ISIM: INES45820014 on or about October 19, 2026,

RE holders can apply for Rights 15sue or renounce the REs in fulf orin par. The renunciation can be done using the secondary marked
platform of ihe Stock Exchanges {the on Market Renunciztion” or through an offer market transfer {the *Off Market Renenciafion™) within
the fimaline menfioned inthe fabée above.

PLEASE NOTE THAT CREDIT OF RIGHTS ENTITLEMENTS IN THE DEMAT ACCOUNT DOES NOT, PER SE, ENTITLE
INVESTORS TO THE RIGHTS EQUITY SHARES AND INVESTORS HAVE TO SUBMIT APPLICATION FOR THE RIGHTS EQUITY
SHARES ON OR BEFORE THE ISSUE CLOSING DATE BY MAKING FULL PAYMENT TOWARDS SHARES APPLIED. FOR
FURTHER DETAILS, PLEASE SEE "ISSUE INFORMATION ON PAGE 72 OF THE LETTER OF OFFER.

FLEASE NOTE THAT THE RIGHTS ENTITLEMENTS WHICH ARE NEITHER RENOUNCED NOR SUBSCRIBED BY THE INVESTORS
ONORBEFORE THESSUE CLOSING DATE SHALL LAPSE AND SHALL BE EXTINGUISHED AFTER THE ISSUE CLOSURE.

Please nota that our Company has opsned a separale damat escrow account {namely, CONTINENTAL CONTROLS LIMITED) { Cemat
Escrow Account”] and has credited the Rights Entitlements an the basks of the Equity Sharas: (a) held by Efgible Equity Sharsholders
which ana held in physical farm as on Record Dabe; or{b) which are held in the account of the Investor Education Pratection Fund ("IEPF*)
authandy; or (c} of the Elgible Equity Shareholder whose demat accounts are frozen or whers the Equity Sharas ang lying in the
unclaimed | suspense escrow account' demal suspansa account (including those pursuant b Ragulation 39 of the SEBI LODR
Raegulations) or detads of which are unavailabla with our Company o with the Registrar on the Racond Date or where Equily Sharas have
been kept In abevance of where enfillameant cerdificate has been sued or whare inslruction has been issued b slopping, issue or
transfar or where letlar of confirmation lying in escrow account; or (d) where credit of the Rights Enlitlements have
relurnedireversed/falled for any reasan or () whera ownership is cumrantly under dispule, incleding cour o any regulatory pracaadings
or whera kegal nobices have been issued, ifany or{f) such other cases where our Company 12 unable 1o credit Rights Entillemeants for any
olher reasons. Please also nota thal aur Comgany has credited Rights Entilements 10 tha Demal Suspenss Acctunt, on the basis of
information available with our Company and o sarve the intarest of relevant Eligible Equily Sharahobders lo provide them with a
reasonable dpporunity b paricipate i the leswe. The credd of the Righls Enlitarmants 1o the Demat Suspense Accaunl by sur Company
does nak create any Aght in favourof the relevant Ellgibls Equity Sharaholdars for iransfer of Rights Enfilameant to thelr demat acoount or
L fecenve any Equily Shares in e [ssue.

With respect to the Rights Enlitiaments crediled o the Damat Suspense Account, the Eligible Equity Sharehoiders are requested 1o
provide relevant deleisidocuments B8 accepiabe o our Company or the Registrar {stuch &5 appbcable requistony. approvats, self-
gttested PAM and clien master sheet of damat accownd, detrils! recards confirming the legad and beneficial ownership of their respeciive
Equity Shams, eic.) o our Company or fhe Ragisirar not later than two-clear Woeking Days pror to the 1ssue Closing Date, ie., by
October 30, 2026, 1o enable credit of their Rights Entillements by way of fransfer from the Demal Suspense Account to their demat
account al least one day befare the fssue Closing Date, o enable such Ebgible Equity Shareholders o make enappbcalionin this isses,
and this communication shall sarve as an intimation ba such Eligibie Equity Sharehalders in this regard.

Such Eligitde Equity Shareholders are alss requesied to ensure that their demal account, dedails of which have been provided o our
Company or the Registrar accounts active fo facilitate the aforementioned transfer, In the event that the Eligible Equity Shareholders are
not able to provide relevant details bo our Company or the Regisirar by the end of tws dear Working Days prior o the Issue Closing Date,
Rights Enfitlernents credied i the Demat Suspense Account shall fapse and extinguish in due course and such Eligile Equity
Shareholdar shall nof have any claim sgainst gur Company and our Company shall nod b2 liabie b amy such Eligible Equity Shareholder
in any form or manner,

COMPLETION OF DISPATCH OF ISSUE MATERIAL

The dispatch of the Appication Form, Latier of Offer dated Oclober (8, 2026 and RE Enfilement lefter ["155ue Matarial™) has been compisted
on Cictober 17, 2025 for dispaich fowgh emaill and Speed Post (Non-Emai), ag confirmed by the RTA, In case of Eligitle Equsy
Sharehaldars who have provided ther vald e-mail sddress to our Company, the Issue Matenial has besn sant to theire-mail address and in
caseswhere Ekgibie Equiy Shareholders have nol provided ther e-mail address, then the Issue Malarishs, a5 spplicable has been physically
dispatchad, on a reasonable effort basis, fo the Indisn addressas provided by tham
PROCEDURE FOR APPLICATION THROUGH THE ASBA PROCESS: Investors desiring to make an Application inihis [ssue through
AZBA procass, may submit he Application Form i the Designated Branch of the SC5B or onlinefelectronic Applcaton thraugh the website
of the SC3Bs [f made available by such SCEB) for aulhdrising such SCSE o block Applcation Money payable on the Applcation in iheir
respaciive ASBAACCoUnSS. Investars should ensure that they have comrectly submitbed the Appication Form, or have ofherwise provided an
autharisation to e SCSB, viathe alectronic mode, for blocking funds in the ASBA A count equivalent b the Applcation Maney mentioned in
the Appcation Form, 35 the case may be, at the time of submizsion of fhe Application. Forthe listof banks which have been notified by SEBIH
actas SCSBs fortheASBAprocess. please refer o hips Mwwwsebl govin/sebiweddothen Otherdcion do PdoRecognisedF pi=yesdinimid=34
APPLICATIONS ON PLAIN PAPER UNDER ASBA PROCESS: An Eligible Equity Sharsholder in India wha is eligible to apply under the
ASBA process may make an Applicalion o subseribe fo the Issue on pain paper in case of non-recaipt of Application Form as detailad
above and onfy such plain paper applications which provide ail the details required in kerms of Regulstion 78 of SEBI ICDR Regulations
shall be accepted by SCEBs, In such cases of non-receipt of ta Application Form through physical defivery (where applicable) and the
Elgible Equity Sharenolder not being in & position toodtan it rom any other source may make arApplicabion 1o subscribe to the Issug an
plam paper with the same delails as per the Application Form that is available on the websilz of the Registrar, the Siock Exchanges. An
Eligbile Equily Shareholder shall submat the plain paper Application to the Designated Branch olthe SC58 for authonsing such SCSE (o
biock Application Monsy in the said bank account maintaired with the same SCS8. Applicalions on plain pagar will not be accapted from
ary Efgible Equity Shareholider who has not provided an Indian address. Pleasa note that in terms of Regulation 78 of SEBI ICOR
Regulations, the Eligitiés Equity Shareholders who are making the Application on plain paper shall nol be entiied fo rancuncs their Rights
Enfitternants and should nol wlilize the Applicalion Fomm lorany purpose including renunciation avan i itis recenved subsaquently
The Apphication on plain paper, duly signed by the Eligible Equity Shareholder including joint holders, in the same order and as per
specimean recorded with hisher bank, must reach the office of ihe Designated Branch of the 3C35E before the 13swe Closing Date and
should contain the following parficulars:
1, Nameof our Company, being Continantal Gonlrols Limied,
2, Mama and addrass of tha Eligibée Equity Sharehalder including joint holders (in the sama order and as per specimen recorded with
aur Company or the Depository];
3, Folionumber(incase of Eligible Equity Shareholders who hald Equity Shases in physical form as on Record DaleNDP and Chent [T in
which RE held;
4, Exceptfordppications on bahalf of the Canltral or State Gowernmant. the residents of Sikkim and the officals appoinbed by tha cours,
PAN of the Eligibe Equiy Sharahalder and for gach Elglble Equily Sharenolder in caza ol joind names, irmespective of the total value
o tha Equity Shares apphied Tor pursuant fo e lssie;

Mumber of Equity Shares hald as on Record Dele;

Aliotment oplion - only dematerialised form;

Mumbrar of Rights Equety Shares entifled b,

Mumber of Rights Equsty Shares applied forwithin the Rights Enfilements;

5, Numberof Additonal Rights Equity Shares applied for, ffany (applicable only i entnz Righis Entillemenis have been applied for);
10, Total number of Rights Equity Sharas appliad for;

11, Total amownd paid at the rate of Rs, 10- perRights Equity Share;

oo~ oom

12. Delats of the ASBAACoount such as the SC5B account number. name, address and branch of the relevant 5558

13. incase of non-resident ERgible Equity Sharehaldars making an application 'with an Indan adsnass, detalls of tee NRE ! FCNRINRO
accaunt such as tha account number, name, addrass and branch of the SCSE wihwhich theaccouwnt is maintained:

14, Authorigation io the Designated Branch of the SC3E to block an amount equivalent to the Application Money in the ASBAACCoUNt,

15, Signaturs of the Eigible Equity Shamsholder (in case of joint holders, to appearin the same sequence and order as they appsarinthe
records ofthe SC-58), and

16, All such Eligitée Equity Sharehalders shed be deemed to kave made the representalions, wamrantes and agresmsnts set forth in
*Restnctions on Foreign Ownership of Indian Securities” on page 100, ofthe Letter of Offer and shall include the following:

FIWe understand that neithar the Rightz Entillement nor the Faghts Equity Shares have been, and will be, reqisterad under the United

States Secunbies Aclol 1933, a5 amended ("US Securilies &c1°) or any Unilad States state secunlies [aws, and may nol be offered, sold,
ragald or otharsise ransferred within the Uniled Stales or o the ferdlones or possassions thereal ("United Stales”) or [o, or for tha
account or banefit of & United Slatas person as defined in the Regufation S of the US Securilies ctiRegqulation 57, Vwe undersiand e
Fiaghts Equity Shares referred b in this appication are baing offered in India bul notin e United States. I we understand the offerng Lo
wiich this application refates = nof, and under no circumstances |s o be construed ag, an offering of any Rights Equity Shares or Rights
Enlitlement for zale in the United States, or a5 a solicitation theresn of an offer o buy any of the said Rights Equily Shares or Rights
Entitiement in the Unded States. Accordingly, I we undarsiand this appication should not be forsarded 1o or transmitted i or to e
United Stales at any ime. [ we confiern thal I we are not e the United Slatas and understand that naither ug, nor the Ragistear, orany
other person acting on behalfl of us will sccept subscnplions from any person, orthe agent of any peeson, who appears 1o be, orwho we,
the Registrar, or any other parson 3cting on behalf of us have reason 1o believe & a resident of the United Slates "U.S. Person” (as
defined inRegulation 3) oris ineligile 1o participate in the 1ssue under the securites laws of their juisdction.
I We will not offer, sell or othensise ransfer. any of the Eguity Shares which may be acquired by us in any junsdiction or under any
circumstances inwhich such offer or saleis not autharized or to any person toowhom i iz unlawful fo make such offer, sale or invitation
awcept under circumstances thal will resultin compance with any applicable laws or regulations. We satisfy, and each account forwhich
we are acking satisfies, all susabdity standards for irvestors in wvestments of the type subscribed for herein imposed by the jurisdiction of
ourresidence.

I We undersiand and agres thal the Rights Entillement and Rights Equety Shares may not be recffered, resold, pledged or otherwisa
transfermed except in an offshore frensaction in complisnce with Regulstion 5, or athenwss pursuant to an exempbon from, or i a
transaction notsubject 1o, the registration requirements of the US Securities At
IMWe filamiare, and the parsan, if amy, for whosa accounl e amiara acquinng such Rights Entilement, andior the Equity Shares, isian
autside the United States or 8 Qualified Inslitlutional Buyer (a5 defined in the US Securilies Act), and (i) ls/are acquiring the Rights
Entitlerment andior the Eguity Shares in an offshora Iransacton meeting the requirements of Regulation 5 or in a ransaction exempl
from;, o nol subjact bo, the regisiation requnarmants of tha US Secunties Act,

I'We heraby make representations, warranties and agreements setforth hanzin,

We acknowledge that the Company, its affiliates and oihers will rely upon the truth and accuracy of the foregoing representations,
waranties and sgreements sat forth therein

Investors are requesied b stictly adhere o these instruclions, Failee to do 5o could resill in an Apphcation being rejected, with our
Lompany and the Registrar not having any Eability o the Investor, The plain paper Applcation format will be available on the website of
tha Registrar at www. purvashare.com . Gur Company and the Registrar shall not be: responsibie if the Appications are nol uploaded by
the SC5B or funds are not blocked in the Investars’ ASBAAccounts on or before the |ssue Closing Dale,

if the sharehalders make an application using the Application Farm as wall as plan paper, bolh the application shall be liable o be
rajecked 3t tha oplions of our Company.

CVERBEAS SHAREHOLDERS : The dislribution of tha Draft Latier of Offer, Letter of Offer, Applicaton Form.and the Righls Entillement
Latter [*lssue Materals”) and the issue of Rights Entiferments and Equily Shares on-a righls basis b persons in cartain jursdclions
aulside India is restrictad by lagal requirsments pravailing in thoss pinsdiclions. Persons into whosa possession this Dralt Letier of Offar,
Latter of Offer, Application Form and the Rights Entitlement Latlar may come are reguired to inform themsealves aboul and obsarva such
ragkriclions. For more detalls see *‘Restrclions on Purchases and Rezales” begnning on gage 101 of the Latier of Offer, Our Comgany is
reaking this [zsue on a rghts basis o the Elgible Equity Shansholders of our Company and will gspatch the Lalier of Offer, Applicatan
Form and the Rights Entillement Letier only b Eligibée Equily Sharehokiars only to heir valid e-rail addresses who have provided an
Indian address to sur Company and who are lecated injurisdictions where the offer and sale of the Rights Entilement or Rights Securilies
& parmitied under [aws of such unzdictions and does nol resultin and may nol be construed as, a public offenng in such jurisdictions, In
caze the Eligible Equity Shareholdess have provided thelr valid g-mail address, the lssue materal is sent only bo thedr valkd e-mail
address, andin caga the Ellgible Equity Shareholders have nol provided thedr a-mail address, then the [ssue miateral s dispaiched, ona
reasonable effort basis, bo the Indan addresses provided by them. Inveslors can alss accass the Ledter of Offer, and the Apglication Form
from the websibes of the Registrar to the [ssue; aur Company, BSE

WO OFFER [N THE UNITED STATES : The Rights Entitlemenis and the Righiz Equity Shares have not been and will ot be registened
under the United States Securites Act of 1933, &5 amended (the “Seciities Act’) orany U.3. Stale Securities laws and may not be
offered; soid, resold or ofherwise transferned within the Linited States, exceptin a fransaction exempt from the registration requirements
of the securiies act. The rights enfilements and equity shares refemed o in the ketter of offer are being offered in IndEa. but mof in the
United States, The offening o which the Letier of offer relates is nof, and under no circumstances is 1o be construed as, an offering of ary
aquity shares or righis enfitlements for sale in the United Siates or a5 a solicitadion thersin of an offer o buy any of the said securites,
dcoondingly, the letterof offer should not be forwarsied 1o or transmitied in orinto the United Siates atany fime

LAST DATE FOR APPLICATION: The |ast date for submission of the duly filled in the Application Form or g plain paper Appécation is
Qciobar 30, 2025, ie,, Issue Closing Date. ifthe Application Form is nol submitied with & 3535, uploaded with the Stock Exchanges and
the Application Money is not blocked with the 3C3B on or bedore the lasue Closing Date, the invitation to offer conizined inthe Lefter of
Qfier shall be desmed to have been dedined and our Board or any commities thereof shall be at liberly to dispose of the Equity Shares
hereby offerad, as provided under *Issue Informstion - Basis of Allptment’ on page 107 of the Letier of Cifer

Please note thal on the ssue Clesing Dats, Applicabions through ASBA process will be uploaded unbil 5.00 p,m, {indian Standard Time) ar
such extendead time as parméflad by the Stock Exchangas,

Plaase ansure that the Application Farm and necassary details are filled in. In place of Application Number, inveshars can menlion e
rafarance number of the email received from Registrar informing about thair Right Entitlement or last elght digils of the demat account,
Alternatively, SC5Bs may mantion their internal referance number in place of agplication aumber,

LISTING - The existing Equity Shares of our Company an listed on BSE Limiled ("BSE") (ihe “Slock Exchange’). Our Company has
recaived In-prnciple’ approval Trom the BSE for listing the Rights Equity Shares o be allotted pursuant to e lssue through th letber
dated Seplambes 29, 2026, Our Company will also make appications to BSE o obiam rading approvals for the Rights Entibements as
required under tha SEBICDR Master Circular. For ihe puwrposa of this kssue, the Designated S1ock Exchange s BSE.

DISCLAIMER CLAUSE OF BSE (THE DESIGNATED STOCK EXCHANGE) : It is o be distnctly understood that the permission given
by BSE Limited should not inamyway, be deemad of congireed that the Letter of Offer has been deared or approved by BSE Lirmsted, nor
does it certify the comaciness of complateness of any of the contents of the Letter of Offer. The Investors are advised to refer io the Letter
af Offer for the full bext of the “Dizciaimer Clawse of B3E™ on page 69 of the Leftar of Offer,

AVAILABILITY OF ISSUE MATERIALS : Pursuant 1o the requiremends of the SEBI ICDR Regulations and other applicable laws, the
Rights Entiflements will be credited to the demat aceount of the Eligibie Equity Shareholders who are Equity Shareholders as on the
Record Date, however, the [ssue Materials will be sené dispatched only o such Eligible Equity Sharehoiders who have provided an Indkan
address o our Company and onby such Eligible Equity Shareholders are permitted to parbicipate in the Issue, The credit of Righls
Enfilement does not constibube an offer, invitation 1o offer or solicitation for participation in the fssue, whether direcily or indirectly, and
anly dispatch of ihe [ssue Materizl shall consfitube an offer, invitation of solicitabion for padicipation in the 1ssue in accordance with the
termz of the ssue Material, Furher, receipt of the issue Materiaks nchiding by way of electronic means) will not constitule an offar,
invitation b or solicitation by anyore in §i) the United States or i) any jurisdictien orin any circumstances in which such anoffsr, invitation
ar solicitadion is unlewful or not authorized orbo any person bo whom itis enfawiul fo meke such an offer, Invitation or selicistion. In those
gircimstances, the Letter of Offer and any other Issue Matenals must be freated as sent for information.anly and should not be acted
upon for subscripbion o Rights Equity Shares and showd not be copied or redisiribaied, in pa or full, Accordingly, persans receiving a
copy of fe lssue Materials shoukd not distribute or send the ssue Materals in orinto any jurisdicion where to do so, would or might
contravens local securiies laws or regulations, or waoulkd subject our Company or its afiifates bo any filing or registration requirement iother
fhan in Indsa), If Issue Maberiad is received by-any person n any such junsdiciion or the United Siates, they masinot seek in sidscribe fo fhe
Rights Equdy Shares, Formore delals, see "Restrichons on Purchases and Resales” beginning on page 101 of this Lefterof Offer.

The Issue material wil be sent dispatched only lo the Eligible Equity Sharehalders wha have provided an Indisn address to our Company,
In case such Elgible Equity Sharsholders have provided their valid e-mail address, this lssue matenal wil ba sani only bo their vald &-
mail addrass and n casa such Esgible Equily Sharshaldess have nod provided thes valid e-mail address, [sses matenal will be ghysically
dispatched. on a reasonable efforl basis, to the Indian addressas provided by them, Further, the Lelter of Offer will be senl dispatched 1o
ke Elgible Equity Shareholdars who have prowded their Indian addrass and who have made a requastin this regard.

Investors can acoass the Letier of Offer and the Application Form {provided that the Eligitla Equity Sharehaldar i aligible 1o subscribe to
the Rights Equity Shares under applicable Bws) on the websites of:

1. Cur Company abwew confineniatcondrolin

2. The Regisirar atwww, purvashare.com

3. The Stock Exchanges ai www.bsaindia com

To update the respective Indian addreszesia-mail addreszesiphona of mobde numbers i e ratords mainlained by e Regisiraror by

aur Company, In case shares hald & phyeical made or cantact with thelr Depoziiory participant in case shares hald in demat mode,
Eligibla Equity Sharehalders should visit v purvashans com

Eligibée Equity Shareholders can alse oblain the defalls of ihelr respective Rights Enfitlements from the website of the Reglstear {ie.
wenw. purvashare com) by entering ther DF IDand Client 1D or fofio number {for Eligitde Equity Sharehalders who hald Eguity Sharesin
physical form as on Record Date), The link for the same shall also be avallable on the websiie of our Company at
waw contnentalcontrol i

Furiher, our Company will undertake &l agequate steps to reach ouft the Eligible Equity Sharehciders who have provided their Indan
address through ofher means, a5 may be feasie; Forrisk fectors and olher details please refer to the Letter of Offer

Il you have quenas or grievances in connection with the Rights issue, you may contact the Reqgistrar to the issue at datails given balow
with copy b Company Secrefary &t complianca@oontmentaloontrol in

REGISTRAR. TO THE ISSUE

e i el | T T B

Purva Ehamglslnl {lndlll Private Limifed
Tel Mo 022-41343264 [ 496147132

Email : newissue@pursashare, com
Contact Person ; Deepali Gaonkar

Website : www punashare.com

SEEBI| Registration Mumber : INRODG01112

Investors may contact the Registrar o the Issue or gur Company Secretary and Compliance Officer for any pre-Issue or post- Issue
related matiers, All grievances relating to the ASBA process may be addressed o the Registrar to the [ssue, with 2 copy fo the SCSE,
giving full details such as nama, address of the Applicant, contact number(s), esmail address of the solel first holder, folio number or
demat acocound, number of Rights Equity Shares spplied for, amount Bocked, ASBA Account nember and the Designated Branch of the
SC3B where the Application Forms, or the plain paper application, a3 the case may be, was submitied by the Invesiors along with a
photocopy of the acknowiedgement sip, Fordetails onthe ASBA procass, see "Issue Information” beginning on page 72 of the Letter of Offer
Appicant, confach numbers), e-mail address of the soled first hoider, fo8o number or demat aecourt number. ember of Rights Equty
Shares applied for, amount blockad (in case of ASBA process), ASBA Account number and the Designated Branch of the S058s where
fhe Application Form o the plain peper appicabon, a5 the case may be, was submiied by the nvesions along with a photocopy of the
acknowledgement slip (in case of ASBA process). Fordetails an the ASEA process, s2e “lssue Information” at page 72 of the Lefter of Offer

Faor Continental Contrals Limited

On behalf of the Board of Directors

Sd-

Diate - 1Tth Delobar, 2026 Anushree Tekrival
Place : Thane Company Secretary and Compliance Officer

Polymers Limited {Tel.: +91 114 352 6312); BRLM - Unistone Capital Private Limited (Tel.: +91 22 4604 §494). Syndicate Member - LF C Securities
Private Limited (Tel.: 022-35006558 / +91 82810025988); and at the select locations of the Sub-Syndicate Members (as given below), Registered
Brokers, Designated RTA Locations and Designated COP Locations for participating in the lssue. Bid cum Application Forms will also be available on

the websites of NSE (www.nseindia.com) and BSE (www.bseindia.com) and at all the Designated Branches of SCSBs, the list of which is available

Bank Limited

on the websites of the Stock Exchanges and SEBI,
BANKERS TO THEISSUE- ESCROW COLLECTION BANK, REFUND BANK, PUBLIC ISSUE ACCOUNT BANK AND SPONSOR BANK: ICICI

UPI: UPI Bidders can also Bid through the UPE Mechanism.

All capitalised terms used herein and not specifically defined shall have the same meaning as ascribed to them in the RHP.

Place: New Dealhi
Date: October 17, 2026

For BLS POLYMERS LIMITED

On Behalf of the Board of Direclors

Sd/-

Neha Kumar Sunit

Company Secretary and Compliance Officer

DISCLAIMER : BLS POLYMERS LIMITED is proposing, subject to applicable statutory and reguiatory requirements, receipt of requisite approvals, market condifions and other considerations, to underiake an inifial public offering of its Equity Shares and has filed the RHP dated October 17, 2026 with the Registrar of
Companses, Mational Capital Temritory of Delhi-|, at Central Delhi{*RoC”), The RHP shall be available on the website of SEB| at www.sebi.gov.in, the website of the BRLM at www .unistonecapital com, the websie of the Company at www.blspalymers.com and the websites of the Stock Exchanges atwww.nseindia.com and
www.bseindia.com, respectively. Any potential invesior should note that investment in equity shares involves a high degree of risk and for details relating to the same, kindly refer “Risk Factors "beginning on page 25 of the RHP. Polential investors should not rely on the DRHP filed with SEB| and the Stock Exchanges for
making any invesiment decision and should instead rely on the information included in the RHP filed by the Company with e BoC, SEBI and the Siock Exchangas
The Equity Sharas have nol beean and will not be registered under the U.S. Securities Act of 1933, as amendad (*U.5. Securilies Act’) or any slate securities laws of the United States and may not be offered or sold within the United States except pursiant to an examption from, or in 8 transaction nol subject 1o, the
registration requirements of the LS. Securities Act and applicable state securities laws. Accordingly, the Equity Shares are being offered and sold only outside the United States in "offshore transactions™ as defined in, and in reliance on, Regulation 3 under the U.3, Securities Act and the applicable laws of the jurisdictions
where those offers and sales occur,
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The Kerala Minerals and Metals Ltd

K_MM_Lp (4 Gowt. of Korala Undertsiongl - Sankaramangalam, Kollam 891583
T‘ : .H_J___I’::' Phone: 047TE-2651215 to 217 e-mail: mdi@kmml.com

For more defails please visit E-Tendering Portal, hitps:Meténders keralagovin ar www.kmmicom

M. Tender 1D Item

1.12026 KMML 8280231 1| Fabrication & Supply of Radiant Coil Assembly

2 |2026 KMML 880340 1| Self-Aligning Bearing with Dust Cap and Lid for
Rotary Globe Digester

3.|2026 KMML 850184 1| Supply of Gear Box
4| 2026 KMML_880692 1| Supply Pipe saamless CS

5.12026 KMML 380691 | Iron Oxide Brick making in KMML

Chevara 17102026

Sov- Managing Directar for The Berale Minarals and Matals Lid.

NOTICE OF LOSS OF SHARE CERTIFICATE

Motice is-herely given that the fallowing eguity share certificaie(s) of Grasim indusires Limited
(CIN: L1T124MP1947PLCOOO418) &5 reported bo be lost or misplaced and the hoidesciaimant
thereof have apphied for issbance of duplicate shares cerfificate(s) in beuthereof,

E. Name of the Name of IMrJ Ee;ﬁl{iu]ale E]If'lllil:;lﬂ Eu- _ﬂ Face
0. shareholders COMmpany an o{s). ois]. fqui
_ Folia No. _ - Shares Valne
1 | Shyam Pahlajrai Grasim 3310426 |B5H56222T02-| 485 2

Bhatia (Deceased), | Indusiries BEE22I196

Bharat Shyam Limnited

Bhatia (Surviving) | (GRADIT0425)

& Kamla Balram

Bhatia (Deceased)

Date - 19102026 Mameof the Helder: Bharal Shyam Bhatia

PUBLIC NOTICE

TO WHOMSOEVER IT MAY CONCERN

Thiz=is b inform tha Ganaral Public Bal lolowing share cerificata of Ambuja Cemants Limited having
it Fﬁegmereﬂ Dffice at Adani Corporate House, Shantigram, 3G, Highway, Khadiyar, Ahmedabad
382421, Gujarat registenad inthe neme af the folowing Sharehoider’s heve been lost by them

8r.| Mameofthe | Folio | Certificate| Distinctive Number{s) | MNo. of Shares

No | Shareholder(s) | Mo. No. FROM | 1O with face value

1. | Lakhi Tulgidas | LOSH45 10273 | 11545881 - 11547420 1880 equity
Dengra and and sharas of
Janki Dengra 006440025 - Q06440644 [ Rs. 2/- each

The Puslic an hareby cautaned against purchasng o dealing in any way with the abova: malered
share certificates. Any person wha has any oiaim in respect of the said share certificate’s should lndge
such claim with the Company ar ils Registrar and Transferdgents MUFG Intime India Pyi. Lid., €101,
247 Park, L.B.5. Mary, Vikhroli (west), Mumbai, Maharashira 400083 Tal: 022 4918 6270 witin 15
days of publcation of this ralice after which ng claim wil be enterained and (he Gompany shall
proceed o iasus Dunlicate Ehare Cardficale's,

Place ; 19102057
Date @ MUMBAI

Mame of the Claimant:
Manish Lakhmichand Dhingra

W

NOTICE INVITING
E-TENDER (CUIARAT EMERGY |

Gujarat Energy Limited {GEL), desires to invite bids against Tender(s) under two
bid system throwgh e-tendenng portal from eligible and interestad parties for the
folkowing cateqories:
Tender ID

354845

Tender Description
Mechanmical Works for CNG Stations/LCNG Stations across GEL
operafing locations
Maintenance activity in Existing/Upcoming CNGILCNG Stations in
Madhya Pradesh, Rajasthan as well as Punjah & Haryana

Proposal for Sale of Gas from CB-ONN-2000/1 Block

Rate Contract For Supply of Leak Surveyar with Comprehensive AMC
Across GEL

Hiring of Work Over Rig Services on Firm & Callout Basis in GEL
operated Blocks
Interested bidders can access the Tender Documents and related updates on

https://geltender.nprocure.com and hitps:iwww.gujarat-energy.comiggl

current-tender!. Interested bidders are advised fo reqularly visit above websites
to stay updated on the aforementioned lender.

354881
Ja0683
356230

356314

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
SHRIVALLABH PITTIE RESEARCGH AMD TRAINING PRIVATE LIMITED
DPERATING IN TEXTILE INDUSTRY AT JHALAWAR, RAJASTHAN
{Ureder Regulalion J6A(1)of the Insalvency and Bankruptey Board of India
{Insolvency Resolution Process lor Corporale Persons) Regulations, 2016)

RELEVANT PARTICULARS

hiame af ke corparale dabtar aloag wth | Shesallabh Pitts Ressarch and Training
PANS CIN LLP N | Frivate Limitad
{ LEEAEOMH0T IPTC 235164

97, Meaker Tower F Caifta Parade, Mumbai
[ Lity. Muribae. Maharashin, [ndia, s00005
| Mo WWabsie Avatlabee

dhafawar, Rajasthan

2 | Andress of the registéred oifice

~3 [UAL of website
4, |Defaite of placo wheare magarity of fixed
iy |a55Rls are jorate g
3, |installed cagacity of main progucis!
| Servibs |
& |Cuandity ard vahee of man products’ feby
survices sald in lasl irancisl yeas
7. |Mumber of emaloyeeswarkmen
& |Furiher details inchiding Tast awailabie
fmancial staiements (with schadues)
G} Bl yiars, hstsof grsdiors, relevant
dxes far subsequent esents of tha
| process ang avadable at UAL:
4, | Elgibility for rescfution applicants
umier seckinm 25(230h) of the Code &
| avaitznle af UKL
0 | Lt oate for receqt of axpression of
. |Imkprest Ly
11. | Data of issue of prowisicnal list of
____|prospactive esolution applicants
1% |Lasi dats for submissson of abections
| b poowigional Bt
13 | Dade od issue of Tisa G5t of peaspecive
| resofudicn applicants
14. | Do ofissue af infarmation
mamprard e, avakiation matrec and
request for resciition plans to
IE'?EISDEE[-'-E mesnlytan applicants
13, | L oade bor Sugnyesson of resolubon
| pans |
16 |Process email id to submid Expression of | ip.crpsvp@omad.com
_ |lmterest
17, |Cstaits of tha corporate debéar’s

| oot Knam

| Mot Known : :
Itergsted pamies tan ohtzn repuirad information
by sanng email i Ip cipsvprEgmal. com

| Interested pariies can obfsn raguired informatian
| by seniing email toc IpcirpsvpEmmall.com

| Brd November 2026
| Bth Novermber 2026
| 14th Movember 2025
| 77th November 2026
| 19t Navamber 2026

[ 18ih December 2026

| Mt ragistered

registaation status as MSME

CA Sunil Kumar Kalira

Desmed RP ol Sheivaltabh Pltke Research and Training P, Lid.
IBBI Registration Mao_: [BELIPA-B01AP-PON D1 1/2017-1811 662
301, 3rdl Flaos, Reepus Business Cenber, Mew Citylight Read,
Above Mercedes-Benz Showrnam, Bharkana-Vesu, Surat-325007

Date: 1%k Oclober 2026
Place: Swrak

"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

GOTHRLAGT TRV ErEAaUS G

AVAILABILITY OF THE RHP: Investors are advised fo refer to the RHP and the section fitled “Risk Factfors" beginning on page 25 of the RHP
before applying in the Issue. Acopy of the RHP will be made available on the website of SEB| at www.sebi.gov.in, the websile of the BRLM, Unistone
Capital Private Limited, at www.unistonecapital.com, the websites of the Stock Exchanges at www.nseindia.com and www.bseindia.com,
respectively, and the website of the Company at www.bispolymers.com.

AVAILABILITY OF THE ABRIDGED PROSPECTUS: A copy of the Abridged Prospectus shall be available on the websites of the Company, the
BRLM and the Registrar to the |ssue at www blspolymers.com, www.unistonecapital com and www.kfintech,com, respectively,

AVAILABILITY OF BID CUM APPLICATION FORMS: Bid cum Application Forms can be obtained from the Registerad Office of the Company, BLS

This advertisement is for informalion purpases only and does not constitute an offer or an mvitalion or a recommendation 1o purchass, 1o
hold or zell securities. This & not an announcement for the offer document. A% caplialized terms esed herein and not defined harain shall
have the meaning assigned bo themin ihe Letter of Offer {"LOF™) daled Detober 08, 2026 fded with the Securities and Exchange Board of
India (*SEBI") and the Stock Exchange namely BSE Limited ("BSET")

Conmventa. Conrrors Limen

CONTINENTAL CONTROLS LIMITED
CIN: LEG110MH1995PLCOBE040
Registerad Office : Piot No. A 356/357, Road No-26, Wagle Industrial Estate. MIDC,
Thane-400604, Maharashira, India; | Tel : Mo, 022-4184 2283,
E-mail: compliance@continentalcontred.in; | Wabsite; www.conlinentalcontrolin
Contact Person: Anushres Tekrval, Company Secretary and Compliance Officer

Please scan ihe
R Code
fo view he LOF

FOR PRIVATE CIRCULATION TO THE ELIGIELE EQUITY SHAREHOLDERS OF CONTINENTAL

CONTROLS LIMITED {OUR “COMPANY" OR THE “ISSUER™) ONLY
WE HEREBY CONFIRM THAT NONE OF QUT PROMOTERS OR DIRECTORS IS A WILFUL
DEAFAULTER AS ON THE DATE OF LETTER OF OFFER

ISSUE OF UPTO 1,96,68,019" FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF ¥ 10v- EACH ("'RIGHTS EQUITY SHARES")
OF QUR COMPANY FOR CASH AT A PRICE OF ¥ 10¢- EACH RIGHTS EQUITY SHARE (THE "ISSUE PRICE"), AGGREGATING
LUPTO1966.80 LAKHS ONARIGHTS BASIS TO THE EXISTING EQUITY SHAREHCLDERS OF QUR COMPANY IN THE RATIO OF
16 (SIXTEEN) RIGHTS EQUITY SHARES FOR EVERY 5 {FIVE) FULLY PAID-UP EQUITY SHARES HELD BY THE EXISTING
EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT 15 ON OCTOBER 14, 2026 (THE *ISSUE"). THE ISSUE PRICE FOR THE
RIGHTS EQUITY SHARES 1S T 10/- WHICH IS EQUAL TO THE FACE VALUE OF THE EQUITY SHARES, FOR FURTHER DETAILS,
PLEASE SEE THE SECTION TITLED "TERMS OF THE ISSUE" ON PAGE 72 OF THE LETTER OF OFFER.
*Assuming full subscription in the Issue. Subject to finalisation of Basis of Allotment.

NOTICE TO THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY {
| ISSUE PROGRAMME l

ISSUE OPENS ON  |LAST DATE FOR ON-MARKET RENUNCIATION OF RIGHTS ENTITLEMENTS*| ISSUE CLOSES ON™ |
]Frl-day.l. October 23, EI:IEE'E Monday, October 26, 2026 JIFrlll:la.-l.l. October 30, Eﬂiﬁj

"Eligible Equity Shareholders are reguestad 1o ensure that renunclation through off-market iransfer is complated in such a manner that
ihe Rights Entitlements are credited io ihe demat account of the Fenounceels) onorpriorio the Issie Closing Daie.
**"Nowithdrawal of Application shall be permitied by any Applicant after the 1ssue Closing Date

12, Detads of tha ASBAAccount such as the BCEB aceount number, nams, address and branch of the relevant SCSE;

13: In case of non-resident Eligible Equity Shareholders making an application with an Indian address, details of the NRE f FCNRS RRO
account such as the account number, name, address and branch of the SCSB with which the account is maintained;

14, Authorisabon to the Designated Branch oftha SCSE to bock an amount aquivalent 1o the Application Manay in the ASBAAccaunt,

15, Signature of the Eligibée Equity Shareholder {in case of joint holders, to appearin the same sequence and order as they appearin the

records of the SCSB); and

16. All such Eligibe Equity Sharaholdars shall be deamed to have made the reprasantations, warranties and agreemants st forth in

"Restrciions on Foreign Dwnership of Indian Secunties’ on page 100, of the Lefter of Offer and shall include the Following:

“I'viie understand that neither the Rights Entitlernent nor the Rights Equity Shares have been, and will be, registered under the Linded
Slates Securities Actof 1933, as amended ("US Securties Act™) or any Uinited States state securities laws, and may not be oiferad, sold,
resold or otherwise fransferred within the United States or to the territonies or possessions thereof ("Unded States") or fo, or for the
aceount or banefit of a United States parson as dafined inthe Regulaton 5 of the US Securities Act {"Regulation 5%), [/ we understand the
Rights Equéty Shares refamed toin this application are being offerad in india but not intha United States, IV we undarstand the offening to
which this applicataon relates is not. and under no circumstances is fo be construed as, an offering of any Rights Equity Shares or Rights
Enlitlement for sale in the United Stalas, or as a solicitaion therain of an offer fo buy any of the said Rights Equity Shares or Rights
Entitlement in the United Statas. Accordingly, If we understand this application shoukd not be forwarded to or transmitted in or to the
United States at any time. I we confirm that I we ane not in the United States and understand that neither us, nor the Registrar, or any
other parson acting on behall of us will accepl subscriptions frarm any person, or the agent of any person, who appears to be, or who we,
tha Regisirar, or any other parson acting on behalf of us have reason to believe is a resident of the United Statas "UL.5. Person” {as
defined in Requistion 5] oris ineligible to participate in the [ssue under the securities laws of their jurisdiction,

I We will not offer, sall or otherwise transfer any of the Equily Shares which may be acquired by us in-any jurisdiction or under any
circumstances in which such offer or sale is not authorized or fo-any person fo whom itis unlawfal b make such offer, sale or invitation
excapt under circemstances that will result in compliance wilh any applicable laws or reguiations. We sabsty, and each sccount forwhach
we arg 3ciing salisfies, all suilabidty standards forinvestors in investments of the type subscribed for herainimposead by the jurisdiction of
U residence.

I We understand and agree that the Rights Entiflerment and Rights Equity Shares may nof be reoffered, resold, pledged or ofherwise
transferad excepd in an offshore transaction in compliance with Regulation S, or otherwize pursuant to an exemglion from, or in-a
transaction not subjectto, the registration requirements of the LS Securifies Act
\'We (1) amiare, and the persan, if any, for whoss account |/we amiare acquining such Rights Entitlement. andior the Equily Shares, is/are
outside the Lnitad States or & Qualified Ingtitutional Buyer {as defined in the US Securities Act), and (¥) is‘ara acquiring the Rights
Enfitlement andlor the Equity Shares in an offshors fransaction meeting the reguirements of Begulation 3 orin a transaction exempt
fram, or not subject 1o, the registration requirements of the LIS Securities Act,

I'We hareby make representations, warranties and agreements 2et forth herein,

| Sirmple, Safe, Smartway of Application - Make sse of it
| ASBA*|*Application Supported by Blocked Amount (ASBA) iz a better way of applying to =sues by smpéy biocking the fund in fe
| bankacoounl, ivestors can aval the sams

SPECIFIC: INVESTORS: Our Promoters/Promoter Group have confirmed that they will nob be renouncang their respeciive Righiz
Entitlements in favour of any specific investor(s), Furlher, the company confiems that the company will nol allot any under-subscribed
portion of the isue in terms of Regulation 90(2)(d) of the SEBI ICOR Requiations o any spacfic mvestors identified by the Company, as
perRequlation 840 1)) of the SEBI ICDRE Regulations.

FACILITIES FOR APPLICATION IN THIS ISSUE

In accordance with Regulation 76 of SEBI ICDR Requlations, the SEBI Master Circular, and ASBA Circulars, all investors desiring Lo
make an application in this Issue are mandatorily required o use the ASBA process. Investors should carefully read the provisiong
applicable to such applications before making their appéication through ASBA. For details, please see “Making of an Application through
the ASBA process” on page 74 of the Letter of Offer

Flease note that subject to SCSBs complying with the requirements of SEBI Circular Mo, CIRICFDIDILA 2013 daled Seplember 26,
2012 within the periods stipulated therein, Applications may be submitted at Designaled Branches of the SCEBs. Further, in tarms of the
SEBI Circutar CIRICEIVDILM 2013 dated January 2, 2013, i is clasified that for making Applications by SCSBs an their own account
wsing ASBA facility, each such SCEBs should have a separale acoount in ils own name with any other SEBI Regisiered SC35B(s), Such
acoount shall be used salely for the purpose of making Application i the |ssue and clear demarcated funds should be avalfable in such
account for Applications.

CREDIT OF RIGHTS ENTITLEMENTS IN DEMAT ACCOUNTS OF ELIGIBLE EQUITY SHAREHOLDERS:

In accordance with Regulation 774 of the SEB| ICOR Regulabions read with the SEB| ICOR Master Circular, the credit of Rights
Entitlaments and Allotment of Equity Shares shall be made in damateralizad form only,

Pursuant to the provisions of the SEBI ICDR Regulations and other applicable laws, Rights Enfitlements have been credited to
the demat account of the eligible equity sharshalders (“RE Holders™) under the ISIN: INE545B20014 on or about Dctaber 19, 2026,
RE holders can apply for Rights issue or renounce the RES in full or in part. The renunciation can ba done using the secondary market
platiorm of the Stock Exchanges (the “on Market Renunciation™) or through an offer market transfier {the *Of Market Renunczation”) within
ihe timeline mentioned in the fable above.

PLEASE NOTE THAT CREDIT OF RIGHTS ENTITLEMENTS IN THE DEMAT ACCOUNT DOES NOT, PER SE, ENTITLE
INVESTORS TO THE RIGHTS EQUITY SHARES AND INVESTORS HAVE TO SUBMIT APPLICATION FOR THE RIGHTS EQUITY
SHARES ON OR BEFORE THE ISSUE CLOSING DATE BY MAKING FULL PAYMENT TOWARDS SHARES APPLIED. FOR
FURTHER DETAILS, PLEASE SEE "ISSUEINFORMATION ON PAGE 72 OF THE LETTER OF OFFER.

PLEASE NOTE THAT THE RIGHTS ENTITLEMENTS WHICH ARE NEITHER RENQUNCED NOR SUBSCRIBED BY THE INVESTORS
ON OR BEFORE THEISSUE CLOSING DATE SHALL LAPSE AND SHALL BE EXTINGUISHED AFTER THEI1SSUE CLOSURE.

Please note that our Company hasopenad a separate demat escrow account [namely, CONTINENTAL CONTROLS LIMITED) {"Demat
Escrow Account’) and has credited the Rights Entitiements on the basis of the Equity Shares: {a) held by Eligile Equity Sharsholders
wihich are hedd in physical foem as on Record Date: of (B) which are held in the acoount of th Investor Education Prodection Fund {"IEPF"}
authesity; or (¢} of the Elgible Equity Shareholder whose demat accounts are frozen or where the Equity Shares are lving in the
unclaimed { suspense escrow account’ demat suspense account (including those pursuant to Regulation 39 of the SEBI LODR
Requiations) or detaits of which are unavailabse with our Company or with the Registrar on the Record Date or where Equity Shares have
been kept in abeyanca or where entilement cerlificale has baen ssued or where instruciion has been issued for stopping issue of
fransfer or where letter of confirmation lying in escrow account; or (d) where credil of the Rights Enbtlerments have
relumedireversedifalled for any reasan or () where ownership is currently under dispute, including cour ar any regulatory proceedings
or where legal nofices have been issued, § any or {7) such other cases where our Company is unable to credit Rights Entilemenis for any
other reasons, Pleass also note that our Company has credited Rights Entilements 1o the Demat Suspense Acoount, on the basis of
infarmation available with our Company and o sarve the interest of relevant Eligible Equity Shareholders 1o provide them with a
reasonable oppordunity o paricipate in the 1zsue. The credit of the Rights Enfitlerments io the Demat Suspense Acoount by our Company
does not create any rght in favour of the relevant Eigible Equity Shareholders for fransfer of Rights Entitlement fo their demat account or
1o réceive any Equity Shares In the [S5us

With respect o the Rights Entitlements credited o the Demat Suspense Account, the Eligible Equity Shareholders are raquested to
provide ralevant detailz/documents as acceptable to our Campany of the Registrar (such s applicable reguiatory approvals, sell-
attested PAN and client master sheet of demat accobint, detalls! reconds confirming the legal and beneficial ownership of their respeciive
Equity Shares, efc.) o our Company or the Registrar not tater than two clear Working Days prior to the Issue Closing Datg, |.e,, by
OCclober 30, 2026, 1o enable cradil of their Rights Entitlernents by way of transfer from the Damat Suspense Account o thelr demat
account at least one day before the ssue Closing Date, toenabée such Eligible Equity Shareholders to make an application in this Bsue,
and this communication shall serve as an intimatiaon to such Eligible Equity Sharehotders in this regard,

Such Eligible Equity Shareholders are also requested fo ensure that their demat acoount, delails of which have been provided to our
Company ar the Reglsirar accouwnls active fo facilitate the aforementionad fransler. In the avent that the Eligible Equity Shareholders are
rot able to provide relevant details ko our Company or the Registrar by the end of two clear Working Days prior io the Issue Closing Date,
Righis Enfiflements credited fo the Demat Stspense Account shall lapse-and exfinguish i due course and such Eligible Equity
Shareholder shall not have any claim against our Company and cur Company shall not be liable fo any such Eligible Equity Shareholder
inany form of manner.

COMPLETION OF DISPATCH OF ISSUE MATERIAL

The dispatch of the Application Fom, Letier of Offer dated October 08, 2026 and RE Enfilernant ketter [*|ssua Matenal™) has been completed
on Oglober 17, 2008 for dispatch through emall and Speed Post (Non-Emall), as confimed by the RTA. In casa of Eligible Equity
Shareholders who have provided their valid e-mail address to our Company, the [ssue Matenial has been sent io their g-mail address and in
cases where Eligible Equily Sharehoiders have nol provided their e-mail 2ddress, then the lssue Malerials, as applicable has been physically
dispatched, on areasonable effort basss, o the indian addresses provided by them,

PROCEDURE FOR APPLICATION THROUGH THE ASBA PROCESS: Investors desirng to make an Apphcation in this Issue through
ASBA process, may submit the Application Form to the Designated Branch of the SCSB or onlinalslectronic Applcation through the websits
of the 3CEBs (if made available by such 3C3B) for authorizing such SC3B o block Application Monay payable on the Application in their
respecive ASBAAccounts. Investors shoukd ensure that ihey have comectly submitted the Apphcabion Form. or have otherwise provided an
autharisaton ko the SCSB, via the electronic made, for blocking funds in the ASBAAcooun egquivalent 1o the Application Manay mentioned in
the Application Form, as the case may be, atthe fime of submission ofthe AppBcation. For the Estof banis which have beennofified by SERI o
actas HhoEs forthe ASBA process, please refer tohdips:iiweny. sebi.govndsebweblothen UiherAction doTdoRecognised Fpi=yeshintmid=34
APPLICATIONS ON PLAIN PAPER UNDER ASBA PROCESS: An Eligible Equity Sharsholder in India wha is eligible to appfy undear the
ASBA process may make an Application §o subscrbe to the Issue on plain paper m case of non-receipt of Application Form as defailed
above and anly such plain paper applications which provide all the details required in tarms of Regulabon T8 of SEBI ICDR Regulations
shall be accepted by SCSBs. In such cases of non-receipt of the Applcation Form through physical delivary (where applicabla) and the
Eligible Equity Sharehodder rot being in a posdion to obtain i from any other source may make an Applcation to.subscrbe to the |ssus on
plain paper with the same details as per the Application Form thal is available on the website of the Registrar, the Stock Exchanges. An
Eligible Equity Shareholdar shall submit the ptain paper Application to tha Designated Branch of the SCSB for authorizing such SCSE o
block Appdication Money in the said bank account maintained with the same SCEB. Applications on plain paper will not be accepted from
any Eligible Equity Sharehalder who has nof provided an Indian address. Plieass nole that in terms of Reguiation 78 of SEBI ICDR
Requiations, tha Eligible Equity Shareholdars who aremaking the Application on plain paper shall not be entitlad to reapounce thair Rights
Entiflernents and shoufd not utilize the Applcation Form for any purpose inchuding renunciation even iIf /i3 receved subsaguently

Thie Application on plain pager, duly signed by the Eligible BEquity Shareholder including joind holders, in the same order and as par
apecimen recaorded with histher bank, must reach the office of the Designated Branch of the SCSB before the kssue Closing Date and
shiould contasn the fallowing partculars:

1. Name of our Company, being Continental Controds Limited;
2. Mame.and zddress of the Eligitle Equity Shareholder including joint holders (in the same order and 85 per specimen recorded with
our Company or tha Dapository);

3. Folionumber in case of Eligible Equity Shareholders whao hokd Equity Shares in physical form as on Record Date)/DF and Client IDin
which RE hald;

4, Exceptfor Applications on behalf of the Central or State Government, the residents of Sikkim and the officials appointed by the courls,
PAMN of the Eligible Equity Sharehokder and for each Elgible Equity Shareholder in case of joint names, imespective of the total value
of the Equity Shares applied for pursuant to the fssue;

Nurmberof Equity Sharas heid as on Record Date;

Alotrmant opdion - ooly demalenalsed form

Numberof Rights Equity Shares entilled to;

Wumberof Rights Equity Shares applied forwithin the Righis Enfilemenis;

. Mumberof Additicnal Rights Equity Shares applied for, if any (apphcable only i entire Rights Entiflernents have been applied for);
10, Total number of Rights Equity Shares appdied for;

11. Total amount paid atthe rate of Rs. 10/- per Righls Equity Share;

n

LR e =]

I'We acknowledge that the Company, s affiliates and others will rely upon the truth and accuracy of the faregoing representations,
warrantias and agreements st Torh tharean,”

Investors are requested o siriclly adhere to thesa instructions. Faiure {0 00 50 could resull man Application bekng rejected, with our
Company-and the Registrar nof having any liability to the Investor. The plain paper Application formal will be available on the website of
the Registrar at www. purvashare com . Our Company and the Registrar shall not be responsible if the Apglications are not uploadad by
the 3C38 or funds are not blocked in the Investors’ ASBAACcounts on or before the Issue Closing Data.

Il the: sharehoiders make an applicabon using the Application Form as well as plain paper, both the application shall be liable to be
rejected at the options of our Company.

OVERSEAS SHAREHOLDERS : The distribadion of the Draft Letier of Cifer, Letter of Offer, Applicaiion Form and the Rights Entitiernsent
Letter (*lssue Materials™) and the issue of Rights Entilements and Equity Shares on a rights basis lo persons in certain prisdicbons
oufside India is restricted by kegal requiramants pravailing in those jurisdictions, Persons into whose possession thes Draft Letter of Offer,
Letter of CHfer, Application Form and the Rights Entdlement Letier may come are required bo inform themselves about and observe such
restrictions, Formore details see *Restrictions on Purchases and Resales” beginning on page 101 of the Letter of Offer, Dur Company is
making this Isswe on a rights basis to the Eligible Equity Shareholders of our Company and will dispatch the Letlar of Offer, Application
Form and the Rights Enfiflement Letier ondy 1o Eligible Equity Shareholders ondy 1o their vaid e-mail addresses who have provided an
Indian address to our Company and who are located in jurisdicions where the offer and sale of the Rights Enfitiement or Rights Securibies
5 parrnitted under faws of such junsdictions and does not resull in and may not be constreed a5, a public offering in sech jursdiclions. In
case the Eligible Equity Shareholders have provided their valid e-mail address, the Izsue material & sent only to their valid e-mail
address, and in case the Eligible Equity Shareholders have not provided their e-mail address, then the lssue material is dispalched, ona
reasonable effort bass, to the Indian addrasses provided by tham. invastors can also accass the Letter of Offer, and the Application Fam
from the websites of the Registrar to the Issue, cur Company, BSE.

NO OFFER IN THE UNITED STATES : The Rights Entilernents and the Rights Equity Shares have not been and will not be regisiered
under the United States Securities Act of 1833, as amendad (the "Securilies Act’), or any U5 State Secunties ws and may nal be
offered, sold, rescld or olherwise transferred within the United Siates, except in & transaction exempt from the regiziration requirements
of the sacurities act. The rights entitlements and eguity shares referred to in the |atter of offer are being offered in India. but not in the
United Statas, The offering o which tha Latter of affer relates is not, and under no circumstancas is o be construed as, an offering of any
equily shares or rights entitlerents for sale in the United States oras a solicitation therein of an offer-to buy any of the said secuntias.
Accordingly, the letter of offer should not be forwanded to or transmitted in orinta the U nited States atany time.

LAST DATE FOR APPLICATION: The last date for submission af (he duly filled in the Application Foem or 8 plain paper Application is
Cctober 30, 2026, 1.8, Izsue Closing Date. [fthe Application Form is not submitted with a G5, uploaded with the Stock Exchanges and
the Application Money is not blocked with the SCSB on or before the lssue Closing Date, the invilation to offer contained in the Letter of
Offer shall ba deemed to have been declined and our Board or any commitiee thereof shall be a1 libery 1o dispose of the Equity Shares
hereby offerad, as proviced under lssua Information - Basis of Allotmant’ on page 107 of the Latter of Offer.

Phease note that on the lssue Closing Date, Applications through ASBA process will be uploaded unbil 5.00 p.m. (indian Standard Time) or
such extended lime as parmetted by the Stock Exchanges.

Phease ensure that the Application Form-and necessary detals are filled in. In place of Application Mumber, Investors can menfion the
referance number of the email recaived from Registrar informing aboul their Right Entitiement or last sight digits of the demat account,
Altarmatively, SC5Bs may mention their intemal referance numberin piace of application numbsar.

LISTING : The existing Equity Shares of our Company are listed on BSE Limited ("B3E") (the *Stock Exchange}, Our Company has
received ‘in-prncipie’ approval from the BSE for listing the Rights Equity Shares to be allotted pursuant to the [ssue through the letier
daled Seplembar 29, 2026, Qur Company will alsa make applications to BSE to obtain trading approvaks for the Raghts Entitlements as
required under the SEBHCDRE Magter Circular, For the purpose ofthis Issue, the Designated Slock Exchangeis BSE.

DISCLAIMER CLAUSE OF BSE {THE DESIGNATED STOCK EXCHANGE) : It is fo be distincily undersiood that the permission given
by BSE Limited should nof inanyway, be deemed or construed that the Lather of Offer has been cleared or approved by BSE Limited, nor
dioes it certify the correciness or compieteness of any of the contents of the Letier of Offer. The Investors are advised to refer to the Lettar
of Orffer forthe full text of the *Disclaimer Clause of BSE” on page 6% of the Latter of Crffer

AVAILABILITY OF ISSUE MATERIALS : Pursiant to the requiraments of the SEBI ICDR Regulations and other applicabde laws, the
Rights Enfitlemaniz will be credited to the demat account of the Eligible Equity Shareholdars who ane Equity Sharehalders as on the
Record Date, however, the |ssue Matenizls will be sent dispatched only fo such Eligible Equity Shareholders who have provided an Indian
address 1o our Company and only such Ehgible Eqguity Sharehalders are parmitted to participate in the lssue, The credil of Rights
Entitiemant doss not constitute an offes, invitation 1o offer or soficitation for participation in the |ssue, whathar directly or indirectly. and
ondy dispalch of the issue Maienal shal constibde an offer, invilation of solicitaiion for partizipation in the issue i accordance with the
terms of the issue Matenal. Furher, receipt of the issue Malerials (mcluding by way of alectronic means) will nol constitute an offer,
invitation to or solicitation by anyonain (i) the Linited States or (il any jurisdiction or in any circumstances inwhich such an offr, invitation
or solicitation is unlawful or not authorized or to any person to whom itis unkawful to make such an offer, Invitation or soliciation, In those
circumstances, the Letter of Offer and any other |ssue Materials must be trealed as sent for infarmation only and should not be acted
upon fior subscription to Rights Equity Shanes and shouwd not be copied or redistributad, in part or full. Accordingly, parsons recaiving a
copy of the [ssue Materials should not distribute or send the Isswe Matenals in or into any jurisdsction where o do so, would or might
conlravens kocal sacurilies laws or raguiations. or would subiect our Company or its affiliates to any Ming or ragistration requirarment (other
than in India). If Issua Material is received by any parson in any such jusisdiction or the Linitad States, they must not seak to subscribe to the
Rights Equity Shares. Formore details, see "Restnctions on Purchaszes and Resales” beginning on page 101 af this Letterof Offer.

The lssus material will be sent dispatched only to the Elgible Equity Shareholders who have provided an Indian address to our Company.
In case such Eligible Equity Shareholders have providad thedr valid e-mail address, this 1ssue material will be sent only to their valid a-
mail address and in case such Eligible Equity Sharehaolders have not provided their vaiid e-mail address, Issue matenal will be physically
dispatched, on a reasonable effort basis, tothe Indian addresses provided by tham, Furthes, the Letter of Offer will be sent! dispatched 1o
the Eligibla Equity Sharaholders who have provided thair Indian address and who have made a ragquest in this regard

Investors can access the Letler of Otfer and the Application Form (provided that the Eligible Equity Shareholder is eligible to subscribe to
the Righis Equity Shares under applicable taws) on the websites of:

e

2. The Registrarat www.purvashare com

3. The Stock Exchanges al www.bseindia.com

To updaie the respective Indian addressesie-mail addressesiphons or mobile numbers in the records maintanad by the Registrar or by
our Company, in case shares held in physical mode or contact with their Depository paricipant in case shares held in demat moda,

Elgible Equity Sharsholders can also obtain the detads of thelr respective Rights Entitlements from the websie of the Ragistrar (..
whian. punvashare. com) by entering thedr P 1D and Client 10 or folio number (for Eligible Equity Shareholders who hold Equity Shares in
physical formas on Record Date), The link for the same shall also be available on the website of our Company ai
W, continentaicontrol in

Further, our Company will undertake all adequale steps to reach ouf the Eligible Equity Sharehalders who have provided thedr Indian
address through othermeans, as may be feasiole, For risk factors and other details please refer to the Letter of Offer.

I you have quarias of grevanceas in connaction with the Rights issue, you may contact the Registrar io the issue al delails givan balow

with copy to Company Secretary at compfancefoonfinenialconbrolin
REGISTRAR TO THE ISSUE

Purva Sharegistry (India) Private Limited
Tel No : 022-41343264 1 49614132

Email : newissue@purvashana.com
Contact Person : Deepali Gaonkar
Website ; wivw purvashare com

SEBI Registration Number ; INROODOD112

Investors may contact the Registras lo the Issue or our Company Secretany and Compliance Officer for any pre-lssue or post- lssue
refated matters: All grievances relafing io the ASBA process may be addressed to the Registrar to the Issue, with 2 copy o the SCSE,
giving full details such as name, address of the Applicant, contact number{s), e-mail address of the sole/ first holder, folio number or
demat account, numbser of Rights Equity Shases applied for, amount biocked A58A Account nurmber and the Desigrated Branch of the
SC3E where the Application Forms., or the plain paper application, as the case may be, was submitfed by the Investors along with a
photocopyof the acknowledgemeant slip. For details on the ASBAprocess, see “lssue Information” beginning on page 72 of the Letter of Offer
Applicant, contact numbers), e-mail address of the soled first holder, folio number or demal account number, number of Rights Equity
shares applied for, amount blocked (in case of ASBA procass), ASBAAcoount number and the Designated Branch of the SCEBs where
the Application Farm or the plan paper application, as the case may be, was submitled by the Investors along with & phodocopy of the
acknowiedosmant slip (in case of ASBA process). For datails onthe ASBAprocess, sea "lssee Information” at page T2 of the Letter of Offer,

For Continental Confrols Limited

Omn bahalf of the Board of Directors

Sdi-

Anushree Takrival

Company Secretary and Compliance Officer

Date : 17th October, 2026
Place : Thane

Polymers Limited (Tel.: +91 114 352 6312); BRLM - Unistone Capital Private Limited (Tel.; +91 22 4604 6394); Syndicate Member - L F C Securifies
Private Limited (Tel.: 022-35006993 / +91 8291002888); and at the select locations of the Sub-Syndicate Members (as given below), Registered
Brokers, Designated RTA Locations and Designated CDP Locations for participating in the |ssue. Bid cum Application Forms will also be available on

the websites of NSE (www.nseindia.com) and BSE {www bseindia.com) and at all the Designated Branches of SCSEBs, the list of which is available

Bank Limited

on the websites ofthe Stock Exchanges and SEEI
BANKERS TO THEISSUE - ESCROW COLLECTION BANK, REFUND BANK, PUBLIC ISSUE ACCOUNT BANK AND SPONSOR BANK; ICICI

UPI: UPI Biaders can also Bid through the UP| Mechanism.

All capitalised terms used herein and not specifically defined shall have the same meaning as ascribed to them in the RHP.

Place: New Delhi
Drate: October 17, 2026

For BLS POLYMERS LIMITED

On Behalf of the Board of Directors

Sd/-

Neha Kumar Sunit

Company Secretary and Compliance Officer

DISCLAIMER : BLS POLYMERS LIMITED is proposing, subject to applicable statutory and reguiatory requirements, receipt of requisite approvals, market conditions and other considerations, to undertake an initial public offering of its Equity Shares and has filed the RHF dated October 17, 2026 with the Registrar of
Companies, National Capital Territory of Dethi-ll, at Central Delhi ("RoC"). The RHP shall be available on the website of SEBI at waww sebl_gov.in, the website of the BRLM atwww unistonecapital.com, the website of the Company at www. bispolymers.com and the websiles of the Stock Exchanges at www.nseindia com and
www.bseindia.com, respectively. Any potential investor should note that investment in equity shares involves a high degree of risk and for details relating to the same, kindly refer "Risk Factors " beginning on page 25 of the RHP. Potential investors should not rely on the DRHP filed with SEBI and the Stock Exchanges for
making any investment decision and should instead rely on the information included in the RHP filed by the Company with the RoC, SEBI and the Stock Exchanges.
The Equity Shares have not been and will not be registerad under the U.S. Securities Act of 1933, as amended ("L.5. Secuntes Act”) or any state securities laws of the United States and may not be offered or sold within the United States except pursuant to an exemption from, or in a fransaction not subject to, the
registration requirements of the U.S. Securities Act and applicable state securities laws. Accordingly, the Equity Shares are being offered and sold only outside the United States in "offshore fransactions” as defined in, and inreliance on, Regulation 5 under the U.5, Securities Act and the applicable laws of the jurisdictions

where those offers and sales coour.
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LOSS OF SHARE CERTIFICATE

Notice is hereby given that the Original Share Certificate
No. 72, bearing Distinctive Nos. 356 to 360, consisting of
5 (Five) fully paid-up shares of Rs. 50/- each, issued by
PRIYAMVADHA CO-OPERATIVE HOUSING SOCIETY
LTD., Vaithara Nagar, Nahur Road, Mulund West,
Mumbai-400080.Registration No.
BOM/WT/HSG(TC)/8846/2003, having its office at
Mumbai, in respect of Flat No. D-601, standing in the
name of M/s. Vaithara Builders, has been reported lost /
misplaced and is not traceable.The Public at large and all
persons having any claim, right, title or interest in respect
of the said Original Share Certificate or the said shares or
the said flat, are hereby called upon to lodge their claims
and / or objections, if any, with documentary proof, at the
office of the Society mentioned above, within a period of
14 (Fourteen) days from the date of publication of this
notice, failing which, if no claims or objections are
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